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PARLIAMENT OF INDIA
.Tuesday, 12th December, 1950.

The House met at a Quarter to Lleven
- of- the Clock.

[MR. SPEAKER m the Chair]
ORAL ANSWERS TO QUESTIONS
NisseN. Hurs (PURCHASE)

*829. Shri Tyagi: (a) Wiil the
Minister of Works, and Power
be pleased to state if Government re-
cently purchased ‘Nissen’ Huts for
the use of the Government of India
Forms Press Aligarh, if so, at what
cost and from whom?

(b) Is it a fact that the original cost
was estimated at Rs. 9,000/-?

The Deputy Minister of Works, Mines
and Power (Shri Buragohain): (a) Yes.
A set of ‘Nissen” Hut was recently
purchased for the use of the Govern-
ment of India Forms Press, Aligarh.
The hut was taken from the Chief
Engineer, Central Public Works Depart-
ment from the surplus stores for
Rs. 6,725.

(b) No. The original cost at which
the hut was taken over by the Central
Public Works Department from the
Defence Ministry was approximately
Rs. 10,000. .

Shri Tyagi: What is the present cost?

Shri Buragohain: I have already
replied that it has been taken over at
a depreciated cost of Rs. 6,725.

RArLwAY AccIDENTS (ENQUIRY)

*830. Shri Sidhva: Will the Minister
of Railways be pleased to refer to the
reply given to my unstarred question
No. 13 asked on the 2nd August 1950
and state if any means have been re-
commended in any of these commit-
tee reports for preventing such acci-
dents in future?

The Minister of State for Transport
and Railways (Shri Santhanam): Yes,
such recommendations have been made
in many cases and every such recom-
mendation has been carefully consider-
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-ed by the Railway Administrations and

as far as .possible, adopted.

Shri Sidhva: What are those recom-
me’ndations; can the hon. Minister tell
us?

Shri Santhamam: There are about
1,292 reports and I do not suppose the
hon. Member expects me to give all
the recommendations. But I may state
some of them. .

They include effective disciplinary
action against railway staff held res-
ponsible for the accident, improvement
in the system or rules for working
stations, trains, etc., drawing attention
of staff, through periodical circulars,
notifications in gazettes, etc., to the
necessity of strict observance of speci-
fic safety regulations, improvements in
the design of rolling stock and main-
tenance thereof and permanent way,
etc.. provision of additional staff, where
necessary, precautions to reduce inci-
dence of fires and so on.

Shri Sidhva: How many of these re-
commendations have been accepted and
operated upon by the railways?

Shri Santhanam: As I have already
stated they run into thousands and we
do not keep a regular record of every
minor recommendation whether it has
been accepted or not.

Shri Sidhva: I do not want to know
in regard to every one of the 1.292
reports. I want to know what is the
effect of the recommendations which
have been accepted, so that these
accidents may not recur.

Mr. Speaker: What does the hon.
Member want—the number of recom-
mendations? .

Shri. Sidhva: I want to know what
is the ecffect of the recommendations
that they have put into operation for
the purpose of avoiding ecccidents in
future.

Mr. Speaker: It is a matter of opinion.

Shri Sidhva: It is a matter of fact,
Sir. I want to know the information.
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Mr. Speaker: I think we are going
into details.

Shri Frank Anthony: In view of the
fact, Sir, that when accidents occur to
passenger or mail trains, it is usual for
the first two or three bogies to tele-
scope, is Government considering adopt-
ing the procedure which the German
Railways have adopted, that is, having
the brake-van or at least three goods
wagons placed immediately behind the
engine?

Shri Santhanam: I replied to this
question some days ago.

Shri Kamath: Have any reports or
recommendations been received em-
bodying devices to prevent tampering
with the railway track,—fish-plates and
such other things?

Shri Santhanam: This question has
been asked more than once. We are
experimenting with certain devices to
prevent accidents, but it is not in the
public interest to disclose what those
devices are.

INTER CLASS RAriLwAy COMPARTMENTS

*831. Shri Sidhva: (a) Will the
Minister of Railways be pleased to
state in how many Railways Inter-
Class compartments have be~n re-
introduced in pursuance of tk~ recent
decision of the Central Advisory
Touncil?

(b)Y Ts it a fact that the Advisory
Committee of the B.B. & C.I. Railway
suggested thet Inter-Class accommo-
dation should be provided on all
through trains and for all sections of
the railways?

(c) If so, what steps have been
taken in this direction?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
Inter Class accommodation is provided
in certain trains on all Class I Railways.

(b) Yes.

(c) Inter Class accommodation has
been provided on all through trains and
on all sections except in the suburban
trains in Bombay and in the Nagda
Ujjain Section branch line trains,
where it is to be provided as soon as
additional coaches become available.
The former exception has the approval
of the Loral Advisory Committee of the
B.B. and C.I. Railway.

Shri Sidhva: My question was
whether the B.B. and C.I. Advisory
Committee had recommended that the
Inter-Class should be provided in all
through trains, and if so whether that
recommendation has bsen acceptzd?
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Shri Santhanam: I have already re-
plied that Inter Class Accommodation
has been provided in all through trains,
except in one section where it will be
provided as additional coaches become
available. The other exceptions, of
course, are the suburban trains in
Bombay where the Local Advisory
Committee has not advised the intro-
duction of the Inter Class accommoda-
tion.

Shri Kamath: Is there any proposal
to provide more amenities for Inter
class passengers?

Shri Santhanam: Yes, Sir. Better
type of coaches are designed as for
third class and other classes.

TELEPHONE OPERATORS IN CALCUTTA

*832. Shri S. C. Samanta: Will the
Minister of Communications be pleas-
ed to state:

(a) how many complaints have been
lodged against the telephone operators
in Calcutta for bad service. non-
service, negligence, etc; during the
rlr;)%xaths from January to September

(b) in how many cases they have
been found to be at fault; and

(c) what is the nature of punishment
that has been given to them?

The Deputy Minister of Communica-
tions (S8hri Khurshed Lal): (a) The
number of complaints is 12,027.

(b) The majority of the complairts
relate to inattention on the part of
operators arising from the overloading
of the boards, and operators were not
found at fault. Where they were at
fault, verbal warnings to the operators
at fault were given on the spot by the
Lady Superintendents or Supervisors
on duty.

In 36 cases which were not of a
trivial nature and in which it was
possible to establish the charges defi-
nitely against the operators, disciplinary
action was taken against the operators.

(c¢) (i) In 32 cases operators were
warned in writing.

(ii) In 2 cases increment of pay was
stopped.

(iii) In one case the services of the
operator were dispensed with.

.(iv_) In one case,the operator was
dismissed from service.

Shri 8. C. Samanta: May I under-
stand Sir, from the answer given by
the hon. Minister that telephone girls
are not dutiful? What steps are being
taken in the matter?
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Shri Tyagi: How is the question rele-
vant, Sir.

Mr. Speaker: The reference is to the
fourth letter of the alphabet; not the
- second letter.

Shri Khurshed Lal: We are taking all
possible steps to improve the standard
of telephone girls. The main difficulty
has been abnormal absenteeism, which
is particularly due to married women
now being permitted to work as
.operators. For obvious reasons they
have to be absent on a number of
occasions and we have had to increase
the leave reserve from 8% per cent. to
17 per cent. We are alsuv taking steps
to train our operators better.

Shri S. C. Samanta: Is Government
_aware that when complaints are made
they are not properly taken down?

Shri Khurshed Lal: We are trying
our best to see that all complaints are
taken down and we have instituted a
department for that. If there are any
such cases, the best course would be
to send complaints in writing and we
shall investigate them.

Shri S. C. Samanta: Is Government
aware of cases where persons other
than inspectors attend to the complaints
and do not take them down.

Mr. Speaker: In such cases. it would
be better to invite the attention of the
hon. Minister to such instances, rather
than put a question here?

Shri B. K. Das: As regards draw-
backs due to the bad condition of the
equipment, what steps are being taken
to improve them?

Shri Khurshed Lal: The Calcutta
telephone system suffers from a variety
of defects. We took over the system
about seven years back from the com-
pany. The company knowing that they
had to hand it over to Government.
‘were not renewing their equipment for
years back. So we got an old and
worn-out equipment. That was during
the period of the war when it could
not be replaced. Further strains were
put on the already worn-out equipment
during the war years. Immediately
after the war plans were drawn up for
the automatisation of the Calcutta tele-
phone system at a cost of Rs. 14 crores.
That scheme is in hand now. But in
the very nature of things it will take
four years at least from now before
the scheme can be completed.

While we are spending such a large
sum of money for putting up a new
exchange. we are spending some
amount for providing temporary
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measures. Keeping in view the import-
ance of Calcutta, Government are
spending Rs. 65 lakhs on providing
what I may call interim equipment for
Calcutta before the automatisation
scheme is completed. As a part of that
we are installing, a 4,000 line exchange
at 8, Hare Street, another at Raza Bazar
and a third one at Burra Bazar. These
are the main additions that we are
making. In addition to that there are
a number of minor improvements that
we are making.

Shri B. K. Das: Has the hoen. Minis-
ter's attention been drawn to criticisms
that have appeared in the Calcutta
press recently with regard to the re-
cruitment of telephone operators? It
has been said that due care and steps
have not been taken to have proper
operators when they dre recruited.
May I know what steps have been taken
in that direction?

Shri Kharshed Lal: During war years
recruitment. not only of telephone
operators in Calcutta but all over the
Posts and Telegraphs Department. went
down. because all sorts of people had to
be taken. But my hon. friend will be
aware that the normal rule has now
been restored and a competitive exami-
nation held for all departments of the
Posts and Telegraphs, including tele-
phone operators, and 1 am sure the
institution. of the competitive examina-
tion will bring in the right type of
persons.

Shri Syamnandan Sahaya: Has the
introduction of the automatic system
of exchange resulted in any retrench-
ment or any reduction of the number
of operators?

Mr. Speaker: It is not yet completed;
it will take four years.

Shri Syamnandan Sahaya: In the
places where it has been completed.

Mr. Speaker: We need not go into
opinions on that question.

Shri A. C. Guba: In view of the fact
that telephone operators in Calcutta
are lacking in efficiency. have Govern-
ment under contemplation the starting
of some training scheme for the
operators?

Shri Khurshed Lal: Oh, yes, we have
training courses anG we are intensify-
ing steps in that direction.

NI1GHT AIR MAIL SERVICES

*833. Shri Poonacha: (a) Will the
Minister of Communications be pleased
to state whether the Night Air Mail
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‘Services are going to be extended to
connect other important centres in
Jndia? ‘

(b) If 5o, Which other _cities or
centres gr% going 1o be o Consbcted?

- The Deputy Minister of Communica-
-4ions (Shri Khurshed Lal): (a) and (b).
Fhere is at present no proposal for the
roperation of Night Air Services to any
place other than those already served
by such service, namely, Bombay,
~Nagpur, Calcutta, Madras and Delhi.
“Delhi-Calcutta route is, however, being
norganised to enable the operation of a
direct air service between these two
places by night. ’

. 8bri_A. C. Guha: When will this
.Del.hi-Ca_lcuna route start operating?

'~ Shri Khurshed Lal: There are certain
financial implications, but we are try-
.ing our best to expedite it.

+*Shri Syamnandan Sahaya: Is there
any proposal to connect Patna and
Gaya in' this ‘Night Air Mail service?

Shri Khurshed Lal: No.

Shri Kamath: In view of the fact that
the Air Transport Enquiry Committee
‘Report deals with this matter, is it
proposed to have this Report discussed
in this session of Parliament?

. Shri Khurshed Lal: The intention of
the Government was to have this
Report discussed during this session of
‘Parliament, but I am afraid Govern-
'ment have not been able to examine
the Report fully and it may not be
possible to discuss it in this session.

SAMPLE SOCIAL SURVEY

*834. Shri Kamath: Will the Minis-
ter of Works, Mines and Power be
pleased to refer to the answer given
by him to my starred question number
506-A, regarding Sample Social Sur-
vey asked on 10th August 1950, and
state:

(a) whether the Survey has been
carried out in September and October
last as promised; and

(b) if so, the statistical and other
data regarding housing and transport
conditions in Delhi collected during
the Survey?

The Deputy Minister of Works, Mines
and Power (Shri Buragohain): (a) No.
The Survey could not be carried out in
September and October last.

(b) Does not arise.

Shri Kamath: In view of the fact that
the answer given to question: No. 506-A
during the last session refers to a plan
for Greater Delhi, may I ask the Minis-
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ter whether Government has got a plan
ODI; Lg blue-print of a plan for Greater
[ i? 3 . e v

Shri Buragohain: Sir, it does not
directly arise out of the question. In
any case I should like to have notice
of the question. ’

Shri EKamath: .Am I to understand
that no spade work has been under-
taken"at all in this connection?

Mr. Speaker: He wants notice.

Shri Kamath: I am asking about the
Sample ‘Social Survey.

Shri Buragohain: Yes. The difficulty
 has been that the sample-survey has to
be co-related to some universal system

of numbering of houses. In Delhi there
are three systems of numbering the
ration card numbers, municipal house
numbers, and census numbers, and the
last one has been decided to be suit-
able for this purpose. They were not
complete so long. They have since been
completed and the work will be under-
taken as soon as the necessary arrange-
ments are made.

Shri Kamath: Has the number of
officers or the staff to undertake the
Survey been augmented?

Shri Buragohain: It is proposed to
requisition the services of certain
volunteers, namely, the student com-
munity of the Delhi University.

Shri Kamath: I was referring to the
paid staff—the officers and staff.

Shri Buragohain: According to the
estimate made by the Chief Engineer
of the Central P.W.D. the total cost will
be about Rs. 2,000 only.

Shri Kamath: Only for
Delhi?

Mr. Speaker: Next question.
CENTRAL Roap FUND

*835. Shri Kishorimohan Tripathi:
Will the Minister of Transpert be
pleased to state whether there is any
proposal before Government for re-
vising the present system of allotting
Central Road Fund to different States
for road development?

The Minister of State for Transport
and Railways (Shri Santhanam): There
is no such proposal before Government
at present.

Greater

Shri Kishorimohan Tripathi: Did the
Government receive certain suggestions
from State Governments to change the
present basis of allocation in the
interests of hackward areas?
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Shri Santhanam: Attempts have been
made in the past, and one attempt was
made in 1948. But no kind of agree-
ment could be had with the States. and
so we have to continue the present
system until the States can be brought
into agreement. Meanwhile the States
which have got the greater part of the
allotments agreed year before last to
increase the reserve by 5 per cent,
thereby surrendering their quota to
that extent.

IMPORTED CANADIAN ENGINES

*836. Shri Jnani Ram: Will the
Minister of Railways be pleased to
state:

(a) the number of engines import-
ed from Canada that have been da-
maged in accidents; and

(b) the value of such damaged
engines?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) and (b).
It is presurmged that the hon. Member
refers to the W.P. class of express
passenger locomotives which were
manufactured in North America. 200
of this type were manufactured in
Canada and 116 in U.S.A.

Four such locomotives have been
involved in serious accidents so far and
the cost of repairing the damages to
them is estimated at about Rs. 80,000.
The total value of these four damaged
engines, when new, is about Rs. 19'5
lakhs.

‘Shri Jnani Ram: How many of these
engines have been repaired and put on
the line?

Shri Gopalaswami: I cannot give the
number straightway. If the hon. Mem-
ber would give me notice I will give
him the information.

Dr. Deshmukh: What is the total
number of engines which have been
damaged in this way?

Shri Gopalaswamk I said four.

Dr. Deshmukh: Those are the
Canadian engines. 1 want to know the
total number of engines which have
suffered from accidents.

Shri Gopalaswami: Four, in serious
accidents. Minor damage might have
been done to some.

Dr. Deshmukh: 1 am referring to all
engines.

Mr. Speaker: That will be wider than
the question asked. The question is
specificaily about Canadian engines.

Dr. Deshmukh: I wanted to know the
comparison.

Mr. Speaker: The object is good, but
the quesnnn does not cover that.
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RaLway LINE IN VINDEYAcHAL HILrs

*837. Shri Shiv Charan Lal: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Government of India have promised
10 the Uttar Pradesh Government to
open a railway line in the Vindhyacha]
Hills in order to help that State in the
opening of a cement factory in the
district of Mirzapur; and

(b) it so. how much time the Gov-
ernment will take in opening that line?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) Gov-
ernment have under consideration a
proposal for the construction of a rail-
way line from Chunar to Robertsganj—
a distance of 44 ‘miles—in Uttar Pradesh
in order to assist that State in the
opening of a cement factory in the
South Mirzapur District.

(b) It is proposed to take the con-
struction work in hand in 1951-52 sub-
ject to funds being available. The
alignment lies through hilly country,
and may take upto 3 working seasons.
to compléte. .

Shri Shiv Charan Lal: Has any work
beer_) started as yet?

$hri Gomhswami No.

Shri T. N. Singh: May 1 know if
Government have any proposal for the
extension of line in the Mirzapur Dis-
trict in connection with the Rihand
Dam scheme? )

Shri Gopalaswami: I think there was
a proposal but that was dropped.

Shri Dwivedi: May I know if Govern-
ment are aware that a huge quantity
of ‘'valuable minerals such as coal,
Bauxite and corundum are lying useless
for the want of a railway. line in that
area?

Shri Gopalaswami: I have not got the
information. I shall enquire.

Pandit Munishwar Datt Upadhyay:
What is the amount of estimated cost
of .this scheme?

Shri Gopalaswami: It would cost
approximately Rs. 2'95 crores.

ReMovAL OF CINDERS FROM RAILWAY
YARDS

*838. Shri Shiv Charan Lal (a) Wil
the Minister of Railways be pleased
to state what - arrangements are made
by the Department for removal - of
einders from the railway yards of the
statiors? -
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():g) What is the approximate value
realised from the sale of such cinders
from the different railways in the
year 1949?

(c) How is the cinder collected in
stations disposed of?

The Minister of State for Transport
and Railways (Shri Santhanam): (a)
In the case of the majority of Railways,
the work connected with the removal of
cinders (partiaily bummt coal) from
station yards is docne on a contract
basis and in the remaining few cases,
it is done departmentally. The terms
of these contracts vary from Railway
to Railway.

(b) The information ‘is not readily
available and is being collected from
Railways which were controlled by
Government in 1949.

(c) The collected cinders (of sizes
§” and above) after meeting railways,
requirements, e.g., use in stationary
boilers. water pumps, shunting engines,
small smithies, running rooms, etc., are
sold to staff. canteens, refreshment
rooms, etc., the surplus being disposed
of by the contractors or used as filling.

Shri Shiv Charan Lal: Are the con-
tracts given for the collection of cinders
or for the disposal of cinders?

. Shri Santhanam: The practice varies
from place to place. At some places
it is given on contract for collecting
and disposal and at other places only
for collecting and supplying to the staff
and for railway uses as mentioned.

" $hri Shiv Charan Lal: May I ask
which is found more profitable?

Shri Santhanam: It is difficult to say.
Sonie Railways get more revenue out
of this than other Railways.

LYCENCE-HOLDERS OPERATING AIR-LINES

+839. Shri Kishorimohan Tripathi:
(a) Will the Minister of Communica-
tions be pleased to state the number
of licence-holders operating air-lines
as on 15th August 1947 and 15th
August 1950?

(b) How many operating corr;pau.ies
or parties have gone into liguidation
during the period 1947—1950?

(¢) What amount was given as sub-
sidy in petrol or otherwise to the com-
panies which have gone under liquida-
tion during the said period?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) The
number of air transport companies
operating scheduled air-services was 9
on 15th August 1947 and 10 on 15th
August 1950.
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(b) Two_companies, namely. Jupiter
Airways Limited and Ambica Airlines
Limited.

(c) None.

Shri Kishorimohan Tripathi: May I
know when the licenses were given to
the two companies which have gone
into liquidation?

Shri Khurshed Lal: They had licenses
before they went into liquidation.

Shri Kishorimohan Tripathi: Were
they granted licenses before the 15th
August 19477

Shri Khurshed L4l: I am not sure.

Shri Kishorimohan Tripathi: What
steps are Government taking in order
to see that operators who are granted
licenses do not go into liquidation?

Shri Khurshed Lal: Government have
recently appointed the Air Transport
Enquiry Committee; its report has been
circulated to hon. Members who will
have the fullest opportunity to discuss
it.

Shri Himatsingka: Will it be discus-
sed this session?

Shri Khurshed Lal: I answered this
question only five minutes back.

Shri Erishnanand Rai: Have Govern-
ment any proposals before them to
nationalize any of the Air lines?

Shri Khurshed Lal: Government are
considering the report of the Air Trans-
port Enquiry Committee and the con-
clusions will come before the House
very soon.

Shri Kamath: What exactly, Sir, were
the circumstances in which the Indian
Overseas Air Line, otherwise known
as the Star Line, closed down?

Shri Khurshed Lal: The ‘Star’ went
down on account of financial difficulties.

Shri Joachim Alva: May I repeat the
question I put to the hon. Minister last
time and which he could not answer
then? On account of Rs. 15 lakhs last
suffered by the Air Services in India,
do Government contemplate to give any
assistance in that matter?

Shri Khurshed Lal: What assistance
Government will give to Air Lines will
be a part of the recommendations of
the Air Transport Enquiry Committee,
which this House will discuss.

Shri Kamath: Is it a fact that the
Managing Director of the Indian Over-
seas Air Line was also connected with
the Exchange Bank of India and Africa,
which went into liquidation?
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Shri Khurshed Lal: I have no official
information about them. but 1 have
read some press reports to that effect.

TELEGRAMS IN DEVNAGRI SCRIPT

*840. Shri Deogirikar: Will the
Minister of Communications be pleas-
ed to state:

(a) whether inland telegrams in
Devnagri script and Marathi language
are allowed to be sent from Delhi and
other Post offices; and

(b) if the answer to part (a) above
be in the affirmative. what are the
names of those Post Offices?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) and (b).
Telegrams in any language in Devnagri
script can be sent between the follow-
ing telegraph offices in which facilities
for acceptance and delivery of tele-
grams in Hindi are available:

Ajmer

Agra

Allahabad

Banaras

Bareilly

Gaya

Indore

Jaipuir

Jabalpur

Kanpur

Lucknow

Nagpur

Ranchi

Patna

New Delhi and

Delhi.

Shri Deogirikar: 1 have not followed
the answer.

Shri Khurshed Lal: I said that tele-
grams in any language in Devnagri
script can be sent between the tele-
graph offices, I have named.

Shri Deogirikar: May I know whether
in predominantly Marathi speaking
areas. telegrams are allowed to be sent
in Marathi?

Shri Khurshed Lal: Apart from the
facilities given of sending telegrams
in Devnagri script in any langliage in
the stations that I have enumerated, all
other telegrams are to be sent in
English.

Shri Dwivedi: What is the reason
that this facility has not been extended
to rural areas even as an experimental
measure?

Mr. Speaker: Order, order.
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Pandit Munishwar Datt Upadhyay:
May I know if the time for sending
Bindi telegram is limited to an hour
or two? If so, may I know, why?

Shri Khurshed Lal: It is much more
than that. We cannot give these full
facilities unless the telegrams begin to
come in. At present the telegrams re-
ceived is about 85 on an average.

Shri A. C. Guha: Can a telegram be
sent in any Indian script other than
Devnagri, Sir?

Shri Khurshed Lal: It can only be
sent in Deavnagri script.

«Shri Hwivedi: Have Government sent
any telegram in Devnagri script?
Mr. Speaker: Order, order.

Dr. Deshmukh: May I know if there
is any possibility of adding to the
telegraph offices which have been
enumerated?

Shri Khurshed Lal: It is intended to
extend these facilities very soon to
Bombay., Poona, Beigaum, Sholapur,
Calcutta and Muzzafarpur.

POSTAL STAFF OF INTEGRATED STATES .

*841. Skri S. V. Naik: Will the Minis-
ter of Communications be pieased to
state: :

(a) what steps are being taken to
absorb the Postal staff of the integrat-
ed States, Part B; and

(b) whether Government propose to
appoint special committees to deal
with matters such as absorption, c.c,,
in such States?

The Deputy Minister of Communica-
tions (Shri Kburshed Lal): (a) The
absorption of the postal staff of the
Part ‘B’ States will be effected in the
same manner as other ex-State staff in
general taken over by the Govern-
ment of India. The matter is in hand
and the organisation and working of
the ex-State systems is being recast on
departmental lines in order to facilitate
the application of the Central Govern-
ment scales of pay.

(b) An Ad Hoc Committee has been
appointed for the grading of the non-
gazetted ex-State personnel taken over
with the ex-State postal systems.

Shri S. V. Naik: May I know whether
the absorpticn of the postal staff will
be on the basis of amount of pay that
the staff might be getting at present or
on the basis of grade cnd cadre?

Shri Khurshed Lal: The intention is
that no member of the staff taken over
from the ex-State should get what he is
getting. Of course, what he is to get
th Government scales of pay would
depend on his qualifications.
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Shri S. V. Naik: For example, will
the currency of Hyderabad be taken
into account? If so, what difference
will it make?

Shri Khurshed Lal: Obviously when
we are not making it worse than what
it was, this aspect will have to be taken
into consideration.

Shri S. V. Naik: Will there be differ-
ence in grades that way?

Mr. Speaker: He has said that the
only principle is that those who will
be absorbed will not get less. What is
his next question for information?

Shri S. V. Naik: I want that the
people who would be absorbed should
not be taken in the lower grade though
they may be getting the same pay.

Mr. Speaker: We are going into an
argument. He has said that the man
should not be worse off.

Shri S. V. Naik: Will any non-official
be taken in the Ad Hoc Committee?

Shri Khurshed Lal: It is not the in-
tention to take non-officials. It is
purely departmental work on depart-
mental lines.

' Pandit Munishwar Datt Upadhyay:
May I know what is the number of
members of the staff who are still to
be absorbed?

Shri Khurshed Lal: All members of
the staff of the ex-States have been
taken over by the Government. The
question is of fixation of their pays in
Government scales of pay. For fhat
the qualifications of each member of
the staff have got to be examined with
a view to see where he can be fitted
into the Government scales of pay.

Shri Ghule: May I know the probable
time by which the recommendations of
the Committee will be known?

Shri Khurshed Lal: We hope to
finalize in the course of the next 5 or
6 months.

CuppaPPAHR-MYSORE RAILWAY LINE

+842, Dr. M. V. Gangadhara Siva:
(a) Will the Minister of Railways be
pleased to state whether any work has
been started for surveying the propos-
ed railway line from Cuddappah, ria.
Rayachoti to Mysore (in Madras
State)?

“(b) If so, what is the progress of
the work so far made?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) and (b).
The proposal was considered by the
Central Board of Transport at their
meeting held in Madras on 6th January
1950 and it was decided that the project
should be dropped.
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Dr. M. V. Gangadhara Siva: I see
that no progress has been made. May
I know what is the intention of the
Government in this respect?

Mr. Speaker: He says that the project
would be -dropped. The decision has
been that the project should be dropped.

Shri Shankaraiya: May I know the
reasons why it has been dropped?

Shri Gopalaswami: Government have
under consideration a large number of
other projects which deserve to be
given priority, and the area attempted
to be developed by this particular line
it:; not one that requires urgent atten-
ion.

Shri Shankaraiya: May I know

whether it is dropped for the present
or completely?

Shri Gopalaswami: There is no objec-
tion to Government taking it up when-
gver they think that the time is ripe
or it.

GRANT OF LICENCES TO AIRWAYS
COMPANIES

*844. Shri Rathnaswamy: (a) Will
the Minister of Communications be
pleased to state which are the Air-
ways Companies that were granted
licences by the Government during
the last two years?

(b) What are the considerations
that guide the policy of the Govern-
ment in granting them licences?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) I lay
on the Table a statement giving the
information required.

(b) Licences except a temporary
licence in a special case, are granted
by the Air Transport Licensing Board
whose exercise of discretion in
respect is governed by the considera-
tions laid down in Part XIII of the
Indian Aircraft Rules, 1937, particularly
rule 140.

STATEMENT

Names of the air companies which
were granted licences for the opera-
tion of scheduled services during
1949 and 1950.

(1) Air India Ltd., Bombay.

(2) Air India International Ltd.,
Bombay.

(3) Air Services of India Ltd.,
Bombay.

(4) Airways (India) Ltd., Calcutta.
(5) Bharat Airways Ltd., Calcutta..
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(6) Deccan Airways Ltd., Hydera-
bad.
(7) Himalayan Aviation Ltd.,
Calcutta.

(8) Indian National Airways Ltd.,
Delhi.

(9) Indian Overseas Airlines Ltd.,
Bombay. .
(10) Kalinga Airlines, Calcutta.

Shri Rathnaswamy: Is it a fact that
recently a licence was granted to an
Australian Air Company?

Shri Khurshed Lal: We do not grant
any licence to a foreign company.

Shri R. K. Chaudhuri: May I know
if besides the ordinary operating
licences. is any licence granted for
chartering an aeroplane for carrying
passengers and goods?

Shri Khurshed Lal: Under the Indian
Aircraft Rules. chartering licences are
allowed and they are granted by the
Director General of Civil Aviation for
non-scheduled services.

Shri Rathnaswamy: May I know
whether any new companies either in
India or outside India have applied for
licences?

Shri Khurshed Lal: No foreign com-
pany can apply and they do not apply.
So far as Indian companies are con-
cerned. from time to time they make
applications for additional routes, etec.

TokeN HUNGER-STRIKE

*845. Shri Rathnaswamy: Will the
Minister of Communications be
pleased to state:

(a) whether it is a fact that the
Posts and Telegraphs Employees
recently went on a token hunger-strike
for a day in Delhi, Amritsar and in
some other places in India; and

(b) if so., what are the mair rea-
sons that prompted them to go on
hunger-strike?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) Yes,
some postmen and lower grade staff at
certain places went on a token hunger-
strike for a day.

(b) The strike was in connection
with the observance of a ‘Demands
Day’ for urging certain demands, some
of which have already been considered
and rejected by Government.

Shri Rathnaswamy: How many em-
ptloialr‘eg's .are involved in this hunger-
strike?
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Shri Khurshed Lak: I have no idea
of figures because no official figures
have been supplied.

Shri Rathnaswamy: What steps have
Government taken so far to meet the
pressing demands of these workers?

Shri Khurshed Lal: If the hon. Mem-
ber looks into those demands, he will
find that some of them cannot be met
by Government. Others are under
consideration.

Shri Rathnaswamy: Was any previous
notice given by the employees to the
Government about their hunger strike?

Shri Kburshed Lal: No; not that I
know of.

Shri Rathnaswamy: Since some of the
resolutions passed by the employees
are of a pglitical nature, such as sup-
porting the Nepal Congress, about
responsiblé Government in Nepal, may
I request the hon. Minister to clarify
the position of Government servants in
respect of.........

Mr. Speaker: Order, order; not in the
Question hour. Next question.

FINANCIAL AID TO IRRIGATION PROJECTS

*846. Shri Deogirikar: Will the
Minister of Works, Mines and Power
be pleased to state: - ;

(a) whether there are any irriga-
tion projects in Bombay State for
which financial aid is given from the
Centre; and

(b) if so, what are those projects
and what is the aid given to those
projects?

The Deputy Minister of Works, Mines
and Power (Shri Buragohain): (a)
None in so far as major Irrigation’
Projects are concerned. Assistance is,
however. mainly given by the Ministry
of Agriculture towards Minor Irrigation
Schemes under Grow .More Food
Scheme.

(b) Three statements showing the
amounts sanctioned out of G.MF,
Funds for Minor Irrigation Schemes of
Bombay Government during 1948-49,
1949-50 and 1950-51 are laid on the
Table of the House. [See Appendix
VII, annexure No. 8.]

Shri Deogirikar: May I know whether
the Koyna valley scheme submitted ta,
the Central Goverrment by the Bombay
State for examination will receive any
aid from the Central Government?

The Minister of Works, Mines and
Power (Shri Gadgil): That is obvious
becalise it is’ one ‘of the major schemes.
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As soon as the report submitted by
the Government of Bombay is studied
completely, the next stage will be
sanction of an adequate loan to the
Government of Bombay.

Shri Deogirikar: How long will it
take to examine the scheme?

Shri Gadgil: As much as is necessary.
It is a very big report and the amount
that would be involved is to the tune
of 90 crores.

Shri Deogirikar: May I know whether
the Bombay State has submitted the
Kakrapara scheme for execution to the
Central Government?

‘Shri Buragohain: Yes. Sir.

Shri Deogirikar: When this scheme
was submitted to the Central Govern-
ment, was it examined by the Central
Government?

Shri Gadgil: Which _scheme?
Shri Deogirikar: Kakrapara scheme.

_ Shri Gadgil: The Kakrapara scheme
is entirely being financed by the Gov-
ernment of Bombay. Only, the Central
Government is actually executing it.

Shri Somavane: For how long is the
report of the Koyna wvalley project
pending with the Central Government?

Shri Gadgil: ’I‘he‘ first copy was re-
ceived on the 24th October, 1950.

SHIFTING OF OFFICES FROM DELHI

*847. Shri Jaganmath Mishra: (a)
Yill the Minister of Works, Mines
and Power be pleased to state how
many offices have “moved outside
Delhi since his announcement during
the last budget session that 19 offices
wox(:)l"d move by the end of March
19507

(b) If none. what is the reason for
this?

The Deputy Minister of Works, Mines
and Power (Shri Buragehain): (a)
Three offices have actually moved out
of Delhi so far, and one other is in the
process of moving.

(b) Three offices—all semi-Govern-
ment Organisations, have been permit-
to stay on in Delhi on their making

eir own private arrangements for
accommodation, .and releasing all Gov-
ernment accommodation (both Office
and residential), in their occupation in
Delhi. The move of -two .Railway
Offices has had to be indefinitely post-
poned pending decision on the proposed
regrouping of Railways. The move of
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the remaining 10 offices is heid up-
mainly for the following reasons:

i) Qiﬂiculty -in obtaining adequate
and satisfactory residential accommoda-
tion at reasonable rent and price for
the staff at stations selected by the
offices concerned.

(ii) In view of the changed financial
position. it has become more necessary
than ever before to examine specific
proposals for the move of offices with
reference to the expenditure involved
in the moves. The proposals are, there-
fore. being examined in this new per-
spective.

Shri Jaganmath Mishra: To which
places have the offices been proposed to
be shifted?

Shri Buragohain: I believe this ques-
tion came up in the last two sessions.
and replies were given in the form of
statements.

Shri Raj Bahadur: May I know
whether officers have been visiting
various places to investigate the possi-
bility of shifting more offices?

The Minister of Works, Mines and
Power (Shri Gadgil): That is so. -

Shri Raj Bahadur: What has been
the expenditure so far incurred on the
visits of these officers to the various
places? .

Shri Gadgil: I require notice of that.

Shrimati Veilayudhan: May I know
whether the hon. Minister has decided
to shift any of his offices out of Delhi?

Mr. Speaker: Next question.

EXTENSION OF TAHA-BADAMPAHAR
RarLway SECTION

#848. Shri M. Naik: (a) Will the
Minister of Railways be pleased to
state whether any survey has been
made for extension of Taha-Badam-
pahar section of the B.N. Railway
and if so, with what results?

(b) Do Government contemplate to
undertake construction of this line-
and if so, when?

(¢) Is it proposed to link this ex-
tension with the Howrah-Waltair sec-
tion of the B.N. Railway and if so.
at what point?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) to (c).
A survey was partially carried out for
the conversion of the Rupsa-Talbandh
narrow gauge line into broad gauge,
and its extension from Bangriposi to
Rairangpur on the Tatanagar-Badam-
pahar Branch Line; one of the ob;ects
of the project being to provide a direct
broad gauge link between Tatanagar
and the Howrah-Waltair line. It was
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found that a broad gauge line between
Bangriposi and Rairangpur would be
prohibitive in cost on account of a
Ghat Section. The scheme together
with an easier alternative connection
between Kuldiha on .the Tatanagar
Badampahar Branch and Bhadrak on
the east coast line were considered by
the Central Board of Transport and it
‘was decided that the question of sur-
veying the alternative alignment should
be reconsidered. in due course. after a
decision is taken on the siting of New
Steel Werks.

Shri M. Naik: My question was about
the extension of the Tatanagar-Badam-
pahar line towards the east coast. I
wanted to know whether any survey
has been made for its extension towards
the east coast.

Shri Gopalaswami: No, Sir. The
whoie thing has for the time being been
hung up. It will be taken into con-
sideration after the site of the new
Steel Works is definitely fixed.

RaiLway CATERING

*849. Shri Nandkishore Das: Will
the Minister of Railways be pleased
to state . whether it is a fact that
Central Advisory Committee for Rail-
ways have recently decided to do
away with the system of monopoly in
respect of Railway catering?

The Minisi>r of State for Transport
and Railwsys (Shri Santhanam): The
last meeting of the Central Advisory
Countcil for Railwrys at which the sub-
ject of Railway Catering was discussed
was held on-the 19th—22nd March, 1950
and an extract of the Recommendations
made by the Council—which were
accepted by Government—is placed on
the Table of the House. (See Appendix.
VII, annexure No. 9.] At the reguest
of certain Members of the Council. this
subject is included for discussion again
‘in the agenda of the next meeting
which is to be held shortly.

Shri R. K. Chaudhuri: Sir, may I
know if it is a fact that some local
advisory committees have protested
against this decision?

Shri Santhanam: Yes, Sir. The
apinions of the local advisory com-
mittess have not been unanimous in
this respect.

Shri Khandubhai Desai: May I know
whether the Government is aware that
sub-contracting by the main contractor,
to vendors and stall-holders is very
largely prevalent in large stations and
the only duty of the main contractor
is to collect the' daily fees from such
vendors?
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Shri Santhamam: That is so, in some-
cases. :

Shri 8. C. Samanta: Sir, 572 small.
and large station contracts on the
B.N.R. have been given to one contrac-
tor, in spite of the fact that by a reso--
lution of the Central Advisory Board
for Railways, in the case of small
stations the contract should go to local
professional men, may I know why only
22 such contracts have been taken
away as yet. May I know the reason
for unnecessary delay?

Shri Santhanam: Sir, in reorganising
these things which have come down
during’ many years, we have to care-
fully consider the position. and we are
taking as fast as possible steps to give-
effect to the resolution of the Central
Advisory Council.

Prof. S. N. Mishra: Sir. which are the-
companies against which complaints
have been received during the last year-

“for bad catering?

Mr. Speaker: It will be foo wide a
question.

Dr. Deshmukh: Sir, may I know if |
the sub-letting of these contracts 1s
done with the connivance of Govern-
ment or in spite of the Government’s
supervision?

Shri Santhanam: By the terms of the
contract. sub-contracting is prohibited.
But these things are done clandestinely.
I do not think it is necessary for me to

answer about connivance of Govern-

ment.

Pandit Munishwar Datt Upadhyay:
Sir, arising from the reply given to Shri
Khandubhai’s question. may I know
what steps the Government is taking in
resoect of this sub-contracting by the
main contractor?

Shri Santhanam: Wherever we can
establish such sub-contracting, we give
notice to the contractor and dispense
with his services.

Shri Raj Bahadur: May I know if any
contract has been cancelled as a result
of complaints of this kind?

Shri Santhanam: Yes. in some cases.

Shri R. Velayudhan: Sir, is there any
proposal of the Central Advisory
Council to give the catering at Stations
to some of the cooperative societies?

Shri Santhanam: The Central Ad-
visory Council has recommended that
some preference in certain cases may
be given to these cooperative societies.
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Shri Jhunjhunwala: Sir, may I know
which of the local advisory committees
are against this monopoly system?

Shri Santhanam: There is no such
thing as monopolistic system. It is
true that some contractors are catering
at a large number of stations. I have
not got the details of the opinions of
the various advisory committees.

Shri A. C. Guha: Sir. how long has
this question of giving the contracts at
small stations to local vendors been
pending before the Government?

Shri Santhanam: In many cases the
-catering at such stations has been given
to local contractors, and the old con-
tracts have been terminated. This is
being taken up when the time limit for
a contract expires. and then the new
rules are put into force.

Shri Satish Chandra: Is uniform treat-
ment given to the Indian refreshment
rooms, and to the restaurants run on
lﬁuropean style by European firms? Or
is any discrimination made between
the two?

Shri Santhanam: I presume the hon.
Member means the refreshment rooms
run in the European style and those
in the Indian style. There is no ques-
tion of discrimination. The fact is the
European restaurants and the dining
cars do not earn any profit at all, often
running at a loss, while the Indian
refreshment rooms are highly profitable
in many cases. Therefore the differ-
-ence arises from the circumstances, and
not from any policy of discrimination.

Pandit Munishwar Dutt Upadhyay:
Are we running these services with any
profit?

Shri Santhanam: Generally the con-
tractor pays something, whether it is
large or small depends upon the parti-
cular station. So far as these contracts
are concerned. Government gains but
the amount of the gain varies.

. CATERING CONTRACTORS (APPOINTMENTS)

*850. Shri Jagannath Das: Will the

Minister of Railways be pleased to
state how many displaced persons
have been appointed as catering or

vending contractors in the Great
Indian Peninsula Railway?

The Minister of State for Transport
and Railways (Shri Santhanam): 73.

Shri Jagannath Das: May I know how
many of them are from East Bengal?

Shri Santhamam: I do not know
whether they have got any distinction
between the refugees. All the informa-
tion I have is that 73 of these contrac-
tors are refugees.
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Shri Syamnandan Sahaya: Sir, is it
the policy to exclude the existing con-
tractors entirely from the catering-
work of the railway stations?

Shri Santhanam: Generally, where
there is a big contract, it is split up into
parts and some parts are given to
refugees. It is not our policy to oust
existing contractors wholly.

Shri A. C. Guha: Will the Govern-
ment collect information as to how
many East Bengal displaced persons
have been given these contracts? :

Shri Santhamam: Our instructions to
the Railway Administrations are to
give preference to the refugees. I do
not think they are entitled to discrimi-
nate between refugees coming from one
part of Pakistan or from another.

Shri A. C. Guba: How many refugees
have got such contracts in the eastern
states. like Assam, West Bengal, Orissa
and Bihar?

‘OwN YOUR OwN TELEPHONE' SCHEME

*851. Shri Jhunjhunwala: Will the
Minister of Communications be pleased
to state: - S

(a) whether interest is paid by
Government on the deposits for tele-
phone connections under ‘Own your
own Telephone' Scheme; and

(b) if the answer to part (a) above
be in the affirmative, the amount of
interest paid so far?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) Interest
on the deposits is payable where tele-
phone connections are not provided
within a period of 6 months from the
date of deposit, the interest being for
the period in excess of the first 6
months.

(b) No interest has been paid so far.

Shri Jhunjhunwala: Sir, how many
such applicants are there who have not
been provided with telephones though
six months have elapsed?

Shri Khurshed Lal: The total over
the whole country is 1,777.

Shri Jhunjhunwala: How many are
there in which this six month period
has not been over and who have not
been provided with telephones?

Shri Khurshed Lal: I would require
notice. »

. Shri Chattopadhyay: What is the
total deposit accepted?

Shri Khurshed Lal: It is near about
Rs. 2 crores.
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Shri. Jhunjhunwala: Is this system to
continue for ever or will the telephone
be allowed without deposits?

_-Shri Khurshed Lal: Even now per-
sons. in .the exempted categories are
allowed tp have them without payment
of the meney. As soon as the tele-
phone position eases, the Government
will consider the suggestion of the
hon. Member.

Shri ﬁm&: In how many cities has
this system been discontinued?

-Shri Khurshed Lal: Nowhere has it
been discontinued.

Shri Kamath: Not in Nagpur?

Shri Kishorimohan Tripathi: What
is the amount on which interest is
payable?

Shri Khurshed Lal: There are 1,777
applicants pending. The figure for
Bombay and Calcutta is Rs. 2,500 and
for other places Rs. 2,000. The num-
bers are—for Bombay 1,224 and Cal-
cutta 399.

INcoOME FROM TELEPHONES

*852. Shri Jhunjhunwala: Will the
Minister of Communications be pleased
to lay on the Table of the House a
statement showing:

(a) the total gross revenue from
subscribers for the telephone system
(i) in Bombay, (ii) in Ahmedabad,
(iii) in Calcutta and (iv) in Delhi for
a full financial year before the coming
into force of the Message Rate System
of charges;

(b) the total gross revenue, both
from rentals as also from charges for
calls, excluding amounts received by
way of deposits, from the telephone
system (i) in Bombay, (ii) in Ahmeda-
bad, (iii) in Calcutta and (iv) in
Delhi for a period of one year after
16th of May 1949 when the Message
Rate System of charges was intro-
duced; and

(¢) if Government revenues have
increased as a result of the Message
Rate System, what reduction in the
rate of charges do Government pro-
pose to brirg into force with egect
from the next financial year?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) and (b).
A statement showing the required in-
formation is laid on the Table of the
Eousleo.] [See Appendix VII, annexure

0. 10.

(c) The figures in the statement show
that at Bombay and Delhi there has
been an increase in revenue while at
Ahmedabad there has been a decrease.
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It is too early to come to any definite-
opinion about increase in revenue on
account of message rate. Moreover the
apparent surplus in revenue will con-
siderably be reduced if the rentals and
call charges due to additional telephone
connections given after the introduction
»0f message rate system, are deducted
therefrom. I may, however, say that
the message rate system has been in-
troduced for the provision of better
.grade of service by eliminating un-
necessary calls and consequent conges-
tion on lines, equitable levy of call
charges from subscribers according to
use made of the telephone service, and
preventing undue wear and tear of ser--
-vice equipment, and not with a view to
increase revenue, and this aspect will
be constantly kept in view in fixing the
charges for message rates.

VILLAGE PosT OFFICES IN
CHHOTA NAGPUR
*853. Babu Ramnarayan Singh: Will
the Minister of Communications be
pleased to state:

(a) the number of village post
offices allotted to the Chhota Nagpur
Division in Bihar for being opened in
the current year 1950-51; and

(b) the number of such post offices
opened till the end of October 19507

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) 38.

(b) four.
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[Babu Ramnarayan Singh: May I
know whether the Ministry has formu--
lated any such scheme of its own.
whereby the actual number of post

offices required in a particular district.
has been determined?]

sMegrew: N Ad, g
F fegm F @y 7 I s
AW § ® AW gR
AT WRT TOrRe 48 91 5
fegeam Fgxaiw & fowd srmrdt
A gIR M@, 9 a8 e fae

# O oswm @ faar amm
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JY W W F AEifeE 1WA
fege@™ WTH ¥Coo TTHAT &IWA
FTEE( AT | TR T} FA A
g ¥ faw oo WY ™ & TN
Fraear @S I |

[Shri Khurshed Lal: No, Sir, we
have not adopted a district as the basis
for our calculations. As the hon. Mem-
ber may be aware that originally the
intention was to open a post office in
every village having a population of
2,000 or above irrespective of the con-
sideration as to which district it may
“happen to belong. We had accordingly
intended to open 4,800 post offices
throughout India during the purrent
year. But due to financial stringency
only 2,800 have been opened; the rest
will be opened at some future date.]

avg T feg c TR st fraw
¢ f5 Dema FqEtd ¥ A
# g onfeg @ o1 @w § A
st T@ fraw & wETEs Q g &
sy ¥ foi ®% Al A1 frw T A
=@ 3 § I W § g5 R
& ar g ?
[Babn Ramnarayan Singh: With
reierence to the rule that a post pfﬁce
can be opened in any village with a

" population of 2.000, ~may I know
whether or not it could be opened for

areas consisting of several villages and
jointly having a population of 2,0007]

ot iiT o ; A g, @A g 4t
f5 ag o foasr eaw = fie
#1 § A IER FEE A TR g
T THEHT FET qW | AR 4fs
- gAFT AT agd TN A AT T
foit gg e w1 T foar &
A R A gEd T A P
§ i @ fad 9w, A B FAS
am ¥ foit e v g ?

{Shri Khurshed Lal: Yes, the Scheme
as it stood was that a post office_be
-opened in every village having a radius
of three miles and a population of 2,000.
But because their number was exceed-

ingly large, it was decided that for
thgeytime being only that part of the
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scheme may be adopted which concerns
the opening of post offices in areas with
a population of 2,000 and postpone the
work in respect of others till next
year.]

T A feg . ag 9
Ffeg e F1 q@ S F I
W 9T AT & AT TEAAR FOAT
AT F W 0w afew e & ?

[Babu Ramnarayan Singh: Are the
post offices opened on representation
being made by the people or do the
Government open them on their own
accord also?]

=t g o1 93 AT aqHT X

gs1 €1

. [Shri Khurshed Lal: Both these con-
siderations count in opening
offices.]

Shri Kamath: Is there any proposal
before ghe Government for the opening
of mobile post offices in rural areas?

Shri Khurshed Lal: One scheme of a
mobile post office was being tried in
Nagpur and I am afraid it has not been
very successful. We will therefore
have to consider twice before we ex-
tend it.

ot fgddt . T F1E G§ W IE-
T A A @R AS A& F
|1 g Y fFr Ry aw g @ ?

[Shri Dwivedi: Have any such post
offices been opened in villages with a
population of 2,000 that had ceased to
function for some reason or the other?]

Wt @iy ww: o g,
ITH qTEIE T A &

(Shri Khurshed Lal: Yes, but their

number is very small.]

Shri Soravane: May I know how long
the mobile post office system was given
a trial? )

Shri Khurshed Lal: I have not got
the exact details just now.
ag wmAwmw g 0 g
arrqe fediom & WA AT AT
¥ 15 ez anfeg @ § |

[Babu Ramnarayan Singh: Have the
Government opened any post offices in
the Chhota Nagpur Division on their
own accord?}
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N o @@ : faad swEm
WEITNIRRATINE, s
I %) @I | g IR FH Y
TFEE & awad ¥ fana § Ay
g & A€ Fg AT |

[Shri Khurshed Lal: I have given
the number of post offices opened so
far. I am unable to tell as to how
many were opened on peoples’ repre-

_sentation and how many as a result of
the officers’ favours.]

INTEGRATION OF RAJASTHAN RAILWAYS

*854. Shri Jaimarain Vyas: Will the
Minister of Railways be pleased to
state what capital has been trans-
ferred to the Government of India
on account of integration of Railways
of Rajasthan in the form of:

(i) Buildings including Workshops
buildings, Bungalows, Stations, Quar-
_ters, etc. ;

(ii) Railway Line, etc. ;

(iii) Stores;

(iv) Locomotives and Vehicles;

(v) Machinery in Workshops, etc. ;
and

(vi) Miscellaneous?

The Minister of Transport and Rail-
-ways (Shri Gopalaswami):

(Figures in lakhs)
Rs.

(i) Buildings including
Workshops buildings, 193
Bungalows, Stations,
Quart:rs, ¢to,

(1i) Railway Lin3?, eto.

. .. 720
(iii) Stores. . [T ) |
(iv) Locomotives and Vehicles, . 346

(v) Machin:ry in Workshops, etc. 44
(vi) Miscellanzous . . . 28

Total . 1,422

Shri Jainarain Vyas: Will the hon.
Minister state how much amount has
been transferred from Jaipur, Bikaner,
Mewar and Jodhpur Railways sepa-
rately?

Shri Gopalaswami: Jodhpur Railway
545 lakhs; Bikaner Railway 464 lakhs;
Jaipur Railway 206 lakhs; Rajasthan

Railway 185 lakhs; Dholpur Railway
19,69,000.

Kanwar Jaswant Singh: At the time
of the integration of the States the
.services were assured that their condi-

tions of service will not be adversely -

affected. Does that assurance in parti-
.cular hold good with regard to the
.officers of the Rajasthan Railways?
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Shri Gopalaswami: Certainly.

Shri Jainarain Vyas: Does the Gov-
ernment propose to compensate the
Rajasthan Government for the assets
which have been transferred to the
Centre on account of the transfer of
the railways?

Shri Gopalaswami: No. :

-
HEAD QUARTERS OF RAJASTHAN RAILWAYS

*855. Shri Jainarain Vyas: (a) will
the Minister of Railways be pleased
to state what place has been recom-
mended as Head Quarter of the zone
in which Railways in Rajasthan and

a part of BB. & C.I Railway are
situated?

(b) What decision have Government
taken in the matter?

The Minister of Transport and Rail-
ways (Shri Gopalaswami): (a) and (b).
The question of the location of the
headquarters of the Western Railway
which on regrouping will include rail-
ways in Rajasthan is still under con-
sideration.

Shri Jainarain Vyas: Have the Gov-
ernment consulted the Rajasthan Gov-
ernment in the matter? If so, what are
their recommendations in the matter?

Shri Gopalaswami: I do not think we
had consulted the Rajasthan Govern-
ment as such but we have consulted
many people interested in the railways.
Recently I sent out the Financial Com-
missioner of Railways to go about and
ascertain local opinion.

Shri Raj Bahadur: May I know how
soon the decision with regard to the

location of the headquarters is going to
be taken?

Shri Gopalaswami: I think in about
a month or two.

Shri Jainarain Vyas: May I know if
any officer has been sent to different
places to find out the exact position as
to what place is most suitable for
locating the headquarters? If so, what
are his recommendations?

Shri Gopalaswami: As I said, we
have had investigations made of that
and we are awaiting a formal report
about it and on that report we will
consider the matter.

Shri Kamath: Has this matter been
‘placed before the Standing Committee
of Parliament for the Railways
Ministry?

Siu-l Gopalaswami: It will be placed
before the Central Advisory Council.
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Shri Jainarain Vyas: What are the
probable places under the consideration
of the Government?

“Shri ‘Gopilaswami: We will consider
Jodhpur, Jaipur, Ajmer, etc.

Pandit Munishwar Datt Upadhyay:
What are the factors that are taken
into consideration in determgining the
place of the headquarters?

'Shri Gopalaswami: The factors that

‘1iSually "eYiter into our judgment are
what will be the most convenient place
for railway operations.

“Mr. Speaker: The list of questions is
over.

WRITTEN ANSWERS TO QUESTIONS
New Post OFFICES.

*843. Prof. K. K. Bhattacharya: (a)
~Will the Minister of Communications
‘be pleased to state the number of
"Post Offices opened during 1948-49 and
1949-507

(b) What has been the approximate
expenditure incurred on opening such
offices?

(c) Is there any yield of revenue
from such Post Offices and if so, to
what extent?

(d) Has there been corresponding
decrease in the revenue of the Post
Offices from which these new centres
have been disaffiliated?

(e) Has there been any increase in
the supervisory set up of the Depart-
ment to inspect their new Post Offices
and if so, to what extent?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) The
number of Post Offices opened in
1948-49 and 1949-50 was 3,021 and 2,893
respectively.

(b) The approximate expenditure in
1948-49 and 1949-50 was Rs. 8,80.853
and 12,22,370 respectively on the new
post offices opened in each of these
years.

(c) Post Offices always earn reve-
nues as soon as opened. 2,299 post
offices out of the total of 5914, or about
39 per cent. are already self-supporting.
The annual loss in the case of others
is less than Rs. 750 in each case which
is the permissible limit of loss.

(d) It is difficult to estimate the
effect on parent offices accurately.
When a new post office is opened, the
income of the parent office is no doubt
adversely affected at the beginning but
new traffic soon develops. Steps are
taken to reduce the cost of establish-
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ment of the parent office so that it may
be made self-supporting. On the whole,
the opening of new post offices has not
resulted in a large number of parent
offices becoming unremunerative.

(e) Yes, 26 additional Inspectors of
Post Offices have been appomted This.

_matter is kept under examination and

steps are taken to sanction such super-
visory staff as may be necessary.

New Post OFFICES FOR ORIssa
Naik: (2) Will the

43. Shri M.
Minister of Communications be
pleased to state the number and

names of District Headquarter Sta-
tions in Orissa, where conversion of
Sub-Pust Offices into Head Offices is.
under: contemplation?

(b) How many sub-post offices have:

"been opened or are contemplated to

be opened in the District of Mayur-
bhanj in Orissa by the end of the:
current year or during the next year
and what are the places?

(c) What are the places in the
above District where opening of new:
Departmental or Extra-Departmental
branch post offices has been recom-
mended by the local authority and
how many of the recommendations.
have been given effect to and where
during the current year?

(d) How far the Government policy
of allowing a post office for a village-
or group of villages containing a
population of 2.000 has been given
effect to in respect of the District of
Mayurbhanj in Orissa?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) There
is no case where such conversion is
under consideration.

(b) The following Extra Depart-
mental Sub Offices have been opened
during the current year:

(1) Rairangpur Bazar—15th April.
950.

(2) Baripada R.S.—2nd June 1950.

(3) Baripada Court—30th June 1950.

There is no other proposal for open-
ing sub-post offices,

(¢) The f{following seven® villages
were recommended by the local
authority for opening post offices. The
Post Offices have been opened in the
first three villages on the dates noted.
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against each and the remaining are
under examination.

(1) Tato—11th April 1950.

(2) Bijatala—d4th May 1950.

(3) Jamda—28th October. 1950.

(4) Amarda.

(5) Badra.

(6) Sakruli.

(7) Ghagarbera.

(d) There are three villages, Khanna,
Kulaisila and Dungrimal, with popula-
tion of 2,000 and above which had no
post offices. Khanna was given a post
office on 27th April 1950. Besides a
compact group of villages was also
given a Post Office on 4th April 1950
when a Post Office was opened at
Kusumbandhi.

EvecTRICITY COMMISSION OPFFICE, SIMLA

44, Shri Kamath: Will the Minister
of Works, Mines and Power be pleased
to state:

(a) whether the office of the Senior
Project Officer, Central Electricity
Commission, is situated at Simla; and

(b) the average expenditure per
annum incurred in connection with
the travelling of the Officer and hir
staff between Simla and Delhi?

The Minister of Works, Mines ‘and
Power (Shri Gadgil): (a) There are a
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number of Senior Project Officers in
the Central Electricity Commission.
The head of the Commission is its
Chairman. The headquarters of “the
Gentral Electricity Commission ‘is
located at Simla.

(b) The average annual expenditure
for the last three years is as follows:

Chairman—Rs. 3,153.
Staff—Rs. 35,814.

TELEGRAMS IN TELUGU FOR MADRAS

45. Shri P. Basi Reddi: Will the
Minister of Communications be pleased
to state:

(a) the languages in which tele-
grams for Madras are now being
received at Delhi; and

(b) if Telugu is not amongst them,
when do Government propose to in-
troduce telegrams in Telugu into the
new system?

The Deputy Minister of Communica-
tions (Shri Khurshed Lal): (a) and (b).
Telegrams for Madras are .accepted if
written in (1) English, (2) any language
written in Roman Script. In addition
to these, phonocom messages in Tamil
and Telugu are admitted at New Delhi
C.T.O. for Madras. It however appears
that in spite of the facility offered, no
telegram in Telugu has been sent by
anybody so far.
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PARLIAMENT OF INDIA

Tuesday, 12th December, 1950

— r
The House met at a Quarter to Eleven
of the Clock.

[MR. SPEAKER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

11-42 A M.

PROHIBITION OF MANUFACTURE
AND IMPORT OF HYDROGENATED
VEGETABLE OILS BILL

Secretary: Sir, under Rule 106 of the
Rules of Procedure and Conduct of
Business in Parliament, I have to report
that 7,611 petitions as per statement
laid on the Table [See Appendix VII,
annexure No. 11] have been received
relating to the Bill to provide for the
prohibition of manufacture and import
of hydrogenated vegetable oils which
was introduced in the Constituent
Assembly of India (Legislative) on the
16th December, 1949, by Pandit Thakur
PDas Bhargava.

In addition, opinions on_this Bill
were received from time to time. They
were printed and circulated to Mem-
bers on various dates betwegn the 8th
November and the 11th December.

ELECTION TO COMMITTEE

STANDING COMMITTEE FOR THE MINISTRY
oF EDUCATION

Mr. Speaker: I have to inform the
House that upto 12 NooN on Monday,
the 11th December, the time fixed for

_ receiving nominations for the purpose
of election of a Member to serve on the
‘Standing Committee for the Ministry
of Education, in place of Shri M.
Satyanarayana resigned, only one
nomination was received. As there is
only one candidate for the vacancy I
declare Shri Abdus Sattar to be duly
elected to the Committee.

238 P.S.
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PRIORITY FOR INTRODUCTION OF
PRIVATE MEMBERS’ BILLS

SUSPENSION OF RULE 22(2)

Shri M. A. Ayyangar (Madras): Sir,
before you proceed to take up item
after item on the Agenda I would like
to make a submission. You will see
from the Order Paper that there are
eight Bills notices of which have been
given either for consideration straight-
away, or for reference to Select Com-
mittee or for circulation. Items 11 to
88 are Bills to be infroduced. Some
of them are the same Bills notices of
which have been_ giyen by other hon.
Members also. Ignoring them there
are as many as 19 Bills which seek
introduction. Out of these 12 Bills
have been pending since the Budget
Session of 1950. Apart from these
there are eight other pending Bills
which have already been introduced-
There is absolutely no chance of these
Bills coming up at all in any stage
they are not allowed to be introduced,
unless you, Sir, exercise your power
under Rule 180 to suspend rule 22(2)
and allow the introduction of the other
Bills.

No doubt I am making a request
which ought not to be allowed in the
ordinary course, but here for two or
three sessions at a stretch a num
of Bills are kept waiting and other
Bills are blocking them. Private Mem-
bers have got only a day or two for
introducing their Bills. We have not
got even an opportunity to ascertain
the views of Government and what
steps may be taken thereon. There-
fore, my formal request is that sub-
rale (2) of rule 22, which regulates the
manner in which Private Members’
Bills ought to be proceeded with in the
House, may be suspended for today.
After those Bills, notices of which
have been given, are introduced, the
other Bills could be discussed. Under
rule 180 you have got the power to do
so. Rule 180 says:

“Any member may, with the con-
sent of the Speaker move that any
rule may be suspended in its appli-

cation to a particular motion before
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{Shri M. A. Ayyangar]

the House and if the motion is
carried the rule in question shall
be suspended for the time being.”

I, therefore, beg to move:

“That sub-rule (2) of rule 22 of °
the Rules of Procedure and Con-
duct of Business in Parliament, in
so far as it requires that Bills
which have already been introduc-
ed by Private Members shall have
priority over all other business, be
suspended for this day, and that
Bills in respect of which motions
for leave to introduce have been
entered in today’s List of Business,
be taken first.”

I may also inform you, Sir, that I
have approached the hon. Mémbers in
whose names the other "Bills stand for
which they have given notice for con-
sideration or reference to Select Com-
mittee or for circulation. They have
agreed, with the exception of Sardar
Hukam Singh who is not here and who
tBhitlalrefore is not competent to move his

An Hon. Member: He is here.

Shri M. A. Ayyangar: I am sorry. I
wanted to approach him but he was
not there this morning. I hope he will
fall in line with the other friends who
have been kind enough to agree. I
have obtained the signatures of Pandit
Thakur Das Bhargava, Shri R. K.
Sidhva, Shri Rohini Kumar Chaudhuri,
and Dr. Punjabrao Deshmukh.

Sardar Hukam Singh - (Punjab): I
too would give my consent.

Shri M. A. Ayyangar: Now, Sir, oral
consent is given by Sardar Hukam
Singh. These are the only hon. Mem-
bers in whose names the other Bills for
consideration stand.

Not only is there a rule but on a

previous occasion, in 1932, the then .
Deputy-President, Shri R. K. Shanmu-_

kham Chetty made a similar applica-
tion to the President to waive the
Standing Orders so as to allow in pre-
ference the Bills to be introduced
before the Bills for consideration were
taken up. After all, you know it may
not even take half a minute for intro-
duction of the Private Members’ Bills.
1 crave the indulgence of the House,
with your permission, to allow this pro-
cedure by suspension of the rule for
this day.

Shri  Sidhva

1 SN

Mr. Speaker: I don’t think any fur-
ther argument is necessary over this
question. All that is required of me
wunder rule 180 is to give my consent to

(Madhya Pradesh):
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Councils (Amendment)--
Bill

the motion being moved. In view of
the special circumstances mentioned
by.the_ hon. Member, I have no hesi-
tation in giving that consent. It is for
the House now to decide as to whether
they will accept the motion, and in
view of the consent already obtained
of the five hon. Members, who have-
got a priority, I do not think any fur-—
ther argument is necessary. I will put.
the motion for the vote of the House.
The question is:

“That sub-rule (2) of rule 22 of
the Rules of Procedure and Con-
duct of Business in Parliament, in
so far as it requires that Bills.
which have already been intraduc-
ed by Private Members shall have:
priority over all other business, be
suspended for this day, and that
Bills in respect of which motions
for leave to introduce have beer-
entered in today’s List of Business,
be taken first.”

The motion was adopted.

HINDU MUTTS BILL

Mr. Speaker: Now I will call upom-
the hon. Members who  have given
notices for introduction of Bills. Shri
Phani Gopal Sen.

Shri P. G. Sen (Bihar): Sir, as the
Bill has been circulated under the
name of our Deputy-Speaker, Shri M.
A. Ayyangar, I would wish that he:
moves it.

Shri M. A. Ayyangar (Madras): The
same Bill stands in my name also. I
am much obliged to the hon. Member
for waiving his right to move.

I beg to move for leave to introduce
a Bill to provide for the protection of
certain Hindu religious institutions
known as Mutts.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for the pro-
tection of certain Hindu religious
institutions known as Mutts.”

The motion was adopted.
Shri M. A. Ayyangar: I introduce the
Bill. )

INDIAN BAR COUNCILS (AMEND-
MENT) BILL ’

(AMENDMENT OF SECTIONS 4,6,8, ETC.)

Sardar Hukam Singh (Punjab): I
beg to move for leave to introduce a
Bill further to amend the Indian Bar
Councils Act, 1926 (Amendment of
sections 4,6,8, etc.).
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Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Indian Bar Councils Act, 1926
(Amendment of sections 4,6,8,
etc.)
The motion was adopted.

lSlardm' Hukam Singh: I introduce the
Bill.

MONOGAMY ENFORCEMENT BILL

Pandit Thakur Das Bhargava (Pun-
jab): I beg to move for leave to intro-
duce a Bill to enforce monogamy and
to prohibit and penalise future big-
amous marriages and to declare them
illegal.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to enforce monogamy
and to prohibit and penalise future
bigamous marriages and to declare
them illegal.”

The motion was adopted.

Pandit Thakur Das Bhargava: I in-
troduce the Bill.

PUNISHMENT FOR ADULTERATION
OF FOODSTUFFS BILL

Shri Jhunjhunwala (Bihar): I beg
to move for leave to introduce a Bill
to provide for punishment of those
found guilty of adulteration of food-
stuffs.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for punish-
ment of those found guilty of
adulteration of foodstuffs.”

The motion was adopted.

B_ghri Jhunjhunwala: I introduce the
ill.

INDIAN BAR COUNCILS (AMEND-
MENT) BILL
(AMENDMENT OF SECTIONS 2, 4, 5, 6, ETC.)

Shri Kazmi (Uttar Pradesh): I beg
to move for leave to“"introduce a Bill
further to amend the Indian Bar
Councils Act, 1926 (Amendment of
sections 2,4,5,6, etc.).

Mr. Speaker: The question is:

“That leave granted to intro-
duce a Bill f er to amend the

Indian Bar Councils Act, 1926

(Amendment of sections 2,4,5,6,

etc.).”

The motion was adopted.

"Shri Kazmi: I introduce the Bill.
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Adulteration of Food Bill

BENARES HINDU UNIVERSITY
(AMENDMENT) BILL .

(AMENDMENT OF SECTIONS 2,4 ANDP 15)

Pr. Deshmukh (Madhya Pradesh): I
beg to move for leave to introduce. a
Bill further to amend the Benares
Hindu University Act, 1915 (Amend-
ment of secticns 2,4, and 15).

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the

Benares Hindu University Act,

1915 (Amendment of section 2, 4

and 15).” :

The motion was adopted.

Dr. Deshmukh: I introduce the Bill.

CONSTITUTION (AMENDMENT OF
. FIFTH SCHEDULE) BILL

Shri P. K. Ramiah (Madras): I beg
to move for leave to introduce a Bill
to amend the Fifth Schedule of the
Constitution of India.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Fifth

Schedule of the Constitution qf

India.”

The motion was adopted.

Shri P. K. Ramiah: I introduce the
Bill.

INDIAN COMPANIES (AMENDMENT)
BILL

(INSERTION OF NEW SECTIONS 138A aND
141A)

Shri Sidhva (Madhya Pradesh): I
beg to move for leave to introduce a
Bill further to amend the Indian Com-
panies Act, 1913 (Insertion of new-
section 1384 and 1414).

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Companies Act, 1913 (In-
sertion of new sactions 1384 and
1414).”

The motion was adopted.

Shri Sidhva: I introduce the Bill.

PREVENTION OF ADULTERATION
OF FOOD BILL
Dr. Deshmukh (Madhya Pradesh): I
beg to move for leave to introduce a
Bill to provide for punishment for
-adulteration of foodstuffs.
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Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to provide for punish-
n';erfxft for adulteration of food-
stuffs.”

The motion wag adopted.
Dr. Deshmukh: I introduce the Bill.

INDIAN PENAL CODE (AMEND-’
MENT) BILL

(REPEAL OF SECTION 309)

Shri Kamath (Madhya Pradesh): 1
beg to move for leave to introduce a
Bill to amend the Indian Penal Code
{Repeal of section 309).

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to amend the Indian

Penal Code (Repeal of section
309).”

The motion was adopted.
Shri Kamath: I introduce the Bill.

Shri Tyagl (Uttar Pradesh): I beg

to oppose this Bill which deals with
suicide.

Mr. Speaker: He may oppose the Bill
at the consideration stage. The motion
has been carried and the hon. Member
concerned has introduced the Bill.

HINDU MARRIAGES VALIDITY
(AMENDMENT) BILL

(AMENDMENT OF SECTION 2)

Shri Himatsingka (West Bengal): 1
beg to move for leave to introduce a
Bill further to amend the Hindu
Marriages Validity Act, 1949 (Amend-
ment of section 2).

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Hindu Marriages Validity Act, 1949
(Amendment of section 2).”

The motion was adopted.

B'lslhﬂ Himatsingka: I introduce the
ill.

INDIAN PENAL CODE (AMEND- ..
MENT) BILL \
(AMENDMENT OF SECTION 124A) 1 /
hri Kamath (Madhya Pradesh): I |
beg {tl) move for leave to introduce 2
Bill further tc amend the Indian

Code, 1860 (Amendment of section
124A).
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Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860 (Amend-
ment of section 124A).”

The motion was adopted.
Shri Kamath: I introduce the Bill.

PARLIAMENT OF INDIA AND ITS
MEMBERS (POWERS AND PRIVI-
LEGES) BILL

Shri Sidhva (Madhya Pradesh): I
beg to move for leave to introduce &
‘Bill to define certain powers and pri-
vileges of Parliament of India and of
its members.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill to define certain powers
and privileges of Parliament of
India and of its members.”

The motion was adopted.

Shri Sidhva: I introduce the Bill

CHILD MARRIAGE RESTRAINT
(AMENDMENT) BILL

(AMENDMENT OF SECTIONS 2 AND 4)

Pandit Thakur Das Bhargava (Pun-
jab): I beg to move for leave to intro-
duce a Bill further to amend the Child
Marriage Restraint Act, 1929 (Amend-
ment of sections 2 and 4).

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Child Marriage Restraint Act, 1929”
(Amendment of sections 2 and 4).

The motion was adopted.

Pandit Thakur Das Bhargava: I in-~
troduce the Bill.

/ HINDU MUTTS BILL
e Sy
12 Noo e

Pandit M. B. Bhargava (Ajmer): K
beg to move for leave to introduce a
Bill to provide for the protection
certain Hindu religious institutions
known as Mutts. -

Mr. Speaker:’- I may inform the
House that although the title of this
Bill is the samit;milﬁor_th:h m:s‘:m part”
the subject matter also is the §
that of the other Bill introduced -earlier

~

‘i



1653  Code of Civil
Procedure (Amendment)
Bill

by Shri M A. Ayyangar, there is one
gmall addition in this Bill, and this is
in respect of the powers and duties of
the head of the Mutt and of his agent:
regarding the management of the]
endowment fund of the Mutt which?
shall be deemed to be the same as the |
powers and duties of a trustee under
the Indian Trusts Act. This is a new
provision which makes this Bill dis-
tinguishable from the other Bill. /
The question is: *

“That leave be granted to intro-

. duce a Bill to provide for the pro-
tection of certain Hindu religious
institutions known as Mutts.”

Shri Kamath (Madhya Pradesh):

May I ask whether the word ‘Mutt’

should be spelt as ‘Mutt’ or as ‘Math’?

Mr. Speaker: We shall leave it to the
Draftsman.
The motion was adopted.

Pandit M. B. Bhargava: I introduce
the Bill.

i

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL
(AMENDMENT OF SECTIONS 496
AND 497)

Pandit Thakur Das Bhargava (Pun-
jab): I beg to move for leave to intro-
duce a Bill further to amend the Code
of Criminal Procedure, 1898 (Amend-

ment of sections 496 and 497).

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the

Code of Criminal Procedure, 1898

(Amendment of sections 496 and

497).”

The motion was adopted.

Pandit Thakur Das Bhargava: I in-
troduce the Bill.

CODE OF CIVIL PROCEDURE
(AMENDMENT) BILL
(Amunmm OF SEcTION 100)
Shri Kazmi (Uttar Pradesh) I beg
to move for leave to introduce a Bill
further to amend the Code of Civil
Procedure, 1908 (Amendment of sec-

tion 100).

Mr. Speaker: The question is:
“That leave be granted to intro-
duce a Bill further to amend the
Code of Civil Procedure, 1908
(Amendment of section 100).”
The motion was adopted.
Shri Kazmi: I introduce the Bill.
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3 INDIAN PENAL CODE (AMEND-
. MENT) BILL

(AMENDMENT OF Sncr;on 302)

Shri Kazmi (Uttar Pradesh): I beg
to move for leave to introduce a Bill
further to amend the Indian Penal
g(%e, 1860 (Amendment of section

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860 (Amend-
ment of section 302).”

The motion was adopted.
Shri Kazmi: I introduce the Bill.

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL

(AMENDMENT OF SECTION 492)

Shri K. P. Sinha (Bihar): I beg to
move for leave to introduce a Bi
further to amend the Code of Criminal
Procedure, 1898 (Amendment of sec-
tion 492).

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Code of Criminal Procedure, 1898
(Amendment of section 492).”

The motion was adopted.
Shri K. P. Sinha: I introduce the Bill.

PROHIBITION OF MANUFACTURE
AND IMPORT OF HYDROGENATED
VEGETABLE OILS BILL

few sgTATE WHiE : AT ST
g, 4 fgag s ¥ A T
AT ¥ g =rEET § 6 g g
FHT FT I I7 AT &9 & R A
AT ¥W HWT (motion)¥ IR ¥ §9
IS F q% | gg WY W A4 e o,
ag 39 @@ ¥ far a1 f5 @ (Rules)
& qragd I9 WM FT N7 IEQ 91,
X FT IIE FT TN g ar
W #FAfgelw®  (consideration)
F qed W gwar 9T, SfFET ag
ow ¢ 5 fadae 37 (Select
Committee) & w17 ¥ @ faw &
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[dfem s )

wR wEY aifyar |ag § @ geE
) e q@ WE fawm 5 oag
99 F 3w FT T A =l e
2 ol AgA g JFdEd q|
g fifrg=w | Petition:) grsd &
araF g gf § R 9gy W #%
g fdmw 3 @ R &
IFqaT § I/@ afedl & qEIEq
Yggee d mar af . g
@ ¥ wEEr ARHA N TS
war fadmA aft Bz addzE § qf
g @R dur §FT0 wgE ¥ woma
Wy qafees vd@ o ar§ € ag
calculate 7€ g g3 ar =
gag § T & IR I @
.o 933 & WYET A fyer

|E ywar N F A" w@
A ooF Ty @R o §
faast a9g ¥ & @ WA A} Fw
u ag s Tga 1 dfwg gw
N W IT T FA A o weww
(frustration) 2@ & Fm At
agEdr AT agEw ¥ (=i MA@ S
W e & diyz 1, @, sew gm
¥ a ey & A9 w@ A g f
A fEd. ¥ §F 4™ qmA F
W FAfgelga. w1 AwA qwE ¥
wE TEE &% W FE A
WA qE g ) Wi & ag agy
i@ 5 oa> ¥ma § ag fao
qar @ 9 g Wid 1 ¥R W
@ N FWQ WA N A
g3 1 feom wsd &, @ qalew
g fe @ f15 & mafees ame
A #E WA SR N IEE
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fraqd) e e g 5 g
TEAfe @ A IEgF & wT
stsea (food problem) 1 g» 333
¥ fod, ag FFEEEAT T IH YO
N s qEa= g fF S & level of
nutrition # ‘sgd W I &%
TRz 71§ Faw IS faad fagaa
qeeNgen AW d@r W o1 X
#Hex am & gww (Leader of
the House) ¥ swear s« f&
qg AFTATAT HIAT I 39F qAeF
s ®ede (Statement) FWH |
# gefir Fwr g 5 ogew #
AR FE giga I @l wid,
Y R W F TF agT N
WA qaedr §=0ge 1 AW SEHIE
g fa st A @A A gadw
TR I AW, @ g9 AR F AT
HHqST S, I@ X AAARZ FIER
gt A IaF qafees R TaA AT
Jpft A o Qe faw sw@dr Sy
% wweqr @ FAanefd ¥ q@r @
T § @A L AT Ak A
el Fxar § fF ag #9d
EN I O W o§R [
YT gy R T faw o
qET 1 I§9 § T @, e

Tad

TINT WS JWT qF TG FAT &(

g gacoen Ader Gg faser,
@ & sma § 5 fegmm § e
@ o feaar w9 0 & SEr
ST AE ATET | /R 9T FeE ATy
fegema a7 =gy & fF 3@ @wemi
N g= fear s o AR wew
fF grew & aga a) A=uT faq
F aqd ot wfes § @i 3 o
wifes § &Y 78 ey & 5 oy
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S a8 faw gew ¥ @ e
W, KGR & | & 37 AeHE F 9
S Y e 9ear g e
M A W AR 9T @R
wAfesTa & fod aena 3, At
FIT gAgEl ¥ 3@ 9 M EWH,
wifs faadr @F i § [ A
oy &, de § wedmw W agar
&ET &
(English

translation
speech)

Pandit Thakur Das Bhargava (Pun-
Jjab): Sir, with all humility I beg to
seek your kind permission to speak
something about the motion moved by
me. The motion which I have pre-
sented, was necessary because accord-
ing to the rules it was essential to move
this motion, and if I had your consent
I could have presented it for considera-
tion, but I thought that if there were
any flaws in this Bill, the House will
have a good chance to correct them by
referring the Bill to the Select Com-
mittee. It is now known that nearly
seven thousand petitions are present
before the House and several thousands
have previously been presented. The
petitions presented to the House have
been signed by six lacs of people.
Similar petitions.signed by lacs of
people are lying with~ the States
Governments and as the Secre-
tary has stated the suggestions so far
received have been calculated. Some
have come this morning and he had
no time to go through them.

Besides this, I want to submit that
there is another reason due to which
1 do not intend to present this motion
today. But to avoid the frustration
which might prevail in the country and
disappointment to several of my friends
present in this House, I want to sub-
mit that in the coming session I will
with your permission present a motion
for its consideration. I do not want
that the Bill should remain as it is
in the next session  also. But God
willing and for our good luck,.it is
possible that there may not arise any
necessity of bringing any motion re-
garding this Bill. I hope that our
Government, which is so anxious to
solve the food problem is duty-bound
under section 47, of the Constitujion
to increase the level of nutrition of the
poeple. Therefore the Government
should take such steps as may bear
most satisfactory results. I will re-
quest the Leader of the House kindly
to give a statement in this connection.

of the above
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{ hope that the statement which the
Leader of the House will give in this
House will cause great satisfactiom
throughout the country. I am sure
probably he will procpose for a scheme
to form a Committee, the Government
will take action on the decisions of this
Committee, and accordingly the Gov-
ernment, if willing, will bring forward
such a Bill which might solve the
problem that has arisen due to Vanas-
pati. I hope that the Committee will
propose such a scheme that would be
acCeptable to the whole country and
there may not be any necessity for
this Bill. but I know if by the next
session the results of this Committee
are not satisfactory, then how the
people in India will curse me. I do
not want to be cursed. 99 per cent. of
India’s population wants this problem
to be solved, and I know that several
Members of the House, including the
elderly and the younger ones, want
that .a Bi'l should better be brought
before this House as soon as possible.

With these words, Sir, I seek your
permission not to present the motion
and I request you that when I move
for its consideration it may be con-
sidered with sympathy, hkecause the
more it gets delayed, the more frustra-
tion prevails.

Mr. Speaker: So, he does not wish
to make a motion at this stage.

Pandit Thakur Das Bhargava: I have
requested the Leader of the House to
make a statement.

. o JATEISTS AgE : IH G&L, G
S gty dfeq SR @ WEE 9w
FA a4, 7w F aga % Fwd W
TgT feowedt @, maddz &Y S §
o A A § R IR § &l
N o A 7€ & A7 i A geafon
W Wy MA i wwm a F
@ W9 ¥ o FW Aear g fw
fog atg * v @1, S@ BT N
MAAAE B AT FET ATHAET 9T,
wifs 3@ # aga feasd i, o 3w
# g f FgT T aF  wmr )
T N IWH wHITE, A qg
awT § 9T 38 7 & fF @ sl
# fawfed & @t & fyofed § it
FAA A T R G § A TR
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[wrgeets AgE]
faamar s g ga @ N A%
% o& Fifew s Ifgd | W@ AW
& g

5 fr i daR d fr < A
Ry ARy IR A F R oF
WA T, OF I § qTE IF FL §
fis madde @ § AR faaa o7
& GBETRE, IEH TN e
g fr areafa & @1 § THEE T
wgi § | W TEEW gar, @ 9
N @ Qe ggar, Tg R oI
w1 #1§ afon gar 1 few dfe
weum @ § Wil 99T A

frorar wmar &, 3@ A JwA /N QA
wifew # wd | gafed wEEde d4T
§ Fr o9 W AeS W &N
IR & ¥ fod I T I |

(English translation of the above
speech.)

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nebru): Sir, a number of Members,
the Government and the country as
well are interested in the Bill, that
Pandit Thakur Das Bhargava was to
was ascertained. The public has dif-
move, and public opinion on the same
ferent opinions about it. I want to
submit at this time that it was impossi-
ble for the Government to accept the
Bill in its present form because there
were many difficulties in that and
these would have had far-reaching
effects. There is one thing of great
importance that a good deal of dis-
honesty and adulteration is going on in
Ghee and Vanaspati and every effort
should be made to check it. This is
correct.

As the Government are willing to
appoint a Committee for going over
this matter thoroughly, I would like to
make it clear, that the Government
and all their advisors are of the
opinion that the use of Vanaspati is
not at all harmful. If it were harm-
ful, it should have been siopped at any
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cost. But as it is not harmful so we
have an opportunity to think over this
matter. But we certainly want that all
possible efforts should be made to
ckeck adulteration in ghee. There-
fore the Government is willing to
appoint a Committee to consider over
this problem specially.

SOCIETIES REGISTRATION
(AMENDMENT) BILL

Shri Sidhva (Madhya Pradesh):
My Bill refers to amendment of the
Societies Registration Act, 1860. This
is a very simple Bill.

The Minister of Law (Dr. Ambed-
kar): May I, with your permission,
make a statement on the Bill, so that
my friend Mr. Sidhva may be in a
position to determine the course -that
he should follow?

Last time when the Bill was before
the House I promised that I would en-
quire from the various States as to
what they thought about Mr. Sidhva’s
measure and that I would communi-
cate to Mr. Sidhva as well as to the
House the replies received from the
thribus States. Now the position is

is.

So far as Part A States are con-
cerned, they are desirous that the im-
provement suggested by Mr. Sidhva
should be made, but they have made
this reservation that they would like
to initiate legislation themselves. The
Government of India, on a further con-
sideration, do not think that, in view
of the wishes expressed by the Gov-
ernments of the Part A States, they
should themselves undertake all-India
legislation. They do not think that
this is a matter of such character as to
require common uniform legislation
throughout India. They are prepared
to leave the matter to the different
States. So far as Government are con-
cerned, Part A States must be excluded
from this Bill.

In regard to Part B States, they have
no such law and consequently the Gov-
ernment of India did not consult them.
The standing rule which the Govern-
ment of India observe in the matter of
initiating legislation falling within the
Concusvent List is of a very long-
standing character, namely, that they
shall not undertake legislation without
the conseni nf those ‘States. There-
fore, what remains for us to operate
upon is States i. Part C. Therefore,
if Mr. Sidhva wishes to proceed with
this Bill he must agree to confine this
particular measure to Part C States.
That is one limitation which I am
afraid we shall have to insist upon.
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Then, the other thing that I find is
this, that Mr. Sidhva’s Bill will require
considerable amendment—almost every
clause of the Bill requires amendment.
As I said last time, I am myself in
favour of the legislation and I do not
wish to .obstruct it in any way. In
fact, I have here before me drafted
such amendments as I think are neces-
sary to make in this Bill. I am quite
prepared to pass on those amendments
to Mr. Sidhva so that he may himself
move them and take the credit for
initiating this legislation.

Therefore my suggestion to Mr.
Sidhva was this that he might move
for the postponement of the considera-
tion of the Bill to the next session,
have these amendments from me, give
notice of the amendments himself, and,
next time when the Bill comes up, move
them. And I promise that I shall
accept the amendments that I myself
am suggesting, if that course is agree-
able to him.

Shri Tyagi (Uttar Pradesh): it is not
a very great promise.

Dr. Ambedkar: As I said, I am com-
mitting myself to the acceptance of
these amendments, so that the Bill may
not have the defects which we certain-
ly find it is full of now. It is for Mr.
Sidhva to decide what course he would
follow. I thought I might help him
by this statement.

Shri Sidhva: I was glad to hear the
statement of my hon. friend the Law
Minister. What I was suggesting was
that my Bill was a very simple Bill,
namely, an addition to Section 4 of the
Societies Registration Act. As the
Law Minister has rightly stated, the
Part A States have sent their opinions
favouring the adoption of my Bill, tut
they said that they would themselves
like to initiate in making the legisla-
tion. I would like to point out that
Madras, Bombay, West Bengal, Uttar
Pradesh, Bihar and Madhya Pradesh
have all supported my Bill. They all
s@y that they are taking steps to see
that the legislation is brought in their
own States. Punjab has already made
legislation on the lines suggested by
me. As regards Orissa, it is the only
State which does not desire it as they
do not feel that such a measure is
necessary. Therefore my point as re-
gards the Part A States has been con-
siderably minimized, and I accept the
position which the hon. the Law Minis-
ter stated that it will be desirable for
the, States themselves to- accept the
proposition and -initiate the Bill. I
have no objection. And from that
point of view I have already sent in
an amendment that my Bill should be
related to Part C States only.

Pl

As regards Part C States, Delhi is
the principal State in _which the-
opinion was sought, and I would like -

for the benefit of the House to read the

opinion which was received fromr.
Delhi:

“Delhi: Letter dated the 20th
March, 1950.—The defects- which
the Bill cited as subject seeks to
remedy also exist in this Province.
It is a fact that Societies are not
sending regularly the list of their
managing bodies as required under
Section 4 of the Societies Regis-
tration Act, 1860. According to-
the provision of this section, the
Societies are required to send such
lists within 14 days from the d.atev
of their annual General meeting
which should be held in the month
of January every year, but most
of the Societies registered in this
State are not sending these lists
for years together. This appears
to be due to the fact that there are-
no provisions for penalty for such
irregularities in the Societies Act.
Instances are not few in which the-
lists of Managing Committees have -
been found to be wrong and fraudu-
lent.

As regards the filing of copies
of alterations which the Societies"
may make in the rules from time
to time, there is no such provision
in the Societies Act as enforced at.
present. The public interests de-
mand that the Societies should be-
required to file all such alterations
with the Registrar as soon as they
are effected together with .
amended copy of the rules of the
Society concerned.

In view of the above defects, this
Administration favours legislation
on the lines indicated in the Bill.

In this connection I am to sug-
gest that the period of filing the
alterations in the rules of the
Society should be one month and
not 15 days, as the latter appears
to be too short a period to serve
the purpose in view.”

Ajmer favours it. Coorg supports it..
Andamans has nothing to state because-
there is no such legislation there.
Himachal Pradesh supports it. Kutch-
states that there are no such societies,
and therefore they do not make any
comment. Bilaspur is in favour of it.
Bhopal is in general agreement with
the Bill. Manipur states that there is
no such instance but that ‘the provi-
sions of the Bill are certainly worthy
of consideration and may be introduc-
ed. Tripura supports the proposed
amendment of the Sociéties Registra-
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‘tion Act. And Vindhya Pradesh states
that the situation which the Bill seeks
to remedy does not exist in the Pro-
vince.

‘This is the position of this Bill as
far as Part C States are concerned.
From this you will be pleased to
observe that this fraudulent procedure
is being adopted in almost all the
States and therefore they have found
it necessary that this - amendment
should be made as early as possible.

My hon. friend Dr. Ambedkar has
made a suggestion. I am thankful to
him that he accepts the principle of
my Bill. But he suggests that there
“are various amendments which require
to be made. I do not know what are
the other amendments. My amend-
ment was only to section 4—rather an
addition to section 4, namely new
section 4A—where I desire a penalty
should be levied. Under the Indian
Companies Act and the Indian Trade
Umons Act there is already a provi-
sion for penalising anybody who does
not send in the returns within. the
period mentioned, and the correct list.
So I have suggested nothing new
except what is already contained in
the clauses of the Indian Companies
Act and the Indian Trade Unions Act,
which have been borrowed and intro-
duced in this Bill. I certainly wel-
-come the suggestion mentioned by my
hon. friend Dr. Ambedkar. He says
there are many amendments. If there
are such further amendments which
would make this Act in an increasing
measure of such a nature as to avoid
any kind of fraudulent practice on the
part of the members of the Societies,
I would certainly welcome it. But my
point was that this should not be de-
layed. The reports that I have read
before this House and the: manner in
which the States have agreed that this
Bill requires to be initiated by them-
selves go to show that such a fraudu-
lent practice by the members of various
Societies is prevalent in the country
and therefore the measure should not
"be delayed.

My Bill was already before the
House for nearly a year, and.on
‘account of certain legal points which
my hon. friend raised at the previous
instances, I accepted his suggestion to
postpone it. After receiving the
ovinions I felt that it should be res-
tricted to Part C States. 1 entirely
agree with him there. and I have al-
readv sent in an amendment to that
effect. I therefore suggest, if he would
accept myv nroposal. let the R#l be
passed. and if he has any amendments
let him pass them on to me or he may
move them himself, Tt is a good initia-
tive he has made. Previously I have
‘noticed the tendency on the part of

Government that they used to copy the
things suggested by Members and pro-
pose the same thing with small amend-
ments in their names. It is not a
question of credit, but it is only fair
that when a Private Member takes all
the care and pains of proposing a Bill,
—as 1 said there is. no question of
credit—anything on behalf of Govern-
ment should go to that Member. My

* amending Bill is a very innocent one

and I would desire that it should be
accepted—as he has accepted it. As
far as other amendments are concern-
ed, I am prepared to give him the
credit. He may move them and the
House may accept them if they are
desirable. My only point is that thls
should not be further postponed:’ I
only wish to avoid delay. No doubt
the Budget Session will be soon com-
ing. But I do not know the pressure
of business in that session and what
time would be available to me. I do
not also know whether I would get the
ballot position which I have got today.-
These are my difficulties. If these
difficulties are solved whether by you,
Sir, or by the Law Minister by giving
me an assurance that in the next
session the first Bill will be mine to
be taken up, I have no objection. 'Or
if the Bill is taken into consideration
today and if he could move the amend-
ments himself, or pass them on to me
I shall be very much thankful to him
and I shall accept them. I _would
therefore submit that this Bill be
taken into consideration. Of course, 1
hope that Dr. Ambedkar would be
good enough to accept my suggestion.
We do not want to wait any longer to
see that the fraudulent px.'ocedure. that
is being practised by various societies
is continued. Now that the hon. Law
Minister has accepted the provisions of
the Bill, there is no difficulty. The
question is anly of time and "I hope
the Law Minister will accept my sug-
gestion. :

I therefore beg to move:

“That the Bill further to amend
the Societies Registration Act, P
1860, be taken into consideration.”

Dr. Ambedkar: 1 am sorry. I think
my hon. friend Mr. Sidhva has mis-
understood me. He is probably under
the impression that while accepting
his Bill as it stands, I am seeking to
amend some other provisions of the
original Act. That is not so. I am
amending his amendments because I
find it impossible to accept the Bill as
drafted by him without the amend-
ments that I am suggesting. Thkere-
fore, as I said, I have not the least
objection for the Bill going through,
provided the amendments I am sug-
gesting are made in the Bill of Mr.
Sidhva. Here are -the amendments.
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1 am prepared to hand over the papers

to Mr. Sidhva. but of course, there has ~

been no noitce of these amendments
and I do not know what view the
House will take, but as I said, he can
take the amendments. give notice of
them and have the matter discussed.

Mr. Speaker: I was just thinking as
to whether—I am not clear yet—
whether we could get a priority in res-
pect of this Bill on the assumption that
the consideration motion is moved and
then have the further consideration
‘postponed.

Dr. Ambedkar: That may be done.

. Mt. Speaker: Perhaps he will be com-
ing in ballot. The only difficulty is
that he loses the priority.

Dr.” Ambedkar: If I may say so, the
Bill is very small and I am speaking
without the authority from Govern-
ment, but I do not think it would be
difficult for me to persuade Govern-
ment to give, for instance, half a day
to Mr. Sidhva from one of the Gov-
ernment days in the next Budget Ses-
sion.

Mr. Speaker: There is another alter-
native to it also; supposing instead of
taking it now, we postpone the con-
sideration of this Bill say, at five
minutes to five, and we may then take
up the Bill and leave it as part-heard,
8o that it may take care of itself.

An Hon. Member: Dr. Ambedkar will
accommodate Mr. Sidhva on a Govern-
ment day.

Dr. Ambedkar: I can arrange that.

_ Mr. Speaker: I think it is no use tak-
ing further time now from the Private
Members’ day. The other legislation
must have precedence.

Shri Sidhva: I have the assurance of
the Law Minister that he will see that
hali‘ a day is provided in the next
session to get this Bill passed. At the
most it will take only half an hour.
I.am only stating that they will pro-
vide some time earlier in the Budget
Session. It may go on up to May or
June. I would request that it may be
in February. I only want that some
time should be provided as stated by
him and in that case I move formally
that the second reading should be held
over. That is the best thing.

Mr. Speaker: I shall place the motion
before the House and then, of course,
we proceed to postpone the further
consideration.

Motion moved:

“That the Bill further to amend
the Societies Registration Act,

1860, be taken into consideration.”

Shri Hussain Imam (Bihar): In view
of the fact that Part A States have
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expressly desired to have similar legis-
lation moved in their own Houses,
hon. the Law Minister does not want
that this Bill should extend to Part A
States. That really takes away the
concurrent jurisdiction of ours.

Mr. Speaker: There is a complete
misunderstanding. Al that he said
was that the convention for a long time
has been that in respect of matters m
which there are concurrent DOWers.
they would not legislate unless there is-
consent of those Governments.
is an ordinary thing. It does notr
mean giving away the power. The
House has got the power. _It the
House is inclined to legislate. it cam,
but it is certainly more discreet an
wise not to legislate unless there is
consent. nat

Shri Hussain Imam: Then wha
about Part B States? Many of the
States have no legislation, and there-
fore to defer it............ ..... ]

Mr. Speaker: That will be on merits.

An Hon. Member: The hon. Member.
himself is agreeable to have it limited
to Part C States.

Shri Hussain Imam: The House also
is seized of the situation.

Shri Himatsingka (West Bengal): I
beg to move:

«That the further consideration
of this Bill bhe postponed to the
next session.”

Mr. Speaker: I will put it in another
form: That the debate on this motion
be adjourned till the next session.

The auestion -is: .
“That the Debate on this mgtlog
be adjourned till the next session.

The motion was adopted.

USEFUL- CATTLE PRESERVATION
BILL

Pandit Thakurdas Bhargava (Pun-
jab): I beg to move: N
“That the Bill to provide for th
preservation of useful cattle in
the Centrally administered areas,
- be taken into consideration.”

[MR. DEPUTY-SPEAKER in the Chairl
POINT OF PRIVILEGE

PUBLICITY BY PRESS OF EXPUNGED Pro-
CEEDINGS

Shri J. R. Kapoor (Uttar Pradesh):
May I with your permission, Sir, at
this stage raise a question relating to
the privileges of this House? I have
waited to raise this question, Sir, until
you came over to adorn the Chair be-
cause that question is-associated with
- the ruling which you were pleased to
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give yesterday. As you know, Sir,

was a little unpleasant incident
in the House yesterday and a few
angry remarks of an acrimonious
character were exchanged, but later on
Yyou were pleased to direct that none of
those remarks shall form part of the
proceedings of this House. Those re-
marks were made in ‘a moment of heat
and ultimately the whole incident had
clo§ed gracefully, but in spite of that
ruling from you, Sir, I regret to find
that those remarks, which were ruled
by Yyou as not forming part of the pro-
ceedxpgs. have been published by
certain newspapers. That, I think, Sir,
is something we should take notice of.
I‘ understand that a long standing prac-
tice and convention has been that any-
thing said or done here, if it is ruled
as not forming part of the proceedings,
should not be published in any news-
paper. It is a matter of regret, Sir,

that some newspapers should have not.

observed this long-standing practice
and convention. I need not mention
here the names of those papers. I may
pass on their names to you if you so
desire, but suffice it to say for the pre-
sent that some newspapers have gone
against that well-established conven-
tion. Newspapers are a power; they
have a great responsibility resting on
their shoulders and we expect them to
co-operate with us in maintaining the
dignity of this House and not to do
anything which exposes it to ridicule.
I have very great respect for the Press
and I am inclined to think that this
breach of the privileges of this House
has been committed by those papers
unknowingly and inadvertently and it
was perhaps none of their intention to
do anything contrary to the ruling
which you were pleased to give, but
even as it is. I think, a matter of this
nature should not go unnoticed. I
have, therefore, thought it necessary,
Sir. to bring this fact to your notice,
so that you may be pleased to take
such steps in this regard as you con-
sider suitable and advisable.

Shri Hussain Imam (Bihar): The
gentlemen of the Press have been given
the privilege of attending the meetings
and the Chair gives them the permits
to attend. It would be a breach of the
privilege if they would not observe the
restrictions which are placed by the
Chair on the Press. It is a very small
matter but the possibilities would at
times be serious if it is not properlv
checked. I hope that the Press will
in future observe this restraint.

Shri Kamath (Madhya Pradesh):
With reference to the proceedings of
those few minutes yesterday, the re-
marks that you made with regard to
the expunction of that part of the pro-
ceedings, were, to my mind at any rate,
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categorical. You were:
not pleased to tell the House which part.

of the proceedings should be expunged

and which part not. You made a

general observation to the effect that.-
“all this is closed and we should not

consider this any more”. So far as I

remember there was no ruling from the-
Chair that the entire part of the pro-

ceedings should be expunged from the-

records of Parliament and that the

Press should also make a note of this,

and should not give publicity to it.
Therefore, to my mind, it is not fair
to lay the blame at the door of the

gentlemen of the Press, who inadver-

tently and without any specific ruling

from you on the point, gave publicity

to certain remarks made here. In the-

absence of a categorical ruling from:

you, I do not think it is proper to blame

the Press for having given publicity to-

certain remarks which were not defi-

nitely expunged by your order.

Shri J. R. Kapoor: May I remind my
hon. friend Mr. Kamath, if his memory
is so weak, that you were pleased to-
make a definite remark to the effect
that those acrimonious remarks which
were exchanged shall not form part of.
the proceedings. You definitely and
categorically stated so. I do not think
there is any doubt in the mind of any
qQther hon. Member of this House, with
regard to the definiteness of your rul-
ing or suggestion, call it as you like.
The other thing is entirely different
whether the Press has done it inadver-
tently or advertently. My object is not
ver~ murh to accuse the Press; but I
thought it necessary to bring this fact
to your notice so that even such mis-
takes should not be committed inad-
vertently in future because that tends
to bring the House to ridicule before
the public. A thing which is not con-
sidered worthy of forming part of the
proceedings should not be widely
broadcast throughout the length and
breadth of the country; these are like-
ly to be published in foreign lands also.
In the interests of the dignity of the
House and national self-respect, such
things should not even inadvertently
be allowed to be repeated.

Mr. Deputy-Speaker: It has been
brought to my notice and I also found
it this morning reported in some of
the newspapers. It is highly regret-
table that what the Speaker decides
in the interests of peace and amity,
ought not to form part of the record,
should have been published and broad-
cast. Papers and newspaper corres-
pordents are allowed to come here to
report the proceedings; but those pro-
ceedings which do not form part of the
record, they have no right to publish.
I distinctly mentioned to the House that
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those recriminatory statements shall
mnot form part of the proceedings of the
House. I need not say that they should
be expunged. If they do not form part
-of the record at all, there is no further
need -to say that they should be ex-
punged. I do not know why those
papers have published this. It is not
the P.T.I.; but some other papers have
published. Such things ought not to
pe published. They must watch the
proceedings from beginning to end
Why should they not wait until the
proceedings of the day are over? Only

such things as are allowed to be pub-

lished ought to be published. The
.Speaker need not again and again say
to the Press that they ought not to
publish whatever does not form part
of the record. Whatever does not form
part of the record is not intended for
publication. It would not serve any pur-
pose to expunge or not allow anything
to form part of the record if, outside
the House, all these things were pub-
lished. I hope the Press will take due
notice of this. I do not think it is
mecessary to pursue this matter so far
as the present incident is concerned.

Shri Kamath: In saying that the
acrimonious remarks should not form
part of the record, yqu did not specify
-what those remarks were.

Mr. Deputy-Speaker: It is not neces-
sary; we know what they are.

Shri T. N. Singh (Uttar Pradesh):
May I ask one question, Sir? Suppos-
ing a newspaper, while giving the pro-
ceedings of the House, does not refer
to such an incident, but in what are
wcalled ‘lobby notes’, says that there was
an unpleasant incident following which
the Speaker ordered that such an inci-
dent need not be reported in the pro-
ceedings, will such reports in a paper
be in order? That may be used as an
excuse for bringing the whole details
later on.

Mr. Deputy-Speaker: When it arises,
T shall refer to that. I do not want to
decide points on a hypothetical basis.

Shri T. N. Singh: It is not hypothe-
tical. In one of the papers, in the
lobby notes or political notes or corres-
pondent’s notes, there is a reference to
the incident, but in the actual proceed-
ings there is no reference. Therefore,
I have raised this specific point.

Mr. Deputy-Speaker: Of course, in
any such talk in the lobby or outside,
when it is said that these things ought
not to be published, they ought not to
be published. The wholesome rule
-ought not to be circumvented in an
indirect manner.

Now, we will proceea witn e other
work. Pandit Thakur Das Bhargava.
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USEFUL CATTLE PRESERVATION
-

ifeq ot q@  wetr ;. WA
fedt &< arge, A AT 7 o) srEEw
(item) F=T ¥ 9Tk §ag & 7 qa
(move) & faar § | @ ¥ z&
¥ a2 F g@od T ImAE
aw fas (Bill) &t & @ g
(House) % &ma et & 78 *1r
AT GAT 1 447 T T | 9g A<Frewy
EF @ o Now avew 4 f
& o= &1 A T g | g
fasrma 9@ @09 (series) & ¥
F IR W 5 foag &1 fys e
aeT F AT qT TE F foar av dix
fog w1 o @ fos freex fawar
T A w9 faw D wfgeigw
(consideration) ¥ ar¥ w7 %
mfwwésmaﬁwﬁaﬁmﬁqﬁrﬁ
faew (Non-ofticial Bills) #r s
faedt 9t i & ag A1 enfifivas
#=¥ (Non-official Members)
A SRACUC I Ol T
g fe ardt v (Rules) # ag
wwer f wX fear amr fFoam
forfefae dvad 1 A sfer
T FYT T T § AR @
I ¥ foow F a g s
aE ) ST e dw Qv @
& g e 39 A g @) omar
AR 9T oF & fw @k /@
(Session) # a7 sfiefarae faeg &
foq far oo @ 39 & fgar B
ST TH 6 S ¥mw F 7 faw 9w
&9 IS JT F qar T FF 3w Ay
&wz (Ballot) ¥ 7=z fird av 7 fird)
T ag v § fr 512 o frw WY
a1 arfefae ¥ W Ay § I
¥ forda ff wad fF X dw
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[ dfea srgT T widfar ]
O 5 mfed Aagar § 5w
FEW A@RT M FOAT  FAfASS
#fafraa  (considered opinion)
aifeT #3 fF A anfwfaas faew &
fod surar awa fear =ifgd
oq & 79 faw #Y a<% & § af
#at wra g fr g fao @) sgfiaa
%1 @ g a8 @ fas § fag &1
R wg ae Ffa=da (Legislation)
@ wmf@ (Priovity ) &1
aifed € | SfF g fas a=frewar
FOX axq g fod A awar
f& ARz aw W fas & F|w
Fmad ) & oar g f6 wadEe A
qifedt (Policy) & dIT 9 M-
anfefegs faew &1 7 ad 3] &Y
A I JE NIF F AT
# g AF e 9@ ¢ | ¥ qg A&l
g f5 o fow fae & qafees
mew fafeex wga A F9E &
N T TG RN G JSCE
3fer ® oz g Iw g F |
A 7t A I wAw g AR T|Q
T ¢ FCF OE T F) AR
w1 N feq 9T W@ g IWH 9@
faw N Fréark ag P AW g1 I
o ¥ e a8 fe Sm g
o fom wwe & ag o wfed
Y T AT T A g W FIH AT
fae ST 1 & 99 faw &1 WA
firs e wifw ;| s e mw
fas g% dfiee (shield) ¥ & &Y 9
1 QA & amow | @ awg fromwe
LRE R L
T | ag AAT faw v 2w A s
AT W) g AA S AR q A
g FE I QN fawi ST @
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§ waa g AT ARE F I TF
A F GATS § TG AT QF A3
¥ ofy gum 3w § fvw & a=T
[qIET FW /N F AT a0 FT
TG X9 § AR 9w A aga g
JM g F AT UF F A
WIS FG § 1A @AW X A
qUF T qEwr ge AR T Fy
TEH B G ¢ wE AR 6 gw
Gy & (steps) T3 f=y f& gard
#zw 3 (cattle industry). 1
FAT FE WK g Fes fuwd
(preserve) f&d sma |

# w7 g fF oy faw aga & s
S w® WIS WET §, TE TGS
Tt s, s & S g 5 g
we g ag wed W@ faw ¥qu
T fm S W aET ¥ G T
1% zgd a1 am fagumr 4@y
g fF w9 §F FA T gew q
M sdaEr A § R fw |aw
fas X qAw frr T @ @R A

AT § I W oA N [

g mam R N 9 AR IRY §,
FAHAI I faod @ TH I
@ @ W@ fae A fedr
feforg @A (Religious sen-
timents) ¥ w@gy A @A ™I
g §fs feg @t A G
TR E W 58 T F; @R
(Blaughter) a= &< fear wma, &
faw & g sy a2 7@
§ A e e | W
e § f5s @i 9% T w1 FE=
g SO w1 @R gw & far aa
o qar F7Y g A F & A @r
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g 5 &7 ¥ ¥n mEAse A A
qfedt & 3§ 9 AET W@, 99
T FAA G |

Fiedizamw (Constitution) ¥
sifaza fiifaus (diroctive prin-
ciples) 3w 9w & fa=i% @ &
ST fE T F owsm @A § s
™ T 9 AT aaR fEm §REE
¥ AR WE A g | AT HE-
gET g A AW fowr §, ag g
g ¥ feors & §
FERYTT A S gF 7 9@ e §
g Sg ¥ wilaws & W 5
g IW 9 € fF gX aw@ yIwaw
A aF T & FA® AT A
;@ | @R FEAT § AN §4-
grafa ¥ ag 9w ga, faes s R,
Hfeew, fam, @K {ars oF gam 49, AR

I 9 AW F yarfees @ feam,

q JATIATHT TH ¥< § I § AT qG
WIQWE:

“The State shall endeavour to
organise agriculture and animal
husbandry on modern and scienti-
fic lines and shall, in particular,
take steps for preserving and im-
proving the breeds, and prohibit-
ing the slaughter, of cows and
calves and other milch and
draugnt cattle”.

TWHES g W IW ¥ A E
A N TE WA ABA § I § T
AW I T I § | -SfFTzE &
FeX g AT ¥ frew dfew
(Milch cattle) #Y si@w=m(protec-
tion) AlNE § | @R s [F St
&1 @R < FT fear 9@, @ |
feowe FiedaaTs g | EARe 3
N AT Yo & gH wHA faerd dF s
oo FTaw ar #few  NoETT o

SawaRe FaE1 (Cattle Preserva-
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tion & Develoment Commit-
tee) 39 FHY A ot e (Resolu-
tions) o fFA & 99 AN A
fomr 92 ot 7 faw A& O forar mar §
afer 99 & qarfeo® g QdFeaT
fafrees gz A s qa fear e,
¥ aaW & qarfew ag fa= ¥ fear
AT g\ & s =@gar g fF faR
Tade gw GOid &1 78 A oA
AT A T+ a9 @EeEy
fafeeT @ga & (¢ wse F @ fmEr
O adE F GE B W 5
I T A feam oar fF g
& % Ffem NFWTT gre Sgovd=
FE F TR N W FQ E,.
ar 7 oY 9°Y g5 &% 3¥ faw #Y sw@r
130 g wdow afi§ frag
W gE AEHT FgT § 97 BT A1
N fes F 7 SO AT 39 §
TETSTH TEAT § SFFT 919 g0 a3 TR
AT F A §, & 99 T FET
9 &7 TR FW@ § AT AT RW
g7 @ sg # fewrz (Demand)
FTE, ar a9 fFw AR frmg &
fra = ¥ frg sEifedaw (Justi-
fication) ¥ My W F W
e A FQ@ | [ AGEN
g aq v # o A feord wf,
g W o N AR A a%
TaAdE FFW 9T IF AG G,
i & G radRe Fed & R gw
T IgT AR T 1 X (I Igaw
g fF 3y FOzacfiml A wa
# oF T@ gge N A F ol IF
$TA T 91 ST IW I HAS T AT
T AT @A & A 9 dE
(Budget Session) ¥3 #I & ¥&

Fsda W m{
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(English translation of the above)

Pandit Thakur Das Bhargava: 1
.have moved tnhe Bill standing in my
name at item 4. Now I wish to submut
a tew words regarding the same. The
.Bill that I have moved betore the House
was introduced long betore but unfor-
tunateiy 1 did not get an opportunity
ot veing moved in the House. Let this
complaint of mine be taken as one
trom the series which was today refer-
red by you, Sir, in the beginning, and
a slight reference to which was also
made by Shri Sidhva while moving his
-Bil for consideration. The non-official
Members are quite aware of the in-
.ditfierent attitude with which the non-
-official Bills are treated. It would have
been better if either the rights of the
-non-official Members to move Bills
would have been ruled out by law or, in
the alternative, the Government should
have allotted more time for their con-
_sideration. When a Bill is moved it
takes the whole ot the day. But if
in the entire session only one day is
.allotted for non-oificial Bills there is no
way out from pustponing them for the
next session and then too there is no
.certainty of their finding a place in the
ballot. Consequently the small Bills
dintroduced by the non-official Members
.do not get even an opportunity of being
moved. Therefore I want the House
to express its considered opinion in the
-days to come demanding more time
being allotted for non-official Bills.

Now I turn to the Bill itself. In my
.opinion this Bill should have been given
_priority over the entire Government
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?the Constitution are not in

legislation in view of its importance. "

It is unfortunate that this Bill has
been brought forward at a time when I
fail to imagine as to what treatment
it will receive at the hands of the Gov-
ernment. I know that usually it is
the policy of the Government not to
allow the non-official Bills. However,
if they are brought forward, many ob-
stacles are put in the way. I do not
riean that today’s statement of the
Prime Minister about the formation of
-a Committee in regard to another Bill
is also an obstacle. But this much I
do wish that the said Committee be
formed at the earliest possible oppor-
tunity and that it may submit its Re-
port after finishing its work. No
action regarding that Bill could be
taken today. The Bill will be moved
with your permission at some other
time and then we will also get ample
time to give final shape to it. I am
referring to ‘that Bill for the reason
that the Bill in question and the pre-
sent Bill are only two aspects of a
single shield. So inter-related these
two Bills are that we cannot separate

N
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them. I have moved both these Bills in
order to improve the country’'s econo-
my. Both of them have a common
object. So tar as India is concerned
in a way it is an agricultural country.
In this country a large number ot per-
sons. use bullocks for agricuitural pur-
poses and many others consume mjlk
as part of their regular diet. Uniess
we take such steps as may benefit our
cattie industry and help the preserva-
tion of cattle, there is no possibility
of any improvement in the food situa-
tion and the agricultural position of the
country. I know that many persons
who are devotees of cows will not ap-
prove of this’ measure because they
think it will not serve their purpose.
I dc not wish to conceal the fact that
what I have done till now in the House
and the extent upto which the matter
has reached have made me sure that
if this Bill is passed the purpose of my
such friends will also be served. The
objects desired by the devotees of cows
will also be achieved, if this Bill is
passed. This Bill has neither been
trought forward under any religious
sentiment nor it means that the cow
slaughter should be prohibited on
account of the fact that cows are wor-
shipped by the Hindus. This I can
declare from the house top. So far
as the cow slaughter is concerned, it is
imperative that it should be prohibited
in this country. I would like the Gov-
ernment to be firm in their policy and
also to adhere to it.

The directive principles laid down in
conflict
with the fundamentals aimed at by the
devotees of cows and also by those who
deem it necessary to prohibit cow
slaughter under religious sentiments.
The Constitution adopted by us does
not oppose such fundamentals but on
the contrary it is quite in keeping with
the desires of those persons who want
that cows must not be slaughtered in"
this country. Our Constitution which
hss been passed unanimously by all
including the Hindus, the Muslims, the
Sikhs and the Christians alike, pro-
vider for such actions under the sec-
tion 48 namely:

“The State shall endeavour to
organise agriculture and animal
husbandry on modern and sienti
fic lines and shall, in particular,
take steps for preserving and im-
proving the breeds, and prohibiting
the slaughter of cows and calves
and other milch and draught
cattle”. ~

Such is the provision in the Section
42 and it is indeed a step ahead of
what the devotees of cow desire. In
every respect it provides protection to
the milch cattle and if the slaughter
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«of such animals is prohibited, the action
will be quite constitutional. This Bill
is not based on the resolutions passed
by the Cattle Preservation and Develop-
ment Committee formed by the Gov-
ernment in 1947, but it has been
brought forward in accordance with
the statement made by our Minister of
Agriculture regarding the resolutions.
I want to know why the Government
-do not accept in toto the Report of that
Committee. As the hon. Minister of
Agriculture had openly admitted on the
34th April, or on any otlter date, that
he had accepted the Report of the
Cattle Preservation and Development
Coummittee to a certain extent, so I
shave moved this Bill that seeks to take
action only upto that extent. This cer-
tainly does not mean that what others
say does not.appeal to my heart or that
I dec not agree with them. But when all
-of us accept a certain thing and agree
{o adhere to it and when the entire
sccountry demands it, then from what
point of view and with what considera-
tion and justification we do not imple-
nent it? I regret to submit that though
this Committee was formed in 1948 and
though it has already submitted its
Teport, yet the Government did not pay
‘the least attention to it. Why did they
not do so? They say that they have
many pre-occupations., I ask as to
‘what is behind the fact that in spite of
RS crores of persons being unanimous
on this issue neither any law has yet
been: enacted on lines of this report nor
has it been implemented, although it
is already about a year since the Bud-
_get Session of 1949 was held.

The Deputy Minister of Food and
Agrigulture (Shri Thirumala Rao):
May I assure the hon. Member that he
need not proceed on the assumption
that Government have not accepted the
Tecommendations of this Cattle Preser-
vation and Development Committee.
That Committee’s Report is before Gov-
-ernment and with most of what the hon,
Member wants to achieve, Government
have already agreed and so they are
preparing a comprehensive Bill includ-
ing several aspects of the problem
which have not been touched by this
present Bill. Therefore, I would re-
quest the hon. Member in charge of
this Bill not to proceed on the assump-
tion that Government are altogether
%pﬁosed to the aims and objects of this

ill.

Pandit Malaviya (Uttar Pradesh):
Then why not accept this Bill?

Shri Thirumala Rao: I will. make
‘the position clearer after the hon.
Member completes his speech. I only
want him not to imagine that the Gov-
ernment s opposed to the Bill on the
merits of the case and then develop
his arguments. But he may speak

238 P.S.
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whatever he wants to say, in support
.0f his Bill.

Shri Sidhva (Madhya Pradesh):
Then what is the Government’s view?

Shri Thirumala Rao: I will state it;
but there is not much differenee be-
tween Pandit Thakur Das Bhargava
and ourselves.

dfta swT T AN § A7A
¥ a9 wor g g fe g fedy
fafret aga § qawd $ Bfew %
T &7 g wdar A ag Al
Far fe AR F W W AR
stwewew (aims and objeots) §
FYFugwd A I F A A
o farar ot e o Qe fafaex
agq | & fagr 4T, 9 & AT

) §3qg fao e fan g ¥
nzﬂﬂmgﬁﬁ AT & o
A s W fawTn § |
An Hon. Member: Why not speak
in" English?

Shri Thirumala Rao: I can under-
standhim.

dfew sTeC @ www : ® T F
Y T ARAT § 6 qE Sty
Ao § o1 e Wi @, dfww F
amar § fv freex faee ww fed
firgrae st qeg ¥ FAQY § ATAA
F AR YA gEY § 1 A AN
# qroar, afey dmgar § fr fow
Juw & ¥ aaw R AW A
g, AT U ] W I A I, A
qg 9@ g F Qo Tt W AY
ey aw g ) gEfd & R ®
fAour wEA FI @ F Forar F
Sy redt oXg { AE AMATE |

Shri Sondhi (Punjab): - But the
Press is in English.

dfen e @ W sEd
& Y AU AP A T ¥Y W



1579  Useful Cattle

(dfex 1wz arw wara)
g & g +ff smar g fr Rt ¥ 4
w29 (speeches) st Xl gy
g, o i fd @ €, awfs de
> Tgd ¥ vl w wnwy Agf &
afsT mfgrar afgwar F wwwan g fo
faifer  (reporting) e -
IR ) gE @ fgey ¥ Qs nd
T g foidw awEa F3@ qE
99 el B ™ Y fgd 5 oag
ferdt HiF aw T awg T

¥ |l wgT ¥ St A fenma
# aUER gIATE | qR & ST A g
W GA F T A §, I MW T
o wegw g€ e adl

st ¥t ;. F @ qAear @
a8 war

F JAN: AFAAR AY F &g
N AN T NI R AFE )
‘dfew s W ARTE: F F 0%
it a9 A et fF O Qe
AAwey T ¥ wsg g §
R w8 A §

But the way to traditional place is
paved with good intentions. You
may have good intentions; but what
have you done, in spite of those good
intentions? Have you solved the prob-
lem? Mahatma Gandhi. the Father of
the Nation, used to say, “Put in one
scale Swaraj and on the other scale
Go-Raksha and I will prefer the other
scale”. But have not Government
heen sleeping over this problem? Have
they done anything? Have Govern-
ment brought in any Bill? Did I ask
Government not to bring in a Bill?
Did I not offer to withdraw my own
Bill? What have they done? Noth-
ing. They are deceiving the people. 1
have seen all the Bills which Mr.
Munshi has proposed. I have read
them many times. They are not like
the Bill that I have brought forward.
They do not have the provisions that
I have suggested here. I beg of this
Ministry kindly to nder over the
consequences of their indifference in
this matter, and I am just going to
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submit what their indifference is:
resulting in and what kind of adminis~
tration is going on in this country.

s @@, @ fas F @R}
0t qudly 0@ A & fow ¥
mEt #7T gw @ 919, 5@ faw F
gt g @ caflg ~f E few.
¥ TWAT AT WF  qFHAS F A
¥ g gAde F @ w@ar ad
Ay oy wafews & wwwm & W
M F AR s o
# wemmer sTEdr @Y 1 freew el
F fas wwme & #wfes §
R aga # qEl ¥ yafeew § ¢
I ¥ qoEl J3uT (sections) § ¥
@AY § ¥ OF I 5@ AQ@
w §f5 oF ®fgw ar & qEAr
Y & (rule) awr M, fow & waw
QFT AT &F |

#F oyga ¥ FAT AN
f& oz agw feo @fefes wfe-
=9 (specific provisions) %r fess
{1 FT ¥W FAEES F CF ANAT
1% faw (overall Bill) 3w =<
Frofag & & @ wfaes
Ig | v Fifge a0, o Fifes
w9 FARM SR N 37 &9 (rules)
A feorret M 9w g
@ w@fr | gg A TF gER W/
qofew 1 # gREw § woET
X @ s g & feadt a9y
%3 w@Eae w3 ) faw ww
qgt fye  sgumRw  ReEw
TR X I R faw AW gy
:ﬁﬁ LR Qﬁﬂ (assure) e

fe g @ ¥ fooge o
agree) T % R T A
few ag o e Qo
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R TR tER fr 5 oaw e
ww F oW fas w1 9w ewEw
TR W O e Ak g 5o
w F1. *Fec (credit) fas @,
dq wwar g & oww @ 9,
¥ A wgmr § frmedve fas sm
Faeqfy & Ak A A Fag wee
T AT WR A agy WO
@ g Fagwd TARe W Tw®
# fao @ o § &R Wi
¥=d ( private Members ) #t
oEr 9gar &1 & fAgad Wka &
w9 FT ARAT §, W W AT
19 F QA TEAT |rEar § | OAg
W T  wwar f& e
flt aw® &1 N F=@ F9 FE@T
argdt &1 @ aE § ST AR
(sentences) T faw a& o awar
qr 1 WX #19 FY WO ¥g G4 A
ag T FN ¥¢ § S darE
ft 4 w9 g FAA  Fr fOE
AT A€ G AT AW FW LG &
A A F fas oy § & A
IF U9 FW g AR 7g faw Y
dq fafeer fa®  (nation-build-
ing Bill) § @ # aw @@
W W ) Ak fast W ogw

%ﬂ
%
5
g
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T oW AW o & 9w g
I W qAE g | W@ @ T
FH @ § ) dfaX a8 &9 Tg
aar f5 g aga @ e
W @ & fod a9 g ¥ IER
gy § f5 B9 o9 F waed
N T F@ W | K A FET
ST g fF ag Y fao W ¥
g AT YWY N AE q AT
€ 37 7% g dfgdma (legis-

Jlation) za fou € € fF &

Y TacSg I¥ I A WA I H
sFar § fF o oag swE 9
g g, AR wf s fas aw
af g, @R x@ ¥ fod madRee
T = #X AmEme WS Aw
FO fF R AR W1 F W
F I FAAT W@ A AT FT AT -
e w Facger ¥

W @t wear g 5 @ e
g T FY W FT IR I ¥
wger AR 1 9w Ay o fafaee
N adt &, o« fafawet g9 (Food)
§ w1 gam § oF qhFea (Agri-
culture) # aw W | &g T
we ferd & o Jmw A
a7 F fqw wmad W@t @ X
Igax g1 fFT st gy dga}
§ T w9 oo dwer F I fF
W ORI A WH ¢ Q¥
wEsigew F ysfaar agt €W ar
9 Fr 9T & AT tw A
AR OFW AW g W AR
ffed AR a0 @ & o7 g
#r #ifw (serious) &1 M
3w & aax NE ga7 I
G &Y § @ a9 T AT I AT
%% O W sk naAve ww
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[dfear e W]
¥ T ok smawe ¥ e §
@ T A AT Fifed | A9
N oaem @ fF o agAE
faors § @t @ TW w1 e
(repeal) #X @Fx & *fFT @C
a9 Fegfeea (constructive) #W
FoU WRA § @ W oA T
aw dfa | @ fae f5w T®
w1 § faw N @R qESAA AT
R farf wrgt A W ™
g (support) fear § st xa
M e gafmest  ( unani-
mously)mﬁmilﬁwa’hﬁ

= wow § fe wifeeegam (Consti-
tution) ¥ wr § dR Ffe-

WhAT | Sgit qed  wifdF AR
wrs a3 (point of view) ¥ =g
wiq fear fw B g9 o9 OF &
T g% | § I owvgar g
g TEAdE A@r A § 1 WK
I A AW FIRESYIA &7 W
¥¢ T IT AN @IS § AR 9
& sTidfea fifews  (Directive
 Principle) #1 3t agrd #t S0
N el AT aw ¥ A

weM P AmY wEH 5 oag v
FEia N, 7 fao Sy g wc g 1

w % fod ¥ = TEE AW
fazma & o wor wwEAr
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(English translation of the above)

Pandit Thakur Das Bhargava: I
wzne to submit that the Deputy Minis-
ter has not even tried to understand
the point. I never said that I do not
agree with the aims and objects of
the Government. I had said that I
had based this Bill on the statement
of the Minister of Agriculture. I do
not say that my aims and objects are
opposed to that. \

An Hon. Member: Why not speak in
English?

Shri Thirumala Rao: I can under-
stand him.

Pandit Thakur Das Bhargava: 1
submit that I have no objection in
speaking in English but I know it for
certain that Shri Thirumala Rao can
speak and understand Hindi very well.
I could have spoken in English but I
want to use a language that can be
understood in every corner of the coun-
try so that the country as a whole may
press the Government to accept it.
This can only be done . through the
mother-tongue. Therefore I want to
speak in Hindi. Moreover, I do not
know English well.

ari Sondhi (Punjab): But the Press
is in English.

Pandit Thakur Das Bhargava: I can-
not express myself well in English. I
also know that my speeches in Hindi
are reported only in parts because
most of the Press is ignorant of Hindi.
Burt I hope that gradually the reporting
will lmprove Let us continue speak-
ing in Hindi and these reporters will
improve themselves. It is a matter of
shame for the Press that it does nof
follow Hindi well. I find that Shri
Sondhi is always supporting English.
I am really ashamed to hear these
things from him. I do not know whe-
ther he is also ashamed for this.

Shri Son.dhi: I never speak.

An hon. Member: The Government
agree with your aims and their inten-
tion is good.

Pandit Thakur Das Bhargava: T

ave never said that the aims and ob-
fjects or the intentions of the Govern-
iment are not good.

paved with good intentions. You may
have good intentions; but what have
tyou done, in spite of those good inten-
‘tions? Have you solved the problem?
‘Mahatma Gandhi, the Father of the
*Natior, used to say, “Put in one seale

% But the way to a traditional place is
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! Swaraj and -on the other scale Go-
#» Raksha and I will prefer the other

scale.” But have not Government been

sleeping over this problem? Have they
done anything? Have Government
brought in any Bill? Did I ask Govern-
ment not to bring in a Bill? Did I not
offer to withdraw my own Bill? What
have they done? Nothing. They are
deceiving the people. I have seen all
the Bills which Mr. Munshi has
proposed. I have read them many
times. They are not like the Bill that

I have brought forward. They do not

have the provisions that I have sug-

gested here. I beg of this Ministry
kindly to ponder over the consequences
of their indifference in this matter, and

I am just going to .submit what their

indifference is resulting in and what

kind of administration is going on in
this country.

Sir, there is mno such provision in
this Bill which may increase the milk
of the cows or which may bring money
to the Government. If the Govern-
ment has not enough money, then the
public money meant for cow-protec-
tion should be spent on Goshalas. Shri
Munshi’s’ Bill deals with Goshalas and
50 many other things. It has many
sections and one of the sections seeks
to set up a Committee which will
frame rules so as to stop further
slaughtering of cows.

I submit that this is a Bill with
specific provisions. As against this,
an overall bill will be presented with
tw, hundred provisions. It will provide
that a council should be set up and that
that council should formulate rules and
anybody breaking those rules will be
punished. Both of them are against
each other.

{ I am really forced to sub--
mit that I have raised this question
several times. :This Bill was presented :
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in the time of Mr. Jairamdas Doulat- :

ram. He had assured me that he totally
agreed with this Bill and that he want-
ed such a Bill to be passed. He had
also assured me that he would certainly
bring such a Bill in the coming ses-
sion. I have no desire to take the
credit for myself but I wish the aim of
the Bill to be realized. I say that the
Government should bring a bill regard-
ing Vanaspati. I do not want any cre-
dit. But it is a matter of shame that

such a bill is being brought forward

by private Members and not by our
Government. Sir, I want to submit
respectfully to you and want to voice
the feelings of the country before you.
The people of the country refuse {o
admijt' that the Government intends to
do something usefu! for them. Three
years have passed and this small Bill
could nof, be presented. If it was so
desired, why a Committee was set up
in 1948 and what they had been doing

b ]

.+ then they must accept it.
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after the Report of the Committee was
submitted. Useless bills are brought
forward and time is wasted on them,
but no attention is being paid to this
nation-building bill. We are spending
much time on other bills. but it is im-
proper not to pay even the slightest
attention to -this Bill. I could have
withdrawn this Bill on an assurance
from the Government, but I have lost-
confidence in such assurances. Many
people think as to why they have come
here. All of-them do not wish to get
their names published in the papers or
only to get their allowances or to be
praised everywhere. They have come
here to work. After all, every one
likes to take as much credit as possible
on oneself and therefore how can the
Government expect us to continue do-
ing things as they wish. I want to
submit that nearly half of those Bills
which are presented by private mem-
bers are meant to draw the attention of
the Government towards them. I know
that this Bill, and as a matter of fact
all other bills, will not be passed. The
Government will put such hollow and
unreasonable arguments that if people
in the country were to know of them
the Government will have to hang its
head in shame.

I submit that the Government should
decide after a careful consideration.
Now there is not one Minister only. If
one is busy with the food problem, the
other should look to agriculture. The
Government should assure us that a
bill better than this will be brought
forward in the next session. But if
this one is better, then the Government
must decide to pass it. If its aims and
objects are right, then the Government
should promise to.accept it. The Gov-
ernment must accept it, if they are even
a bit serious about it. If I have pro-
vided anything bad in it. the CGoverr-
ment can delete it but if the Govern-
ment agrees with its aims and objects,
If the Gov-
ernment is aware of the fact that
Shri Munshi is opposed to this Bill,
“ then the Government can repeal it but
if they want to do something construc-
tive, they must consider it. It is a bill
which has been supported by Muslims
and Christians alike and has practi-
cally a unanimous support. Those who
are familiar with the provisions of the
Constitution and are aware of the fact
as to how section 48 was got added to
it, they fully know how. everybody had
supported it. I want to submit that
Muslims of Pakistan are not the wor-
shippers of cow, but they have passed
such a measure long before us. Are we
not ashmed of this? They have done
that from an economic point of view,
and that we have not been able to do
as yet. I want to know what this Gov-
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ernment desires. If the Government

; has the slightest regard for section 48

» of the Constitution and the least desire
’ to promote its Directive Principle, it
: must pass this Bill before the House
* adjourns. ‘I will like to submit a few

¢ reasons for this.

The House then adjourned for Lunch
till Half Past Two of the Clock.

The House re-assembled after Lunch
atl Half Past Two of the Clock.

[MR. DEPUTY-SPEAKER in the Chair]

dfsa zigE@ Wy ;. wEAY
fedY ©fiFX qIga, | FA ST Y
fazqa & ag o &T @ @ &%
w3t aF z@ fao r sefma &1
qa@ § 9g TR UF 1 wgfrad
WX 1 X @ W afad wA
F aFd swra grer Y fazwd
¥ 9= oF o6l Ad a9 wear
fF ot qmmg ad § WRfw @A
af T fagsar g foag A1 aw
& a9 ®r qawwg faor wrg

TR WwFfE & I At Ay
TH qasag fors qF awME §
fe g a1 @ f& @iz (heat)
G @@ ¥ I OF o A
favs o€ N f5 qF A wEA
qifgd ff 1 qF AeA ¢ fF AL fax
& frene @ W@ & oqU oA
add, IfFq fAT W qF TEma
N EF T §F AL aw
§g 1 99 ¥ sagwEA® 99 &
fe®r 3@  qgar.@1 sy N
T @ IR WNE Y AHN
N Ay fve W AT F
foq g8 awaw §

AF g I HC W oAr
& fodft wow & g ¥ @nn
N GUT A\S A I AT g
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fm @ gER W gEswg
afgd 1+ @teq  (Sweden) R
a¥ (Norway) & srgt e+t g
oFT (Speaker) aga  awdw &
W g, Jar f§ @ d ¥ wew
g & & @ AT F; S
LI IFTA IV FT § TEITH
<% & AT 39 faarar San &1 FST
(Eogland) & 1, stgi « fass
S AT AL, FAT OA QY T T
I IW F Iga oAl #1 g9 forar
T &1 AT AY ARG AT ARRK
ET A A9 F waw o fF o
et (per capita) | % AT
(ounce) #T FI¥mw (consump-
tion) &1 R g I § sEwl
a) wefeat #1 g@ T W foerar
Q@I dY T@ ArEE ¥ wrew gwm @
fe agh a8 st & foed & =@
#IX T ARG 1 & NI O
qewl & Farrg f&1E (consum-
ption figures ) framm afix
FaeTe fw agl feaar saegT g
g e @ 7FF F FITEE F TR
R qg 99 T U AFANT v
§ W@ W@ AR g@ W} afar
T qOorE IR A, A @A
w7 gfF qur amw Qar § fr
ot @ fas d= F qeEl A foar
ST FT ST gT W e fedr
AT A & AFEIE W A
F e oAl ImEd N arR
az R geF & s oad §
et g @ W arE
st (Production) # amam
T afes o FNEr s Ay
AR ER AT ¥ FHEIF ¥
# FISAT TEX TkE AT g

4
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F ogE 4y W aws e
frg A4 g9 zat wedl &
IMAT F qeAdar  qrerr & &
A 39 ¥ AraA g fr w Rl
FETIT 4§ AHT Z, FE IR
R ¢ AFHT TF &\ K I@ ;@
FY 93T AE  AvEEr AR FwA Dt
T @AY JT AT 7L &
wHEE ¥ qa od FOU fb @9
¥ w0 FyraA gfear (India) &
g w1 9T Ffra wgrmT fan
o ART 1 AR Az qF ¢ faw
# g S owig af @@ @l
IR AR A FAEfaq (vegeta-
rian) § X St doefaw T
IT F M@ A fawdr | w&E
AT FEY Frerar § 6 agt Y Tga
qrgand (Population) #a % @@
Feirefa § | A amdefaa (noa-
vegetarian) & @@ W FR
FMfEa & au@y & § Hifw
Mg gHEd § faoar § AR ag 9@
Fgfas T s ara) g A F
figrd (figures) fad § ag @vsw &
RFHFE @AY F AR A TR
R FA WM &1 g §F mEAHE
{Government) # fwE (Repo-
H) & ¥ S AN fagwm 7 @
FT AT AEATE | 78 O it
F wo ¥ qmar g€ § M ag foslt @
> f AR Y ¥¢ § o
< A9 gu ¥fF o ogm g
Fafg i@ 7 N gwG Yo W
Tt I A AW § AT F JINE
fesmr =Twar g

“There are, therefore, practi-

cally no data available to indicate
the trend of Indian consumption.

& SRfFe 0 § S\ Y fagad
# o oad FEfF @ AT gy
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T&d & § 99 &1 F1E 31 (data)
& &) 78 ¥ fosd @ mTEE X
adi § 9 7z faFrga @Y g TataE
FT ! AR T § A JT
ag ATE § 3T 9N FET L&
faar &, 3feq 33 3 afger
afeear Isfaw (available) g
iR WEFE g BT AR A
LA 9ZS A X T WA AG
3T a¥it |

“As has already been pointed
out, the human population of In~
dia has increased by over 27 per
cent. against an increase of only
5-3 per cent in the cattle number,
during the 20 years ending 1941.
This apparently shows that the
per capita consumption of milk
and milk products in India is on
the decrease...... »

gt ag Y g ATdg 41 qg W
FTE W &

o unless the milk yield of
the cattle is improving. Unfortu-
nately, however, the consensus of
opinion seems to be that the milk-
ing quality of animals in the coun-
try has deteriorated and not im-
proved during this period.”

R ag fierar @ fegranfaal & g7
¥ foar wF qm©T € ¢

“According to the 1931 human
and 1935 cattle census the per
capita consumption worked out to
6-6 0z. per day. On the basis of
the 1940 cattle and 1941 human
census this figure is reduced to
5-8 oz. for pre-partitioned India.”,

FIA O F AT AR T oY
arar g fF R wEm F S g -
¥ IRg ITTF 9 A A Aoy
W AR @A
wgt 9x s fefeeaw (de-
terioration) & T &1 ¥ W N
@ | G 9 Avgar e ag
el § e feifemam @ g

“According to 1945 cattle cen-
sus and 1941 human census, the
daily per capita consumption in
the Indian Union is reduced to 5-3
oz. It is further reduced to 5-1 oz



1501  Useful Cattle

[dfea = i) :
if the increase in population (esti-
mated) during 194145 is taken into
consideration.”

N T AT, T AT T A G IU T
9 ke gea T fowr a1 =@
I L HSY @ § WR Y qISE
NGIRZT N IR A §akF &
I FEW fF g@ & faen Srewd
(Milk Products) *r anfas &1
WA AN e adw Oy FAR
TP TG N @Y § ag WO s
€1 e arer, T RAE F ogwR
¥¢ X werfeat s 6 fF aewe
¥ agdg smray v § fr Swl
® god agt g9 ¥ yaiftewd ®WT @
W TR A I @ ¥ Tor-
Fm @ Ag Ty W@ fE o9y Aqar-
o § Tafoy F a@ ageTar § o fe
Taie A foe # fomr gum § ¢
“Many persons, including child-
ren, have to go completely with-
out milk. Even in the dairying
tracts, where much larger quan-
tities of milk are produced, 16 per

cent. of the families do not con-
:\lxlxne any milk or its products at

This is taken from a report on a
Village Enquiry regarding Cattle and
the Production and Consumption of
laiéll( in Seven Breeding Tracts of

a.

w s g fF S | Afe dvew
a1% sfear (breeding tracts of
India)® SA & ¢ 9@ per cent
A #1 g9 &9 A - Ao )
@t fom zomwl § G ww kg
d gt #zw (cattle) 7 wma § AR
ogl W W@ g g F @wn oW
o gea il ag faw s &
WA AT qHAT

¥ azq ¥ o v A §
& @ *nw (is life), T smra
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IR @ F aoET faad I TR
gl W § S F L @ra -
a2 8 &1 8 A a1 fF 99 faam
foes & &2 (fat) & foF A% &<
419 BT FT TS T Grer o7 | IR
q9 W god § a8 fgma @A
ged &1 @ god d@ § fF oo
TR | F wEwe (fibre)
awae (affect) Fw &1 qar =&
I AL g gl v 78 ¥ FraT
SRaE (generations) ¥ 317 @&
& S

Pandit Krishna Chandra/ Sharma:
Population is increasing, my friend.

dfd sTHET AW AR A e
¥ ofw § f& sk o
(population) % (increase)
wT @ E AW F fou 7y gw @ -
g | AT gEfoq o #} wifgd e
faew #Y WY qErER F AT TG |
a %3 (Food) # W =dy wasw
(problem) & argRww ¥ a@d A
FARY g0 HT W A A T
qEY & F@T R W wET ) AL
oaF O d87 a1 § d9d AN
(Treasury Beuches) ¥ 18,
¥ St & frem g fow
(Remark) fear, 3% @wm & ar
ToHe ©F § 967 A9’ R | 9w
weTT 9 W A fe W A
Tade fAe Y GIER A a@d WY
AT DI/ & o7
G T IR N

dfgq Foo arg Tt TECFT I E

dfEer ST T@ WA ¢ R FT
WEN FARTY o swT AT &
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et o ¥ dre fewa (National
Defence) &t AN BT £ |
Y F A T UGS B F AR
TadE 958 ¥ Feer Y wgEm
F At | e w7 9w gl ¥
I A W § aFegfa J|r gE W
fear a1 | & gy AEET § o
gaeqfa & wrafew THRERT
(Fighting efficiency) 1 a1
a-‘nrrnﬁﬂ'ram g f& s g
A § I B AW ¥ =S g
ﬁ%lmwg”rﬁwﬁgahaﬂft
wrfer oHifsd=t &7 g a
TR A Agew ¥ faoEr § W@
g & fF gd ft @ w1 7 fawar
T@R T fog g @Y @ &
@R I § AR T F e B
T TR & | S Far fF st
®1 Y 3T AR | T wEIgR
AT N TG fqear @ ag aaw
F) v ft § Fwedfa frer gan
froq ¢ - @1 € Y ¥ &R
fr¥ areafa @1 A9ET & AT THAHE
N TFA E 1 F T www
F WA Edde |1 RE FET § 0
M @ T N T R”mEr
A& TN T aF £F TG Q AT |
@ W @ER #} A oEq
R F WA A s 3
@ w7 W 1 AW 41 1@
¥ ¥ I¥ Y F qEIE ¢ FAT
Yo BJTE WY I T A & ]¥Y
# Mg aR/RE TF FAT 4R
ST RE BIRAN P © T ) F
I ¥ AT FT AEATE 5 oag
o freea @ gea § e w
fr ol ;N g agEr wifed.
WRAART T a9 5 g0 &

12 DEGEMBER 1950

Preservation Bill 1594~

Tgi A AW ) s w> qW A
& gae T § ) =fFerd ¥ aEeE
(Science) 1 Ty & 918 7T I &,
e g W felr ofig & w9
&) 3o g ag T 5 oA
9 $43 (tractor) ¥ FT agt @v
FCo@RT § 1 d R ¥ @i
faors adf g wo T g€ FME
AT @dr F¢ 1 Sfea @ qzaT T®AT
g fr aar ag qufew & fF @
F oo el o ¥ &d ww
Y § | AW T &9 ¥ TS
F T &N A A EwRT 1 T
% fF g w8 @ T & AT
frg a@@ @ S EwY § 1T T
¥ET goew osrr @1 fao @
frard swd ag T ad § N
gl gEE T@Ar Mgy € 1 7 T
fefefasw  (criticism) 1 #maar
g 1 ffa gugs dFeo  (useful
cattle) # figd ( preserve ) ¥
#F foR s sface (comrmtted)
F1oa@r s ww N fwdar
3w #  doamsy  (galvanise)
FC GFY g AR WG TOU GGST
®q (step) T Wfgd faw & -
T ¥} N e (lead) faw a®)
AW FIZ CF I W F 9GS
g

A, SATE AT, T g § O

* feqa dew & (stray) ¥ € @

w RS FRar A § 1 e
¥ W™ @ ¥ v &
T Fgar £ ¥ 9T F IR S
F v Af st agar
aM gwew dTe W fEed | fg
A Tregr e W W A
S EEW T[N g 5w @
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[ dfeq o157 o Wi )
#I3 @ AH A7 @ AMAA FT
TAMA G AFAT | T I AT
gRT NF JY F FAC A IS
TR g rAM w9 g fam
o AT IT At w1 waww™
F L oAX AT W AW faerw
g e w fas @ ¥w oW @
R A g 5 ooy oww @
g FT fear ar fr gage f
&1 fygd (preserve) fFar w1¥ |

g o" (lines ) SR ag
fos W9z g1 g s § At
w@WrT ( totally slaughter ) s=z

¢ fr ag s fas oot cefrfves

Areas) ¥ fou g fear w1

g @RI FJI
(Slaughter House) & =g fyag
& fad ay g wa fau o Aw
arad F Wt Wz § dfew & F
g2 oo Fi@ ¥ @ oo
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W e ¥ q@ a1gg AW g@ Ten
T Ig FY wrz faar war | g A<
T § Yo AR Fowd W FAT
Yoo Smax feag fed 9@ &)

TR IS © AT WRT YIF
X  STER &y ag woFw e ?
People eat them as food. You
will have to supply oereals
instead of that.

dfen e Tw W d T
T AT @ awg gwar 9 SfeT
oY 9% THIL I[TMW T AMCY-
Wz (Argument) ¥ g3 ¥ foq
feme &R W ar | F ad
WA @1 fF SRR W OF
e g wgm Wy § W
siedizgmm  (Constitution ) &
faors 19w @ IR ¥ R
T f|g 93 § AT, A *
Tefeors a7 I #g @ ¥ feg
A A R Fg M AR Wy
AR qEewH SN 3 AT @ A
T AT wEm g oW oW
AIE® FTF A AT ST NI A
M SRY | 9, FW IS S
(useless cattle) =r faw =@
9 TR A @ ag W A TS
IWT AN FFAT § 1 qg A WX
e qgT 7 W I wgy fw
it iy N @ NI F fo
dfxwrag (sacrifice) #X 31 @
favg & FERw 77 & :

FeTEr FA: 9 TTIH T°8T AR
73 wfawfa & @x )

You want to kill the hen laying

golden eggs and sacrifice the more
vital interest for the less vital.
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T T JEEET ad )
dfea sTET T wnrT @ 3fFT aTe

T AT A 9 R ES TR

773 (national) £3€z (intorest)

F afgame g1
H, ST A1, A H G 91 5

¥ fau @1 fow guge deo &1

% & 471 39 fao F XN

aga a7 @) A AN Ig 79-

% $I@ AR I § ) 59 W faw-

I AgAFE 9T AR § 1 F orar

§F W@ fas &t ge7 gv@ §)

M AT AR & F AW H T W

%Y darare a3, YA G @ A

g fas wez ora Qv wifgd |

q Fgfe M ¥ g1 w1 TR

98> QAT Wfgd 1| feT AW Agh W

TF I FZAT A § | AT TG Ay

qIT g FX FAT AN 9T Y v

FFIE P am Ay g fafr ¥ Aww

1T & fF T 39 A o FT Q@ F)

G qaT g § 5 g s @

aar AT Fre AT 9 39 faw &

Afi s @ f99 9 gT @R &

TIATH Y GFAT | AW A e (Gaz-

ette) ¥ a19 ¥ @ {A=gw (Intro-

duce) N @ g ) wwET S |

X 99 @@ faw A ggf @ F@ A

arw g9 (House) am a1 #X

A A qEARFAR [V | SfeT I

¥ AN ag w3 A G G § |
=t faws T : T A9 TP
dfeq s 1@ WA : gh, A

T F, H JOF Fgwm g Foamr

ST A9 F1 39 faw 9T g9 WU

Shri Thirumala Rao: Perhap:.
nach will be done by all Members of
the House.

Pandit Balkrishna Sharma: Includ-
ing yourself.
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dfgar ST T@ WA : A9 T,
ifomr av & w4t g A fam &Y ag
FAT AT HY A4 | A AT FT AT
AT I4AT FQ@, AT qOO7 FQ@ &
T qJEr FE 9, 93 fEmEm
(Philosophy) & & & 1 ¥ == fewr-
et § anar 4 angar | e qw
@ am #r  feafee (Spirit) dar
FIT &, 9159 (wine) & |
AT F9 Jgi g9 a9 Nfgd, @t
@A A W@ §, IUA@HE
<@ § | 3 sarar At B fordd, T
HIT T AYE TET FT W SHAR
gt &I wifgsaa (prohibition) #t
HEAT §F 9 | FW@ AT H qA AW
WA fF gg W H9 A awge
FAT § X g9 BT qGFT FA BA
g MR ST FEREE! § FT FTAT
AU BA 3| 98 faw dar & 7 A
forar ar, @ fasi A1 @ FT T@wET
T | T F N g fF g
R FFFA | A FHATEN AG AT
39 Y I8 78 § fF Tl T 0F s
N AFR @I g @ 99
TERTAT §T I g § ATT A
AR FIAT 9 FCAT IE | A
gara ag & 5 @ ¥ fod ov {0
(Committee) &% wm fargr # fin
arEe st (Compsetent
Authority) g @ fwd o
T @A (Veterinary) @),
Tt 1Fw wfamifedt (local Muniei-
pality) =r a1 g R #few (Cattle)
# 2@ (interested ) st Marida
(Societies) & w7 F1 gF F=T
(momber) 1 ST I Fr gF FAEY
ag w@ W . fF oag Sfe
7955 (us:>ful) & 9% 99 #7139
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[¥few sgz 2@ W)
B W, FTERETE g A
g #X g S wifteTw § @
®e wgiHzg (State Govern-
ments) ¥ g mfawTq (provi-
sions) & W1 & 3 WEFI WF
¥ #1% T3 {155 (Controver-
sial) i & & 1 AR ow fam &
IR GO g o fewdde A
ggee (circulate) feamar sk
g & fomr 7 o1 &5 fefwa
hwrsa  (religious sacrifices)
® gt g, Mo &Y aR
¥8F% X9 (medical purposes)
& fod o g Ao gl @ faw &
FRT G art vaT e g g g !

T A AR F RS § ST F
Misgmgfr | wow WEW
¥ 919 i wHe THY § N gedw Ay
7g T Y R Ag TN AN
qifFea@ § @ 50 §T 21§ @Ter A
&1 97 T A W I T AG AR
stqaFzA (objections) Je¥ & ?
g faw a3 @iwr ¢, w F W
o T & 7O oY T W ol
@ A\ F I"T § A9 wE
frugi o fas & g sy
(geuneral provisions) T @& g,
W AR F AR e R as
ol S fgd | T F AR A e
e fF ag W fas & s
T & 1 gt e % A & v
g " a0 S @ A E few
TR O § dE g W R AW
AT IT aF | qg A SHEE
(economy) #1 Tars § ANTIT AL
T Y ATEAT A IR A "
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Y FrE AT T AR, S wehaa
MgfFagash am 3 N §,
A= feit & @f dfes (dry
cattle) Y staew (problem) S
Fara oy ol 8 1 w(RE, A
w9 # s¥wet  (Assembly) &7
g, o W AIRT F F
frar T waAde ¥ ggr @ 5 oo
aE # aifew 5@ F1 fETEr wer
femr 9@’ | T S T A1 @@
e € A 3§ I AEe A
a1 IFT AT @ AT T § WK
W foa d§ 79 maHe ¥ serd W
A § GAR § wFE a8 TR
THAEe E ) WA & fod 9§ FEU
I § aifF gt W F AT
I TATA &N 7 @ dR 95
™A TR FRATGEA ¥
ferradft sgAt F1 awaT € 5 oag
dgms Tewwe (National Govern-
ment) T W@ ¥ AT,
aFt & e gafes  (general
jublic) ¥ e ¥ wwfew s &
T 99 {Q 9@ qgend (popula-
tion) # snaw F wfex T @ §
s & 7g A § % ag faw faar faely
TaT oR faor fedt wofie ag@ &
A frlt ag & wafewa &
gHNwEe (unanimously) /& F%
[rarfed | & Ag@ g v AT @R
rm few F fgenr 8 wfor &
qra T T TG TG FAT AT |

[English translation of the above

speech]

Pandit Thakur Das Bhargava: Sir,
I was submitting that as far as tne im-
portance of this Bill is concerned, it
stands first. In order to prove that I
will put before you something which
is a certified fact and towards which I
am drawing your attention.

Before drawing your attention to-
wards them, I am sorry to state that in
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the heat of the moment I had uttered
!~some words which I should not have
“said. I know that my friend Shri
Thirumala Rao will not take them ill,
but still I feel ashmed for the fact that
in anger I had uttered some words
which though might not have hurt his
feelings yet it was not fit for me to
have spoken like that. If I had used
--such words, I am really sorry for them.

=+~ was submitting that in a country
~the diet cf the people is of foremost
~importance and Government should
give it proper consideration. In Sweden
and Norway, where our hon. Speaker
-‘had paid a visit recently according to
newspapers every person there below
the age of eighteen years is provided
‘with pure milk. Also in England,
which I visited last year, students be-
low the age of fifteen years are pro-
vided with free milk. If we calculate
the quantity we will find that the per
<capite consumption of milk is sixteen
ounceg. If students had not been pro-
vided with milk still we would find
that every person consumes a fair
quantity of milk. I will put before you
the figures of milk-consumption in
other countries but I feel ashamed in
putting the figures of milk-consumption
in our counfry. #It is said that milk
g‘a’nd‘hoﬂey used to flow in this land of
sours but today it appears that soon
g_ghee shall come to be prescribed only
4 in_the prescriptions of Vaidyas and
§im’lk will be available only to the
iselected few. At present we can
sfavourably compare with any other
tcountry of the world as regards cattle
iwealth but we are far short in the
Zproduction of milk and are lowest
#in the per capita consumption. I
{would like to draw the attention
{.of the Goyernment towards page 155
-of Dr.. Wright’s Report in which he
{ has given per capita consumption
: of milk in other countries. Accord-
-ing to it the per capita consumption
varies from 56 ounces to 68 ounces in
different countries.: I do not want to
waste” valuable time of my friends by

"

o

readin out all that. But I am sorry
ito say tha e low&st per capita con-

{sumption is that of India, it is only
-of 7 ounces. This is a country where
 generally people do not take meat.
Here people are mostly vegetarian and

- meat is not available even to those who -

take it. Therefore, the conclusion is
-that most of the population is vege-
tarian. Non-vegetarians are in no way
‘better off than vegetarians as meat is
mot easily ayailable. . The figures that
THave quoted wére for the pre-Indepen-
dence period. After the Independence,
the figures have further gone down.
I am quoting this from the Govern-
ment Report. The Report has been
Published ‘n 1950 though it was com-
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pleted in 1948. It is only a few days
back that it came to me. I would like
to draw your attention to page 50 of
this Report.

“There are, therefore, practically
no data available to indicate the
trend of Indian consumption”.

No data is available regarding essen-
tial things and I do not know how
to complain against this misfortune. I
bhave no complaints to make against the
present Government but all the com-
plaints are against their predecessors.
Our Government have started collect-
ing data from the very start. But this
data will be available gradually. It
will take years to collect them before
we can make use of them.

“As has already been pointgd out,
the human population of India has
increased by over 27 per cent.
against an increase of only 5-3 per
cent. in the cattle number, durm_g
the 20 years ending 1941. This

“apparently shows that the per

capita consumption of milk and
milk products in India is on the
decrease...”

It means that consumption per capita
is decreasing even from 7 ounces.

“...unless the milk yield of the
cattle is improving. Unfortunate-
ly, however, the consensus_ of
opinion seems to be that the milk-
ing quality of animals in the coun-
try has deteriorated and not im-
proved during this period.”

This sentence should be written with
the blood of us Indians:

“According to the 1931 human
and 1935 cattle census the
capita consumption worked out to
6:6 ounces per day. On the basis
of the 1940 cattle and 1941 human
census this figure is reduced to
58 ounces for pre-partxtxone@l
India”.

Sir, I can tell you from my ex-
rience that cows which used to give
dten to twelve seers of milk are now giv-
ing only eight to ten seers. I do not
want to go into the details but it is

icertain that deterioration has set

“According to 1945 cattle census
and 1941 human census, the daily .
per capita consumption in the
Indian Union is reduced to 5.3
ounces. It is further reduced to
5.1 ounces if the increase in popu-
lation (estimated) during 1941-45 is
taken into consideration.”

= Sir, therefore, the seven ounces men-
i'tioned by Dr. Wright in 1935 have come
idown to five: ounces and these five

b

b -
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[Pandit Thakur Das Bhargava]

ounces do not indicate the quantity of
milk alone but also include milk pro-
ducts. It includes butter, curds etc.
as well. Sir, if you turn to page 40,
you will find a graphic description of
the difficulties which people have to
confront with regard to milk 'suppl,y.
If I speak from my own experience it
may he considered as fallacious, there-
fore, 1 read only whkat is written in
the Government Report:

“Many persons, including child-
ren, have to go completely without
milk. Even in the dairying t}'acts,
where much larger quantities of
milk. are’ produced, 16 per cent. of
the families do not consume. any
milk or its products at all.”

This is taken from a report on a
Village Enquiry regarding Cattle and
the Production and Consumption of
milk in Seven Breeding Tracts of India.

I know that sixteen per cent. of culti-
vators in these seven breeding tracts of
India do not get milk at all. Tl}grefore,
you can well imagine the conditicns of
those regions like Madras etc., where
there is scarcity of cattle and conse-
quently of milk as well.

I beg to submit that ghee is life gnd
there are no vitamins in any other kind
of edible oils. There was a time when
no other fat was used in place of milk
fat. But the present conditions are
most deplorable. It is affecting the
'fibre of our country. If the same con-
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is its army. Some years ago the Gov-
ernment used to supply the best quality
But for

the last few years it has started sup-

plying vanaspati to the armed forces.
I ask the Government what will happen
to the fighting efficiency? I want tanat
our armed forces should be prouvided
with the richest available diet. If we
do not provide them their fighting effi-
ciency .will suffer. Our soldiers from
Rohtak complain that they do not get
ghee. Sardar Baldev Singh belongs to
my province and he is responsible for
the armed forces. He had said that
we should provide ghee to soldiers.
What we can do if we do not get
ghee at all? We pay for ghee and get
vanaspati. As a result of this the Gov-
ernment had to make this change. I
do not blame the Government for it.

" But we cannot do anything till the pro-

o o s et

ditions continue I do not know afterq'.-

how many generations our country will
be doomed. :

Pandit Krishna Chandra Sharma
(Uttar Pradesh): Population is increas-
ing, my friend.

Pandit Thakur Das Bhargava: I sub-
mit that we are ourselves responsible
for the increase of population. There-
fore, we should also increase the pro-
duction of milk. The same is the pro-
blem with food today. We want to
increase the production of food as the
population is increasing, otherwise we
will have to starve. My worthy friend
sitting behind the Treasury Benches has
made a bad remark which I think even
Government would not like. If popu-
lation is increasing why the Govern-
ment_.is not making efforts to increase
the production of milk as well. The
Government is not doing anything in
this direction. )

Pandit Krishna Cbandra Sharma:
Of course, it is doing.

Pandit Thakur Das Bhargava: If it
18 deing, thenI submit that in any coun-
: try the guarantee for nationa! defence

s

Bh

duction of ghee is increased. ' Now
come to production of ghee. In 1935,
two crores and thirty lakh maunds of
ghee were produced in this cbuntry.
In 1940 it came down to one crore and
forty lakh maunds and in 1945 it de-
creased to one crore, twelve lakh and
ninety-six thousand maunds. I sub-
mit that people should shed tears on
this state of affairs. What ‘we can do
if we do not get milk, and milk is not
the only problem. Unfortunately, the
Government are too much dependent
on science and it is possible that they
might manufacture milk from some-
thing. But can they do agriculture by
using tractors? I am not against trac-
tors. The Government can import
tractors and do agriculture. But
my question is whether it is possi-
ble for them to do agriculture in the
whole country with the help of tractors.
Agriculture can not be done in our
country without bullocks. No crops can
be raised unless and until we have good
bullocks. With this end in view I have
tried to place before the House this
small Bill. It does not contain those
things that Shri Munshi wants to be
included. I agree with the criticism.
But the Government are committed to
the preservation of useful cattle.

. They can galvanize the whole country

.

by my Bill. This should be our first
step so that the country may get a

_lead.: The question is of giving a lead

‘the country.

Sir, but what are the conditions to-
day? Nobody knows how many stray
cattle are there. But I do not take ‘that
view. I do not want that the Govern-
ment should feed useless cattle. No
useless and lame cattle would be seen
the day the Government makes pro-
vision for Gaushalas. I do not want
to burden the Government to such an
extent. The Government may bring
forth that Bill whenever they like and
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manage those thmgs as they please. To-
day, I am simply putting forth this
small Bill and I would request them
that it may be passed only as far as it
relaies to the preservation of useful
cattle.

Sir, I have drafted this Bill after
consulting many other bills on the sub-
ject. I have studied the Burmese Bill
on the subject and a bill has been draft-
ed on similar lines in C.P. as well
Siaughter has been totally stopped in
Saurashtra. This bill exists i1n Bom-
bay as well. I submit thaf this Bill
should be enacted for Centrally Ad-
ministered Areas only. It already
exists in other parts of India. But
what are the conditions where it exists?
I myself went to Bombay and saw that
they slaughter those cattle who have
given birth to their first issues only.
.They slaughter fairly wuseful -cattle.
They pay good price for them and cattle
are sent to the slaughter houses. Now
therc is a bill in Bombay too but I have
seen with my own eyes that they
slaughtered a buffalo which was giving
ten to twelve seers of milk. Like this
about 250 cattle in Bombay and about
300 in Calcutta are slaughtered daily.

Dr. Deshmukh (Madhya Pradesh):
What will happen to wheat when the
number of slaughter houses are re-
duced? People eat them as food. You
vt:llllt have to supply cereals instead of

at.

Pandit Thakur Das Bhargava: I
could understand any other thing but I
was never prepared to listen to this
argument of Dr. Deshmukh. I never
thought that Dr. Deshmukh will put
such an argument which is against the-
Constitution. You are making a state-
ment against the thirty-two crores of
Hindus who live in this country. Hindus
generally do not eat this kind of meat,
and Muslims have given their consentv
for enacting this bill as they do not
want to eat meat of these useful ani-
mals.
on presentation of Useless Cattle Bill, I
can understand their opposition. Dr.
Deshmukh has stated it in a manner as
if he”wants that good things should
be sacrificed . for bad ones. Kalidas
has written on this:—

Alpasya heto bahu hatum ichhan
Vichar mouro prati bhasai twame

You want to kill the‘ hen laying gold-
en eggs and sacrifice the more vital in-
terest for the less vital.

Dr. Deshmukh: But not by force.

Pandit Thakur Das Bhargava: But
you allow something which “is against
our national interests
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Sir, I was submitting that in this Bill
there is mention about useful cattle
only. I have lmited the scope of this
Bili. Today if any useful cattle is.
slaughtered the responsibility lies on
the shoulders of the Government. I
know there is dire need of this ‘Bill. If
you want to increase the production of
ghee and milk the Government should
pass this Bill immediately. The Gov-
ernment had said that arrangements
should be made for Gaushalas first,
but they are taking a long jump. How
can they reach the top without step-
ping the first rung of the ladder! It
seems that the Government wan* to
prolong the passage of this Bill. I want
to know why the Government have not
been able to present a comprehensive
bill on preservation of useful cattle by
now? It will the supposed to be legally
introduced even if it is published in
the Gazette. If such a bill had been
introduced here. the House would
have danced with joy and congratulated
the Government. But it seems that the
Government have no intention of do-
ing so.

Shri Thirumala Ruo: Danced with
joy and congratulated?

Pandit Thakur Das Bhargava: Yes,.
they would have danced with joy and-
the whole House would have congratu-
lated the Government.

Shri Thirumala Rae: Perhaps this
nach will be done by all Members of
the House.

Pandit Balkrishna Sharma
Pradesh): Including yourself.

Ld

Pandit Thakur Das Bhargava: Sir,
those who have never tasted milk how
can they appreciate dance. My Lord
Krishna used to steal butter and dance.
That is another school of philosophy.
do not want to discuss that. But I will
say that only milk and not wine creates
the spirit of dancing.

Today Where milk should have been
produced, we have butcher-houses and
breweries. Your scheme of prohibition
cannot be successful unless milk is
made available to more and more
people. It is why I was emphasising
the fact that due to acute shortage of
milk, it becomes our duty to increase
the quantlty of milk and close down
the butcher-houses. This Bill has been
prepared after studying all other Bills
on the subject. The reason of failure
of such schemes in Bombay and Cal-
cutta is that the doctor appointed there
approves the cattle only when he is
bribed. My suggestion i1s that a Com-
mittee should be appointed comprising
of a veterinary doctor, the head of the
local municipality and a member of one-
of the Societies interested in cattle.-

(Uttar
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[Pandit Thakur Das Bhargava]

That Committee should be considered a
competent authority and it should
declare that a particular cattle is useful
and could nof be butchered and that
no slaughter should be done at any un-
authorised place. There is nothing
-controversial about it, for the provi-
cions that I have put are only the
accepted provisions of the State Gov-
ernments. I have, however, certain
objections in the Bill that the depart-
ment had circulated in which it was
mentioned that cow slaughter would
‘be permitted in case of religious sacri-
fices and for medical purposes. It is in
no case proper to incorporate such
‘things in the present Bill. But I would
.ask the - Government not to involve
themselves in the worry of givin% per-
mission about cow-slaughter for this or
that. In Pakistan there is no provi-

sion like this. Why do the Government '

ihen raise new objections here? This
Bill of mine is a very simple one. It
-does not take into account the difference
between the cow’s or the buffalo’s milk,
it provides for protection of both. So
{ar as the general provisions of this Bill
are concerned, there should be no diffi-
culty -for anybody in accepting them.
Regarding goat, I would submit that it
has not been included in the Bill al-
though in the region where I come
from a goat gives as much milk as a
cow or a buffalo elsewhere, that is,
irom three to five seers per day. More-
cover, this being a question of economy,
- no one would like to kill goats in the
present circumstances. Today, nobody
likes the cow to be killed, but the
difficulty is that those who take cows
from here are faced with the problem
of dry cattle after a short time. In
1928-29, when I was a member of the
Assembly, I had put a question in this
-connection and had asked the Gov-
.ernment to give them the facility of
reduced fare for bringing back such
cattle. But then it was not our Gov-
ernment and environments were al-
together different. But now we have
our Government and I am ready to
fight out the case since it is our own.
It is necessary to press them in this
regard so that there may not remain
dearth of good cattle in the country
and the breed may not deteriorate.
The Directive Principles of our Con-
‘stitution demand that the Government
should take account of the sentiments
of the general public and for that
reason this Bill should be passed un-
animously, without any hesitation and
much discussion or opposition. I am
sure that by saying so I am expressing
the voice of 99 per cent. population of
the country. Ifwould Bml’lt ?lsc%ss the
other aspects of the Bi or
that other Members may also parti-
-cipate in the Debate.
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Mr. Deputy-Speaker: Motion moved:

“That the Bill to provide for the
preservation of useful cattle in the
centrally administered areas, be
taken into consideration.”

dfea goor @ Tt : wTE fey
wWF gegw, § W fao A o ak
¥ards FWE | §F @wwar § 5
wiat # feRit ¥ fod &t #1 QEr
I&0 § wifF oy W TN T
& fou 21§ wW w1 W@ FTA w7
gfar afi ¢, feaa za & f5 =g
A AT, AW T F TF AT
| FWFE | I T F AW ]
fs fam ik frdlt @ AT &
TR qZ AT AT F AL AW
e § afeac 4 FT ¥, @ a9
TIRT A F Gwar | 99 F foq
Foq o foa d% ¥, NFF AR
Ty & AR W g@A JrE] @D
aFaT | IR Tg AN F fod Iw
frge 980 § @R & ardet AR
W ¥ T F oFaenm § 5 ogw
3 aq zfagie & I N AW W<
¥ @, 3T & w1 F 0F T
9T FY F TG TH 4 3qfR
@ foo ft g7 Awwar. § sk
Fagaman § 5 ag fas amu
g wefed og IR0 A § fr e
I qRX B, A & F Frr
# ar gwx g AN AT gy R
&, a1 ag e #T IS FAR F
I F T TH A F, IT A
FEW @A 9T BN fyear wemr aga
arawET g | 3§ qwe T
§ w w ¢ fr TR T W IR
AR A | F W AE @A
& fr g a1 T R,
N A, A AT W oA qar
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g A o o g A
ANGAT P g & AT
T FBT M X @ § | zEfeR
5 I T § 5 @ TTE qHie
& @y faarge [T fod
o g aaw ¥ A iy fan §
W grfad g, ST F F1ET G€@T
SE, ITF AT A RS
g W I & f5 @S a1 s ar
T F IgAT FATAT A | iy A
e owm 3ET f fg oaw @
&ft § IFN N 77 gWAR  FATS
T T @ fe e, W) S| @
Sars fear smar &, S aw@ ¥ o
aRa 5 @ g wrawr A g, W
T TNE IR AT
FHA M TR E, T F @A
F1E e T e @ 9w A oA
T IgAT FAAT A | TF FAET AT
s fF et ag @maar a1 fv e
g s IfF g ofaw &, safed w@
T HAA @A TE § ) S iy
N FAAFI 7 I 1 Tg qaF faamn
& a8 &0 7 & 1 N fEw, ar
W R %@ gfem F amar §, @
I G IEw W@ q@ | e
I&@ 48 & & N T AT d@
q, W F Fe T J@ A oo
AR T IW = s
H @ IR 7@ §, Y g@rE gy
w3 S W OE, I AR TR F
& e femm ¥ aifed @ A
I oag & froag fas et s
foge o ¢, T w fam ¥
Y @i TF GEL W AT IEQ
g fm & mm, d &) v ok @y
FHEld W A §gaX @A
238 PSD
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I It aw qg 99© & f5 o

& T R s fFoqwe

JFEd # A1 faur smar @ W

IR & gak fod a8 o6 & I@

g 5 a1 dwa wew AU F@ Tl

& fod, aqd a% ¥ fod Q@r ww

) 9g 9 TR TF F I9E

¥ faers §, gk e ( senti-
meats ) ¥ faow &, TR T A
foft & four afgx & 3@ ¥ wamr

Td F oqra A AT Q) g g ?
g W JMER ¥ W asR § fw

g @M ¥ 3 9§ R

Igt 9T ST F WG AAT & | IZ I

§ fF N St a9 E, A 7 e

& g @ &, feT ag @@ gl

¥ qreT S TG § WY o s &

@ e #, fgEm 3% € zafed

¥R F Tifgd 5 S wET 6%

wET 983 a1 gQ & TEEd

fasit #1 ®ww W@ ¥ fr Wk

TR Ed B T arE F fed S

™I E ST I WY & Y

17 foar a7 ] WS FAT TG b

T AOWI F A T AT qEA

iz F@E | ‘

(English translation of the above

speech]

Pandit Krishna Chandra Sharma:
Sir, I fully support this Bill. Cultiva-
tion is essential for the village life
btecause 75 per cent. of the population
has no other means of Livelihood. They
must go to the fields with their ploughs
and work there. Everybody knows
that man cannot earn his living with-
out outside help unless, of course, he
himself toils like a beast. No other
animal than bullock. horse or donkey
can be his helper. Bullock is indis-
pensable in our agricultural operations.
But I can tell my friend on grounds of
historical jfacts that while we have

worshipped the cow as mother, we
have never called the bullock as father.

- Hence the Bill is very necessary. I

think, however, that this Bill goes only
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half way. The question relates not to
the necessity ol keeping those ‘cattle
aiive that are useful for agricultural
purposes or provide milk or help human
beings ‘to earn.their living. The real
-question relates to the necessity of 1m-
proving their breed. In our country,
cows get very inferior type of .fodder,
mostly that which is left over by the
bullocks. So they neither yield more
quantity nor good quality of milk.
Thus while it is necessary to maintain
.and prohibit the slaughter of those
cattle, that are useful in connection
with  agriculture, milk production
or human livelihood; it is even more
necessary (o improve their breed. I1n
other countries we find that just as
wee:l is nee allowed to grow in the
fleld and is eradicated, so the unecono-

mic cattle, that are not useful, that

can neither give milk nor be used for
agricultural processes, are not allowed
to remain as such, their. breec¢ is im-
proved. There was a time whkon man
thought that every life was h:'y and
useful and should, therefore, l.e pre-
served. But the struggle for existence
his taught him that it was not neces-
earily so, that any man or animal, who
has taken birth, must be preserved,
‘but the need of the day is that those
whjch are born should be of better
breed. Special attention should be
pai¢ to improve the breed that is de-
teriorating 'in the struggle for exist-
-ence. So I think that.the Bill is fit
in its place. But we need other legisla-
tions beside it to improve the breed
of our cattle. So far as the question
-of the slaughter of useful cattle is
concerned. it is indeed a” matter of
shame that anyvbody should slaughter
them for personal gain, for the sake
©of some money, in the present circum-
stances. This is against the senti-
ments and feelings of our country and
harmful to the life of the country.
What greater discredit could there be?
Such persons are worse than those
cattle whom we take to the butcher-
hnuses to be killed there. This is right
that those cattle which are not useful
have to be fed.for nothing, but they
are not worse than those men who
are a party to such a crime. Therefore.
the Government must strictly enforce
the legislation that already exists in
<connection with maintenance »nd oro-
tection of useful cattle. With these
words, I support the motion.

R wicie : g T@Ew, dfen
it 3 faw w13 § 7 E IR fow
§ ofew o § D, e Q) T
q@ w3 3 =fed ) g ¥ T awr
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MFT F( I AT 9T @ § AR T
foit fegmgear & it Tot feaer g
8 @i @ dm gudfas #
qIF FT I qGT I § | T fg3-

@\ A AT qX & T s g

AT FT AEA & A § G M AT W
friv st & 1 afz s axg M aw@
#T BT ZAT W AR SEH  IAfA
@ gd Y A @ w am wUfF
A HAL FT, AT FT FT CFA
AT N AW, A FE TF G
gramam e Qg fF frm
T Y T § GIrEAR o 3, T T4
FTIIAT T I I 77 T HT AT

. mar § 3@ gwR AT qEAA | qHT

T AT §, g 78 & 5w oa e aw
FT BTH &1 AT §, WIg AT I 7 9397
aifed, ag faedt a& § | IR 3T
FE&N FQ@ 9 o1 ®@ € ®% N
I ¢ 97 ALGT A 93 FT TS AT
g 9T @ oy Fada Azg g oo
&1 99 I99 A% qE § AT IH
¥ fod faar Mag & Rk 1% Ag
Wi @ W A & foR dw
aifed, &1z s & fod vl =@ifgd
et g aw o R #T am
T8 & 1 59 TEARE ¥ 02 A Saq
TE§z @ 93 FAT @R FATr @,
3fe 97 T AT AT g F o
FY qESE@I § | AR TN F 9T @
@ fafedy & S @A T I fed
o 47 FA F AR T I®W T
@ ITSE A FH FIR FY ARI A
¥ w5 fraEl @1 Q) Sfew ot
gEgEa@aR AT JWF aw
37 oWl F N faege 93 fod @
gAtapanmr 5 oy ar
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SHT Y @ FGT g 1 qg aw
I QIFT G @R I ¥ A A TE@
1 7gq darEm g & fyady dar
At Tifgd vg ¥ AW, G,
IqH AT Iq @@ AT AT ¥ A G-
IR faege adi et & 178 9 TR
77 W B B qeEw S §, v a3
fog 7gf § 37 #1 ot AE@w W
&\ wfed gu @ afz g a1 T -
We ot =18 fF o @ dmfas 3
Y T FY, dAEE AR gB AAT AN
o ot F IFU FL QY aF FI G
B qFAT §, TAHT gH A=3T AE ATHA
g wafed aw &N # T W@W
1f=h f afe M 4 7 gra ar Tar
Fyfeafemm aww e | e
3t wsT A Rt M AW F1oa<w
IIMEAAT AT AT W § FEY gred
@ a1 fageam ¥ qEwr T8
AT | e Y W g § R
IqF G A AG A AT Y FAH qhd
G g ow A & aww @
WA | g 3 AEar & fF ogw
AT AFF F G GEEH FAE a9
Ffd s & AT§ AR ag § M
FgFT T@r | gAR wgw fafaeex
g | agern a1 & fas a=0 §
Ffp s W NN Flzad oo,
graife @@ #X A aweEr e
Fr0 wfsArd AT T & gEwr
g7 S 21 3fFT g I e
FIF I QAT FET | I Ag AT
wE & 1 1% § BT AR # -
<ferolt T Fraw A L A 1 ITF @R
g AW FHT A €At Fws
ot 4, f5ad 9=g a3 HESAE I
H gAR 99 9 % IF 7 FTH q6-
7 g% | ARafedt ¥ 9@ gt W
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ot NS E § 97 ¥ qar e g
fF M T A2 FY IET § a7 o Iy
qUg AT AT | TORER T AW
gfsar Wit gvieT 8 <@ a1 S9N
oY & < & S g A, SEE A
HEqT, qA1, TS, AR FE FEHA
(Cow Conference), Fowar &
& 9% fqgm W™ o« 1 T
WAy o fag fer &
sfdz & 1wt gaTTr 37 WK wTAm
g\ 39 F gu A FEaw FW fwav)
MEgT 0T 7 0F T aF A99 QR
(paper) & zATR wNW 1 faFTaT)
oF wOd 49 Foed § fawrsy ¥
qFM 9% Go WIT AT W4T St H
37 @ fod frard o, f5 7@ @)
Yqrea N ENFHET FARE
IR | TEF T ¥ g W
fazdt foet fF aft gardy Seqr SRt
sy W @ aR fegw & R
oF FEY T T JEAAT 0 A A Ag
Fga Aga g fF 7 W Y A
g, e w gae Af & afaw
gfie 3 78, afar gfe § sm s
faar 1 s atfas gfe ¥ w1 FT At
fgg woeAW f&Edr &Y ga a8 g
Fife A I W I E AR
JUAR | AT FIE AR WA
T A ¢ aFar § T W
o # 9@ 9w FT W 4w
frd o7 @1 38 ¥ TAIE & faar
Fqr AT | v ag T wEmw
gfrzgd ol i dur AT A
FAfT & fag a0 § wgsw wTA AT
HAIT &, qFF FT FOA &1 AL TH H
FTH & q19 FT F T40 FgT AT FHAT |

-gufed gv St 31 a8 fas e R

& T & o A% 3w @ Ay
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T AR A& To9G1 FT 9 AT G
g o sl T A E A fF
7T | ggt RFQET AT JEET g
B TR gm e T aw ¥ 70w
Y A @ FAG N T STEr W
o foeeft Y ft 1 7 der sl &
war § awar § gfar 7 )

# o7 AT afes adf g w"a
T Famamaa ¥ fog &
wrft § v i S 9 W@ AR @
TR | OfFw A g fF
ST S & o ¥ W AT qGY
§Y F@ N w1 W g A
wd § fr 21f el § e wma
NS g famwm sTIR )
o oY +fY 3 dof e, Soh R
R St AT Ay & AT 9T @@
g @t a7 S @Ee ¥ gu AW
! @A FEAT A TS A ST 24T
¢ | zafod s ST Y AT wE &
EfF 5@ a& s W Y A
WA, ¥R F AT Fg F A
BRI # FT gEd B Nar T Qo

(English translation of the above
speech)

3 rM.

Shri Oraon (Bihar): Sir, The Bill
which Panditji has brought forward
is an important one and as such it
should be passed immediately. Cattle
wealth is diminishing in the world, and
therefore considering the case of India
in this respect, it is necessary to pass
this Bill, because India depends upon
cattle wealth. ,Human life depends up-
on cattle wealth. We should bear it
in mind that there is no doubt about
it that if the cattle wealth continues
to diminish and nothing is done to im-
prove it the human race will complete-
1y perish. You know that a man dies
on getting old. Similarly the land will
not yield production as it is being culti-
vated from unknown ages. The reason
of this is that now with the diminish-
ing of cattle wealth, .the manure is not
available for mixing with soil, and
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the land is under constant cultivation.
Whatever manure is mixed with soil
is washed away by the rains and thus
the land has been rendered unproduc-
tive. In order to reclaim this land
there are no other means than the
cattle wealth. Bullocks and cattle are
needed for the ploughing and fertiliz-
ing the land, but so far no one has
paid any attention to it. There was
British Government before the present
ore and it used to manufacture artifi-
cia' fertilizers, and I tell you some-
thing about those artificial fertilizers.
Military personnel, numbering five
lacs or so were stgtioned in Ranchi.
They needed vegetables for themselves
and for that purposes the Govern-
ment distributed manure to illiterate
cultivators. But after using the ferti-
lizers for five or six years the illiterate
cultivators came to know that these
fertilizers affect the productivity of
land, so much so that the use of these
fertilizers increased the yield four or
five times within the period of 2 or 3
years, and after this period even after
the use of these fertilizers the soil fail-
ed to give any yield. Even the illiterate
people having small holdings have also
realised it. We have enough experience
that land can never be made fertile
with the help of tractors, even if we
or the Government wanted to dc so
with scientific fertilizers. Therefore we
should remember that if the cattle
wealth continues to diminish as it is
diminishing at present and people are
getting indifferent towards cattle
wealth, if condition remains such then
India can never prosper. The Govern-
ment’s scheme of making up the defi-
ciency of food in the country by a
particular year will fail totally. Our
country wants that we should make it
wealthy and prosperous. Then in order
to achieve that there is only one way
and that is the protection of cattle
wealth. The Prime Minister had stat-
ed that the Bill was an important one,
but he also mentioned of some difficult-
ies, though he did not state them clear-
ly, yet we know the difficulties he is
facing. He stated so, considering the
p;eyious conditions. Today the con-
dition is not so. A cow protecting
Society was formed in Nagpur in 1916.
Some good Muslim and Christian work-
ers were with us in that society and
the society achieved considerable suc-
cess. We came to know about cow
protection from the Gaushalas owned
by Marwaries. From Ranchi I had
gone to attend the All India Gaushala
Conference, in which the active work-
ers of Govardhan Organisation of
Poona and Bombay and of Cow Con-
ference of Calcutta had also partici-
pated. Rajg Raghu Nandan Prasad
Singh of Bihar was the President of
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this Conference. I delivered a speech
in that Conference lasting for one and
haif hours. I worked in that Con-
ference for many years. The Govardhan
Organisation reprinted my  speeches
for over a year. Once when Pandit
Madan Mohan Malviya was staying at
Birla House Calcutta, I showed him
the progress report of this Organisa-
tion. He wrote from Banaras that this
Organisation would become ideal for
whole country if it continued func-
tioring. I want to say that we have
started it only from economic point of
view and not for raising any disputes
religious or otherwise. If we work
from economic point of view the feel-
ings of Hindus or Muslims would not
be injured, because everyone needs
food. Therefore no one can oppose this
work, but it would only be harmful if
disputes arise in the name of religion.
I also want to submit that it would
be improper to say that religion has
nothing to do with it, as what is bene-
ficial to humanity and country 1is
all religion and not sin. We, therefore,
should pass this Bill in this very ses-
sion if we want to feed our children
anc want to remain healthy, and not
to fall sick. The population of our
country numbers in crores, but if we
would continue to remain sick then the
pepulation will fall even below lacs.
The sick are of no use in the world.

I do not want to say anything more
now, but there is one thing for all,
that the Britishers have left this coun-
try and we have become independent.
But I observe that we have not be-
come independent even with the depar-
ture of Britishers. We are still slaves.
We see in this Hcuse that when a
Member wants to speak in Hindi, the
other Members do not like it. In what
way are we independent when we still
think in terms of English culture and
civilisation and speak it. To claim
ourselves independent is to give wrong
impression to others. Therefore it is

my humble submission that until and
unless we are not well up in Hindi we
should not try to impress on others
that we are independent.

oft sfrer T : SUTSAE WRYET,
g W } S afle & A 99
Fag wmwr fer, sofen 9 a0
gfEd W o =eE awEr W
§ & wfgr & 3 Fifew =20

e @ s g fFoaw
AWE Y W AR A F AR
TR §@9 &g ¥ W@ AW
ST 77 99 Al § 99 ¥ 99T 9
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ST gAR AT AT A s i @
9 G AT FEET 1 AW WY
F=&t qeg wH g 5 @ # awear
G AE FC TR S as fF A
IHET T R A% F@ & IT I
TR A T @A &R W N Jfe
T F |

R 5§ T TaHa 7 ol ab
go Nt 7 frar § 3 o A A
g1 @ T @ dfew -
amw %1 (Cattle Preservation
Committee) % fxqig fasat oY |
I F AR G IT AT F g g
AAAA QAL 7 IS99 1 ArRdl-
w fem ar 5 3@ o sdar W
Sicuid-c ] arl%rfw aq AT
g aqu ¥ fqum & {a % fanz
s (Provision) &
ﬁsﬁgwﬁ'm%%‘,sﬁ ger

(nsglect) 7 ¥ fou smw<
e 3g fm & Wt it aF IS

gren & fF @R ¥ fou ag Sfaa
g f& ag qIWI Y W gAY
dfeq zigt q@ Y WY faw wEdE
AT ¥ @d § 9 av 5@ F o

.(operation) &1 gaw § @ ITS

o ®Yo Rzq (Part C. States) &
s AT &1 g # =fgg
{9 I FI9 IS AR wgT aw qy
% a1 fggea™ § 9 WA A W@
ARy S d amd,
T F I A A gal gl s §
T wer{ f ad ) ol g ey
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[sA =fesr aw ]
fafree< area & sramaa faar § f&
@A IRAFTE N ™
s ¥ fou g7 g *F and 4w
¥ gi @ ATF g1 T@WR
¥ @99 JUER 0¥ §O© AR E
AN g g@ER fF Fm F1 g
FC AR & Y ag q@ A AR
fren fao 316z FXWE, a1 AR
Tur A s @ a1 fF oaw
¥ 9g> faod ar & FFar &, =@
g M ﬁz‘rfaaim%ﬁ
iR s, cadadareF
e § oA fed TN 5T I9F T
aeT gwarsw (Consideration)
& feq WAz F @A 9@ AR
39 ¥ Fig fa® gree g AT 9
g T avg ¥ g SR &
T 9t AT F @I Wr

wr TR fag o agd AF

oY sfwr W : AT AFES T
g fF Tt aTw FW e AR
et § oot #rE qr Fhewdfea faw
( Comprehensive Bill ) =&

W & ¥ foU Iy § woew
WY § R S ¥ feq T e
@ § A @O | i @

ag feafq g@ &t @131 s feaw
N T qw@E ¥ fou FETd AR
39 % @3 fou aafast (Subsidy)
iz W E, TR Ay ]G AT AT FY
AT 2 fF I IT F T AE%
T § O wg IT A g A wwan
ww ® g wew n i ek
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% 9o 7 w9 Ay § 9gS S A
R Fw €Y, 37 fa §@R 9
WA W A% g9 W e T
faar f& st Smax FW F &, g9
¥ e § ok IwEnr & S oW
T AT 9@ T zwfed aga 99-
oY IFEx WR fad a7 @R oA
wiew ¢ 5 Tz feefger - W
I oA W g=E, Feedr
R gy @ I w;Ed ¥ Am AAY -
FIT IgT [ aRFA § T
o AR A9 far 9T § 1 WA
i & 5 el o= Aus
gUg T AT W § 1 g &
gifgd f5 o 7 fF Q¥ sy
& WA ¥ OF afer AF A1 ag
wifed fs & sire™ FTEw 21 THY
§ TN P W & IR FTR
TATIR X AT SO ARnET FTAW AL
R §aT dSw ey § fF T
& &gl WY wag FIAT AT WK
framl &1 9=g 90 F oy @e¥
# Wt g F1 owEg ¥ wfed
wifs feaei &1 @9 & a1 faw
I g1 g AR wiFsax fafarx
(Minister of Agriculture) % ¥
T dw T & wmfer ag awd
& f5 feam a7 aig 1 w9ad amET
g o ¥ ag AgAT Gd@ F1 aer
g o o9 ¥ aw #  gwewr

M@ ITTH AT E & & T |

Wﬁﬁﬁéf*ﬁ{‘ﬁ qiE §lo
Reg @y A7 afes aR WA =
o & qewE & fou aw ay
i w0 gl | s gw dar
T AW @ W F WS ¥
Il R @ o AR smar
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dar fa2m a o fear &) g fao
aga w&q & fag @) dfeq a3 @
ft 3w frar & A W WIS WAl
AX @ FT gEET FT@IE |

(English  translation of the above
speech.)

Shri Chandrika Ram (Bihar): Sir,
after my triend has made an appeal
and submitted what he had to say, I
think it necessary that I also should
express my views in our own language.

We all know that we are an indepen-
dent nation and we had to face many
problems after getting independence,
but biggest of ali that we had to face
and which we are still facing is the
problem of food. We know it very
well that we cannot sclve the food prob-
lem unless we improve the breed of
our cattle and also increase their num-
ber. Everyone knows it that the Gov-
ernment have not taken any step in
this matter. Two years have passed
when the Report of the Cattle Preser-
vation Committee was published. Just
after that, the then Minister of Food
and Agriculture Shri Jairamdas Doulat
Ram, had assured the House that steps
would be taken in that connection.
Besides this we know that there are
provisions in our Constitution provid-
ing for the preservation of such cattle
which give milk or serve otherwise.
But so far nothing has been done to-
wards that. We, therefore, do not think
that in spite of these assurances, it is
proper for the Government to remain
indifferent in that matter. Pandit
Thakur Das Bhargava has brought for-
ward a private Bill and so far as its
operation is concerned it is applicable
to Part ‘C’ States only. The Govern-
ment should take steps towards it and,
as far as possible, try to improve the
cattle breed so that we may be benefited
in agricultural, food and other prob-
lems. Just now our Deputy Minister
has assured us that he is drafting a
Bill for this very purpose and it will
come up before this" House. for con-
sideration, but I have doubts about it.
Such questions always come up before
the Government, and when the Gov-
ernment do not propose to do a certain
thing, they declare that a Bill is being
drafted to that effect, or otherwise it
is stated that a Committee would be
formed, as they have done “today in
connection with the previous Bill. Then
that Committee will submit its report
within six months or a year, then the
matter will go before the Government
for consideration and the Bill will then
be drafted and passed. In this way
the Government is deceiving itself and
the public as well.
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" Babu Ramnarayan Singh (Bihar):
Quite so. '

Shri Chandrika Ram: What I want
to submit is that the Government
should take steps in that matter and
should very soon move a comprehensive
»ul, making it operative not only in
fart ‘C’ States but in the whole of
Indiz so that the cattle breed may be
improved, and the problem of tood,
tor which we have to depend wupon
foreign countries and for which we
have to pay huge sums, may thus be
scived. 1he Government asks the agri--
culturists to increase the food pro-
duction' and gives them subsidies for
thai purpose. But if the Government
were to study his position, then fthe
Government will find it that he cannot
increase his production if ke is not
in possession of goocd cattle. The Gov-
ernment must be knowing this fact
that during the last war the then Gov-
ernment of ‘our country was a foreign
Government and it paid no attention
towards the fact that useful and milch
cattle should not be killed, and the
result was that many useful cattle were
killed, and I know that this thing still
cor:tinues. Even today in big cities
like Bombay and Calcutta the cattle
are sent to the slaughter houses when
they cease to give milk. As a result,
better breeds are deteriorating. The
Government should not only prohibif
the slaughter of such cattle, but should
also give sufficient help to the establish-
ed gaushalas or to those that are being
established or which could not be es-
tahlished- and public want them to be
established should also be given help.
The Government should also give help
to the agriculturists for purchasing good
breeds of cattle as the bullock is agri-
culturists’ best friend. We or the
Minister of Agrieulture are not such
friends to him. It is therefore neces--
sary to strengthen the peasantiry so
that they may improve their farming
and the food problem, which is the big-
gest problem today, may be solved.

It is, therefore, necessary that the
Government should make attempts to
solve this problem not only in Part ‘C’
States, but in whole of the country. If
we do not do so. we will devend uvoon
others for our food and will have to
ray huge sums of money to foreign
countries. The Bill which Pandit
Thakur Das has presented is of great
importance and with these words I sup-
port the Bill. .

Shri Thirumala Rao: 1 think so
much heat need not have been gener-
ated on a topic on which Government
and hon. Members have got perfect
agreement as far as the main princi-
ples are concerned. (Interruption.)
Probably that may be comfortable on-
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[Shri Thirumala Rao]

account of the cold existing outside, as
a set-off for it but I am surprised to
hear the words dhoka dena used by
my hon. friend Mr. Chandrika Ram,
who is accustomed to speak in a very
respectful and restrained manner and
I do not know why he has chosen to
use those words against Government,
but I may tell you there is no purpose
in attempting to deceive anybody.

Shri Chandrika Ram: I think you
did not follow the words properly.

Shri Thiruma'a Rao: You cannot tell
me that I do not know Hindi. I know
enough Hindi. Therefore, I know what
is good or what is bad. If the hon.
Member disavows the meaning which
that word connotes, I am satisfied with
that. This Bill is intended to cover
only a certain section of the activity
designed with regard to cow protec-
tion. The Committee that has submit-
ted its report some two years ago has
given very valuable information and
has given some useful recommenda-
tions. The hon. Mr. Jairamdas, when
he was the Minister of Food and Agri-
culture, made a statement in this
House referring to this and assured
the House that the subject matter of
this report is receiving the considera-
tion of Government. Now, as a result
of that further consideration Govern-
ment are contemplating to introduce
a comprehensive Bill in this House at
the earliest opportunity.

Babu Ramnarayan Singh: In this
century?

Shri Thirumala Rao: As my friend
Babu Ramnarayan Singh has been
here since the beginning of this House,
let us hope he will not see the end of
this House—it will be within his juris-
diction and his time as a Member of
this House that the Bill will be brought
forward for his criticism and approval.
There is only one aspect, namely, the
aspect of prohibiting the cow slaughter
and then the punishment for any
violation of that law, that is being
sought to be provided in. this Bill
brought about by my hon. friend,
Pandit Thakur Das Bhargava. There
are several aspects with regard to the
recommendations made by this Com-
mittee. I just want to mention one or
two of them. The final recommenda-
tions of the Committee contain the
following:

The first stage has to be given effect
immediately which will cover the total
prohibition of slaughter of all useful
-cattle. Others are indicated below:

“Animals over 14 years of age and
unfit for work or breeding (This is the
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exception) and animals of any age
permanently unable to work or breed
owing to age, injury or deformity. Un-
licensed and unauthorized slaughter of
cattle should be prohibited and made
a conizable offence under law.”

With regard to these things, Govern-
ment have tentatively prepared a draft
Bill which has to be finalized com-
pletely and you are aware, Sir, how
the time of this House is being rather
unconsciously taken from day to day.
For instance, when we started with
the initial debate on the President’s
address, we thought that we could
complete that in two days. Then there
was the foreign affairs debate and
then there was the Tariff (Amend-
mept) Bill. We thought we could
finish it in two days but it has taken
four days.

. Pandit Thakur Das Bhargava: Does
it justify your not bringing a Bill.

Shri Thirumala Rao: I know Pandit
Thakurdas Bhargava is an experienc-
ed lawyer, but I may tell him . . .

Shri Sondhi: We are prepared to sit
longer, if you want it.

Shri Thirumala Rao: It is for Gov-
ernment to.decide. It is a question of
priorities; it is a question of adjust-
ment of the business and the time of
the House. There are several other
things which are engaging the atten-
tion of Government and as far as our
Department is concerned, I may assure
gl.? House that we are ready with the

il

suri T. N. Singh (Uttar Pradesh):
Have you got a draft Bill ready on the
subject?

Shri Thirumala Rao: I have got it
ready. It has to be finally touched
and it is only a matter of drafting in
order to escape the attention of friends
like Mr. Naziruddin Ahmad; we have
to touch it here and there. You are
aware that there are several varieties
of cattle in the country. Several of
them are unclaimed. If you go to
RisHikesh or Hardwar, or the Hima-
layan regions, you can see hundreds
of cattle going about without being
owned by anybody. They spoil the
streets of the municipalities with
cowdung and urine and there is no-
body who can touch or beat them. Our
worship of the cow has gone to that
extent that we have even neglected
hygienic principles. Today, if you go
to the New Delhi Municipal grounds,
you can see so many stray cattle
impounded. Periodically they are
auctioned. Without making any pro-
vision for all the old cattle and stray
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ttle as to where they should be kept,
a?here they should be preserved, you
want to bring a Bill . . .

Pandit Thakur Das Bhargava: May
1 know whether these provisions Wi
even be implemented in the coming
two years?

Shri Thirumala Rao: I am dealing
with the Bill; there is no use asking
me about what is going to happen in
the next two years. You‘wﬂl see what
happens in the next session.

Shri Sondhi: Why don’t you send
them to Jubbulpore?

Shri Thirumala Rao: To Seth Govind
Dasji? =

Shri Sondhi: Yes.

Shri Thirumala Rao: Let him come;
1 will convey your request.

In our Bill, we are providing for
the constitution of a Central Council,
with the Minister of Agriculture ' in
the Central Government as the Chair-
man, the Vice-Chairman of the Indian
Louncil of Agricultural Research, the
"Animal Husbandry Commissioner, one
person to represent each State nomi-
nated by the Central Government, one
person to represent the registerea
goshalas in each State, elected in the
prescribed manner . . .

Pandit M. B. Bhargava (Ajmer):
Are we now discussing that Bill?

Shri Thirumala Rao: I am taking the
House into confidence and explaining
the various provisions that we propose
to make in our Bill, which deals with
all the matters that are germane to
cow protection.

Shri Kamath
Best of intentions.

Shri Thirumala Rao: Yes; we are all
your colleagues in that matter. There
are then the several donors who are
running goshalas and pinjarapoles in
tl}ls country. There is a comprehen-
sive Bill before Government.

(Madhya Pradesh):

Not only that. There should be pro-
vision for having veterinary dispen-
saries and veterinary doctors attached
to these goshalas. We must also see
that proper arrangements are made to
see that contagious diseases do not
spread among these animals. If you
want to make a law that no animal
should be killed, whether it is decrepit,
whether it is old and useless, -you
must 2lso see that such of those
animals _which are prevented from
being killed for foed should be looked
after properly. This Bill has made

12 DECEMBER 1950

»Preservaticm Bill 1626

no provision in this behalf In the
Bill that we are contem’ﬁlating to
bring forward, we have made adequate
provision for all these unprotected
and unprotectable animals. My hon.
friend’s Bill does not contain any pro-
vision except authorising Government
with some rule making power. When
you have the confidence to authorise
Government to make rules, why not
extend the confidence a little more
and allow Government to bring in
their Bill for your approval. Nothing
happens without the seal and approval
of this House. My hon. friend can
come into the Select Committee, in-
corporate all the penal provisions of
his Bill and see that a comprehensive
measure is enacted.

I want to say one more thing. You
want money for all these things. This
Committee has very generously point-
ed out that they want a non-recurring
expenditure of 24 crores for the im-
plementation of these proposals and
an annual recurring expenditure of 12
crores. Which Finance Minister will
be able to provide all this money?
Therefore, you must be able to provide
some source of income for all i
activity. This is what we propose to
do. They say that there are 28 lakhs
of unserviceable cattle for which they
have provided a non-recurring expen-
diture of Rs. 16 per head which comes
to Rs. 4'48 crores. The annual recur-
ring expenditure at the rate of Rs.
seven per head. comes to Rs. 1'96
crores. There are 1,12,00,000 unpro-
ductive animals for which there has to
be a nonkrecurring expenditure of
Rs. 1792 crores. They do not produce
anything. They are pensioners and
they should be allowed to live to the
end of their lives and die peacefully
in the goshalas.

Pandit Thakur Das Bhargava: My
hon. friend is talking about useless
cattle. My Bill covers useful cattle.

Shri Thirumala Rao: We want to
cover every variety of cattle.

Pandit Thakur Das Bhargava: Will
Government provide this amount?
Will Government be in a position to
implement this in flve years?

Mr. Deputy-Speaker: Let him finish.

. Shri Thirumala Rao: I have not
interrupted my hon. friend. It is not
1x:ibc%uestxon of a discussion across the
able.

I beg to submit that if the recom-
mendations of this committee are to
bg implemented, they have put up a
bl.ud tRo: Fltg 24 crores non-r
an 5 crores recurring ex
ture. Should we not at least p:;it
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some provision for a part of this ex-
gendlture? The provision that we

" have made is this. A cess on the sale
of bovine cattle. My hon. friends have
said that about 1} to two crores of
cattle are sold in this country. Most
of them. at least 50 to 60 per cent.,
go to the market, cattle shandies as
they are called. If we levy a cess of
one rupee or Rs. 1-8-0 per head of
these cattle, it may not be difficult to
realise at least Rs. five or six crores,
to meet a part of the expenditure esti-
mated by this committee.

Then, we have made provision for
the control of the goshalas. We have
made provision for asking for an
account of the lakhs and crores of
money collected by these charitable
institutions. With regard to the where-
withal, with regard to the manage-
ment, with regard to the
maintenance of the goshalas, and
construction designed and approved on
a standard type, we are bringing a
comprehensive Bill before this House.
Will the hon. Member allow Govern-
ment also to share in his enthusiasm
for these animals? Let us be partners

this matter. Let us not rush
through with this measure which
simply says like a Penal Code. if a
man kills an animal, he shall be
punished with imprisonment for six
months or a fine of Rs. 500, or imoris-
onment for one year or a fine of

3. 1,000. This is the operative portion
of his Bill.

Shri Sidhva: Is there no penal pro-
vision in your Bill?

Shri Thirumala Rao: It is open to
the hon. Member to come into the
Select Committee and examine _the
Bill. There is punishment provided
in the Bill for violation of the provi-
sions of the Bill." I claim that that
Bill is a comprehensive one to deal
with all the recommendations of this
Committee, and for the implementa-
tion of the article in the Constitution
which my hon. friend has so kindly
quoted before the House. No Govern-
ment can afford to lose sight of the
cardinal principles of the Constitution.
We are trying our best to do it. What
we say is. give us a little more time.
We are now in December. The Budget
Session is bound to begin in Febru-
ary. Can’t you wait for another two

months before this partial Bill is passed -

into _law? I am suggesting that this
Bill may stand over for a more com-
prehensive treatment through the Bill
which Government are bringing for-
ward. 1 would request Pandit Thakur
Das Bhargava not to press his Bill
now and if he accedes to my request,
he will obviate the necessity of my
having to oppose his Bill.

effective .
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Pandit Thakur Das Bhargava: May
1, with your permission, Sir, say a few -
words in reply to this later portion of
the remarks of the hon. Minister?

Mr. Deputy-Speaker: If the hon.
Member is going to accept, it is all
right. If it is a question of a general
reply, I think . ..

Pandit Thakur Das Bhargava: Not
a genera! reply; a few -words with
regard to my hon. friend’s last
remarks; only on that aspect.

So far as my hon. friend’s request is
conceérned, I am extremely sorry that-
I have to make such a reply to him.
This Bill, of which he has been so
eloquent, has been with me for the
last seven months and I had stated to
the hon. Mr. Munshi that the provi-
sions of this Bill do not satisfy me, as
those provisions are not sufficient.
Therefore, I am extremely sorry to say
that I do not agree that this Bill may
stand over. I would request the hon.
Members to so arrange matters that
this Bill may be passed, which, accord-
ing to my friend. is not in conflict
with the Bill”"which he proposes to
bring forward. If this Bill is.accept-
able to the House, the House can ’
certainly pass it. I understand Mr.
Munshi’s. Bill will not satisfy this
House, and I know this Bill of mine is
much more satisfactory. Therefore, I
am sorry I cannot accept the sugges-
tion of the hon. Deputy Minister.

Shri Thirumala Rao: But there is
going to be a Select Committee to go
mto the Government Bill and the hon.
Member, if he wants, can make all the
adjustments and changes that he may
think necessary.

Mr. Deputy Speaker: The hon.
Minister may circulate the copy of his
Bill among the Members.

SeQ AT fag . SUTsaE Ry,
# dfeq srgx @ Wi F faw (Bill)
1 ogwdT F Ffex mm gen
g1 it fedt fafaeer (Deputy
Minister) @migs ¥ g a8 T9™@T
fF |uF aga a1 fow wd T
8, fow %1 fF 98 o= oer ar feear
&, wfed ag N w1 =ifed fw
ww fae mafm s &) & fow
T/ g g ot A R &, A AT
Ff §3 ag gwa @@, @ fF
fore 790 97 3@ fae 1 SET q’
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g faw s a@ o & g, FRw
(vepeal) frar sTawaT § 1 AW -
fs A A NG FEA F L AT
T 7 it | g foo ¥ @ @R
¥ faers o w1 Y AOAAE & T
#ré ofle FA aror TR AL
qrEH AT E |

gEhamag g AR T
R gg wwa @y 8 &3 ®
amfess  (article) o gom &, AW
@ § fF #9q 7 N AT
R TP § AR w9 § g faum aeg
gIT e, IW A W @ RE T F
T &% Q9 aeT § @R A AW
£ Wt guR 3w & A oF o afat
3 foa A&, sar f g9 Tga W
FTAR FEAT 4 2@ &, A WY TR A
qf wgeg A M AT F agi o AW
g} T TaT, A} FEY 9 fF WK
Faealy a= #< fear mr @ fewlt
BT F T FAT, T WET §F QAL
& glemo ¥ ag I fmar mr g,
T ag fao @ @I F o Ay
FrfmEl & s™e F I F T
g A ag @ G FEa g R
# qFR 0% qo1, qrf W g
g0 gl T d9T @ed A anE
&Y, @ drer oft v gt g
oF a2 gt RS § SN a9
@ifaard & aga sr=v1 SWre (pro-
poeal) IMiFT I FAIR WA I
g1 9T f& I” W AR R
FUT TG FT IgFT SFL I0 FAA T
& (shelve) 7 fwur 9@ 1 w=fy
TEET F1 94T & fF ATy § oF a9,
STE 78, FAS AR ¥ § o |
IR 5w WA  fF gX oF qrEk N
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A9 sTF@amTaR Y | ST
Sar & oft aror A A @ AT
dar fr @@ ag A A A @
faoo ¥ 78 9wl wET F AW
N @, Sferag wmm T F
A0 7z gEre A &, iR
g ag dwer #fes (Catile)
F1 fomr | a= ® & a1g S
A @ ¥, 41 g AT ST ITAF
gigs & %3 o (remark) fad”
& | § TEx 9Rd & @9 I P
e & mrg W & gwwal g
TR grgag 4 o fwm fean, 9w
F W TE W § AR a|g S
1 T faw Frer €E, § wwwEdr
g el fog AT
g FRU & @ d s A wEI
forar & fr g forem 1 S (NAES)
TR A 9 X ag FEU A AT
F FAST ATEAT § A fAw F ITE
ag S F At T fRar 9T AR
a g g 9T d FEAF
# AR g @A I TGP F
s fore m%r I T AT E0 L
TR AT § d9w ¥ faege faw
g 1w g e fas N
ag N9 =r€r aidr g fFT ag
™ Wi d)@"ﬁ'iﬂ'( It
¥ foa a’r( HIT gm =AY
gax (Centre) mr®rer (follow)
FE M Y F1IR FWA I, av

¥ IFT afmw # g wifs sy
gy § fF g0 wHem ¥ aRe A
FEAIFAT § 4T A WL @ AT
gaseg (Subjects) & A ® IR A
ag gea #¥ie  (Competent):
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=g @R fog)
T wfed ag ot o3 a5
T I FI QU FI IR g T&AT
qEA, a1 S & I @ Fg FT
I TR T F A9GS F I oA
SaT fF grew 3@ 9 WR Ag #}
AT F FOT SR A TE
Frw A3 & fF SN ao set &
F@T § fF g 9 §E, S 39, qE AR
gZg WX @19, @@ AT g9 A § AR
WY 9T T AT H & I war |
@ R 3| TR A § am @
N IR A TR I § g A<
TOFAT § & g AT § AR A
& off AefY & | 937 aF I & 9 AR
# 1T g, 98 R AW AR qgST F
i & e ) Fgamar g 5
I A T Aifed | ¥ g oA
& ¥ & awar g fF faQw & T
g ofFrgffag aumy § & g
TN as d §aw
W &, @ I w e § fF o
T S gmd &, W A wER
T &, 37 FAS AR FA F X
BT 3@ qElfeT §, AR s
g i odorme goE w1 araedy an
& (ban) = ¥ fF F@ IER
IRATE 8 § @ a=H T
W fggEm F SR s €
A AATTRT | AR A AT I H
e Y fadw @ & Fwmw g
fFagaga &t o=t g1 W W
g fak wied dme N @ wE
B A7 TE A A TEAL T AR
T & 5 ag 21§ GO wsT FEA Ar
Al TqHT T gy, e I
TG H & A R &
| F I W AT SR TRg dI QW
QI fear Y, 8 qW ]| IS E

12 DECEMBER 1950

Preservation Bill

F IR T W TG F S §, av
# Tgar § 7 ag Ao o o A
g w@fed 98 qar A & §
g & ool oy A A% Q@ )
Wiy ¥58 IR Y gadq s
TEAE 1 FaAME 5 g wrEr
P ST F T a A g
%‘ﬁﬁﬁmﬁ'ﬁ'@awmgﬁ;qg
RYH ¥ fod IR
a9 w9E g R o9 @ s
1 AT gl F AT W a9 I @
fou & amar § fF gntass asg s
W R g STEAT St gw dar
FW & AT AR A A www S
g 99 F AR AR W IS wEA
IBH AR I H1 gAR AT, FEFA
1S, AT A IS qi IG5 3 O
WIS IS G4 £, 99 ¥ 98 ag W
F &I A w1 A8 W @
AT ST S A AT A far
I | S fF A sEER due
aTew 7 smafa Y oY, w4} qar &, F
FTHAT @, AR [WME 5 oI
FRW@EHR § ot Gfwe
¥ QA9 T WY TG a1 I9
¥ fasrs AR agi ¥ 5§ §
Y AT AR Yo WA NF Fr wfeat
W F 7 T R 7 frard, ade
]I O 1 oTRT gEE A
aen g e g F & vo ak
¥y 7 AR A omiear @9 FT 3
TRE W) T Tw W W@
AR oy IT @ AR 1 &R
TFY F IR F N F ooy
T St & fow foar aqr e &
A9 ¥ T FENE R TR R
# qfY oY swfar § S A
TR [WIW 4T F ©H AR
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T 1 qFfaeT FT TG § | TR
qET F gt W AR dA9 g
¥ A IT G AT S e €
T gt wr O awfar fae
g § S AR ¥ aF g T
g foege ot a@ d aw ¥ Fgar
g1 @ F 9w A oAy ST QT
a1 f5 s @gg 7 W foms
frar, 5@ & Y 1§ @@ W
A& 9T F Q@i Q=R BT RO
W A, A A § WK arg S
w oA Fw @ oag faege g
gyt & fmw F @ a@
gam & SR, ¥R SR IEE &
fewmr & @Yo dto F ST E 1

W TG F OGEST I OF
fod wg faar w@ @1 g SIFwEE S
W W R F IO A IHOT $
(Useless Cattle) & =< & | I/
qET W 99 F Jig W fF oA
qg W 9 § I # a9 fae
T TATM) F R I K W
frofed & wgar WA § f5 S
e TR AW @R § AR ST A
TRy & fF ST gH T aE
FeT w9 qar At R gEd aXw
I FT AT 48 F foar @@ q4F
g ¥ DN AT WAGE
TR Gar §, AR T J) 59
w1 wafreadt (effectively ) gar
ardr & 5 39 feA & fod =
49 # @A ¥ wWI ge o @
F g 9 T FT AN q] T
far s @ ™ & [ T ower
= T AR g W fod fF R
ww g & f5d @ FET S F
g foor o F ww W a9
fa® argee Afme (wild animal)
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‘;P A

s |
s By
T da A

13

I=T I S gEr R, &
§9 fo ga # Wfes @, ag aifes
T3 oF M 3 99 Nuer ¥
FEI I A T I AT FT
qua TG &g WY afew s
WEH A M A IR GRS F
W A o, @ I ] W gy
&t g gae A &

o [WE I T ATX AN A
g TS § 1

W wER fag : ¥ o
&€ gm G ff 7 § fRY o
A A A FEAE FE 0§ wrd
uA AT B AE F f¥dAT (pro-
paganda) ¥R ¥ far @ @
(forum) # TS FE FT qwAT|
3P TEfFort ¥ § & W 4w
(fact) & ag aoomT § &R Fg oY
wfey Faod & fou woge genm
WifF T AT 7 & §9 fEe
&7 forrs foam av o

Foit ggaasr @@ fF R
g @H IS gEA aTE =E T A
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[ TR fog)
WA AW WO & FEAT-§ AR
4y f5 afgs # TEST AW A
12T LT g9 3] A1 AT FT AR
i o @@ ¥ T@ I KA M
& o gwew  (useless) @AHY §

E 7 qEOT AR |

‘g amag iR & e mARg
4 wEeg ®1 ag e A §

9% 9T G4t F A1 9 YA [GYAT

FA Y AT TR A W F
g & s § A) sar fFoIRe
o o frar fF S s g3 Y
fasfr 9 FT & faar 9na, @ sfa-
FT 9z #3f ¥ AR fF ¥ fom
S ag T ¥ & four smm
T 97 ¥ AE A AT @ FT OGIART
2% FreT &, A qH A G TR
T SPTET B areT § Jg it TR S
F o @@ ge, T A fF gy,
i A # ¥ fFy gu, @7 SW@
# w1 fag gu St gw A A §
sT¥ T & foq o At fouar a=
ar g S enefmal ) faediR
T R qerE, W T fem oS &
for Agaa W@ § I TR dg AR
qFT YR AT g dar A § &
19 §0 ATE AW Y gL Wad SR S
T H A | §, T FT G F I
§ 3 aTEX ¥ WOOW A wEnE

(Central Government) &

afew ﬂ;o qYo TIANE F at ¥
s E 1 7o fe TER F T
- YIS T F 99 TF BA & 99 A/
St HIe AT § 3T AR FY | A HE
WG F FT BT AT A 2 | TAFT A
Fd T § 5 3T ¥ = U Wy
B A §, wifs et F I et
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qra @ 7 frear & Fowr 3@ @
ff TR #t gl ¥ 7@ FIE F R
WA faodt &, ag 9ra e @@
Fed F1 L g, Ifew 9 FERFI
§aR W wET o Mo W@
F1 fAe | 38 faedt O q9d IR ]
T wTEwd § @ A AT A FB
&F T FET R, TR I8 A
a1 AT FT TE GHT & 1 W AT
Gt wg A S a1 § gwwar g
f6 T ST AR FT FHFE I
& | ag S e FAfEAT g a9 a9
FIR 93 &, ¥ g o1 A8 FEar
3T F agT FIW IMF =T famAmw
T I, AT FT AIRET FT 3T
g 39 X Il F 9gd A ¢@E
g 1 ewar § 5 @ fam 3
g g% faers @ 3 g ewm
AT IEH WX ST AT T@ WY
T E fFIm A w1 gafewa @
grit, @1t § wwAar § 5 R ey
T A F AET s amI Az
FERT FA AT A F1 &, WY
AT F FAT F F1 faaE s
T Y ATV fawi F AW A 2w
fear &1 ww @ Fweafa FTAT WY
3% T4F T AT AT S I T OH
FIq FA T AT, I§ I A
gE JOF ¥ w8 FX F9 i &
fod 331 7T @ far @ 3T A
muFAA W ag F3 I fraw
O FIA ST A1EE &, W09 T A
N wrfwa FF A gaAq 5 s
9 I WX IyRrfaat #1 fgwEra sy
a<H RN G0 af6F g SET Ay
g ¥ § % & 5 a8 3w AR far
m ¥ feufadr (dignity) & se®
fema & F1F 57w FAET I AT
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IAAT § TG qTG B 1S W T E
ITF AL I qAT ¢ e
It 9T T GV ATHAT A FIT I AT
ot & Al sT ey frew W
I AT E IT A G TH FT AN
HI TFAH I3 FT g &, qae Fot
#Y BEAIT ISH KT gH TS F, Ag
WEAT 98 & SFT F I/ §, IR
Y I F1 QRT TYET I8 & av
ITF 3§ WA FIT FT AT TP
Afer | 91 g Fg F 5w A e
AT A FIRN AR FTIA 5 A1
& ma st warg, F ey Ay @i
Fa2@1 (Standing Committee) FT
Ay g1 7 wN agy g wewT
AT FTAA AT W AT TF 19 7
F1E Nwur IgH AR F AGE A0
R AT AR & 5 59 faw #Y v
S @t a9 F fea ag swend @
F o197 & 9ge sq #71 Aifew (notice)
AM 2 T 1 A 99 F fod aga qfws
A AT N S T A AARIEA
¥ga Frgae faar, § o ¥ wgar
g fF il S aga adea
'3:% TR AMAG 2947 QAT I
g qr gafer fF RAER ¥ A
FEA A 7§ FH W@ A & AV I
N qu fFA 9@ 1 9 AN A
grad § frag gy wmfed §fF
g srfE #1 o1 far 9@ @k T
S FEF FA ST A A9 9T
#3 I -39 ¥ WA qTNT FH T
#Fra A @ g &1 oag @
A% FE &1 WX AT F 39 FAT
FEAT FT AT (oppose) FEAT AT
& 39 A @h T A, AR oa|@
g o 3y arad frer &1 Afew 337 9k
3§ A S o (amendment)
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AT W A A F av gar | ¥
% T8 arar fF gl e Ay
few a@ w1 e @1, ag few am @
Y 7 F o aw fedr FR
A # Afew 7 & & @ 1@
wAEar g f5 Y oo A =R ogE @
I I A AN S A@T AN §
T qrq St #Y N FAT A qwErwr §
IFF RIS AR @9 T 5w
F A9 FL A D W FTT

(English translation ‘of the above
speech)

Ch. Rambir Singh (Punjab): Sir, I
rise to support Pandit Thakur Das
Bhargava’s Bill. Just now we are
informed by the hon. Deputy Minister
that he is about to bring a Bill which
will be much more extensive in scope
than the present Bill now before the
House. The present Bill will form but
a part of it and as such I urge upon
Babuji to withdraw his Bill. When
Babuji was speaking I had intervened
and pointed out that this Bill could be
Fepealed after the new Bill is introduc-
ed. I do not see any calamity be-
falling us with the passage of this Bill
and so I do not find the argument
advanced against the passing of this
Bill of much appeal. :

Again the Government pleads for
further time being given to them. It
is almost two years that the pertinent
article has been passed and on the
26th January a year will be over when
our new Constitution was made opera-
tive. This is a measure which is not
supposed to affect merely a few lacs
of our citizens as is generally ‘the case
with so many of our legislations. Only
this morning one of our Ministers.
whom I do not want to name here, has
expressed his concern over the fate
that will overtake - the residents of
Delhi resulting from the prohibition of
Venaspati. The Bill now brought
forward does not take into considera-
tion the interests of the urban popula-
tion alone. It has rather been actuat-
ed by the consideratior of the interests
of 90 per cent. of our people. Further
it is a measure which entails the
Government no exvenditure whatso-
ever. Had any expenditure been neces-
sitated ,then it would have been a
different thing. Our Babuji is a very
competent lawyer and has put before
us a very commendable proposal in
drafting of which he has taken e

very
"care. I plead that the Bill should be

not shelved under the excuse of the
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[Ch. Ranbir Singh]
involved expenditure of four or twelve
crores of rupees. The hon. Minister
is aware that there are in this country
not one but tens of millions of people
who have strong feelings against the
slaughter of animals of all kinds. But
I do not wish that such a step be taken
at this stage and Babuji also has not
indicated any such desire by including
in his Bill any provision to that effect.
Apart from having such a desire I
think he has perhaps realized the
impossibility of that proposition at
this stage and that is perhaps the
reason that has led him to take the
present decision in regard to cattle
preservation only. Dr. Deshmukh had
intervened to make certain remarks
while Babuji was on his legs. I have
visited the province to which the
Doctor Sahib belongs in his own com-
pany and I can, therefore, well under-
stand the reason why he was prompted
to pass these remarks. Just the same
way 1 can realize why Babuji was
prompted to bring forward his present
Bill. I may explain the reason. A
reference in this connection has been
made by Babuji himself. It is true
that our individual way of thinking
differs and I am totally opposed to the
way he suggests solution of this prob-
lem so often. It is true again that
the present Bill does not cover that
aspect of the issue, nevertheless it
shall give a lead to the States and I
think if the States too were to follow
the Centre in the matter of enacting
similar laws, then the issue will be
provided an automatic solution. He
has, therefore, made an indirect
attempt to solve this problem for he
knows that this House is not compe-
tent to legislate in regard to those
subjects that fall within the jurisdic-
tion of the States. That explains why
he has made no attempt to extend-its
scope to the States, knowing well that
any such proposal or motion would
have been dismissed on the plea that
the House was not competent to consi-
der it. The reason responsible for the
introduction of the present Bill, which
I was going to explain to you just now,
is that he has seen with his own eyes
thousands of such buffdloes as are
capable of producing ten to twenty
seers of milk and one to one and a
quarter seer of ghee daily, being taken
from our State to big cities like
Bombay and Calcutta as also to
Madras. So far their transport to these
places is concerned, Babuji and myself
hold different views. I hold that they
may continue to be transported and
to my mind he is also not_opposed to
this kind of permission. But he is
also of the view that the animals in
question meet their end within a year
«r so only at those places. Taking into
cunsideration the present situation and
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the various laws which are operative
in this behalf at present he thinks
that the only possible and practicable
course left open is that the Punjab
Government should impose some res-
trictions or ban on the transport of
these animals to those places and thus
preserve the better breeds of cattle
of this country. Both of wus have
always been opposed to each other in
this respect. I consider it would be a
great mistake if we stop the transport
of our buffaloes to places like Calcutta,
Madras or Bombay simply because
those people are unable to enact any
such laws or take such steps to pro-
vide for the protection of those animals
which have been producing ten or
fifteen seers of milk daily throughout
the year. I have the feeling that if
they are unable to protect even such
milch animals they cannot be expected
to protect themselves even. It s,
therefore, for them to make legisla~
tions to stop the slaughter of useful
cattle and for that reason I wish to
give my strong support to this Bill.
I know that its application is restrict-
ed inasmuch as it does not extend
upto those areas but, as I have said
before, it will serve as a lead to the
rest of the States and thus compel
them to enact similar laws within
their own territories. In this way I
wish all our countrymen to avail the
benefit of these animals of good breeds
which produce so much of milk and
ghee and thus infuse strength in our
people. But people of regions like
Bombay. Calcutta or Madras can avail
of that benefit only when they see to
it that the slaughter of no such ani-
mals takes place or is allowed to take
place within their territories. The
objection raised by  Dr. Deshmukh
can be well understood. I had accom-
panied him to his State and I have
myself seen that the bulls in that part
of the country are hardly able to carry
more than two or three maunds of
weight. On the contrary, bulls in our
part of the country can easily drag
carts loaded to a capacity well over
35 or 40 maunds. I have shown these
carts to the hon. Doctor himself. The
worthy Doctor is aware that bulls in
Hariana area can easily drag carts
having 40 or 45 maunds of load -and
that the cows and buffaloes of that
area produce ten to fifteen seers of
milk daily. I tell. you a fact when I
say that a goat of our side can easily
compete two buffaloes of Dr. Desh-
mukh’s place in the matter of milk
production. Cows and buffaloes in

his area produce hardly two or three
seers of milk per day. On our side

there is a large number of such goats
which produce up to four seers of milk
daily. This is a fact. I was, therefore,

labouring to tell that the hon. Doctor
also has not passed those remarks with
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a different considcration altogether.
Considerations guite different {o  those
of Babuji.havelead him to think that
way. -Babuji has the Hariana  cattle
in his mind all along whereas the hon.

‘Doctor has been thinking of the cattle °

in CP. If Babuji were competent to

pars a judgment then perhaps he would -

have also included the C.P. cattle. in
the category of useless cattle.

The hon. Doctor. therefore. may
remember that those habituated to the
use of meat will continue to have its
supply unhampered. In this conmec-
tion ‘I have one thing more to say by
way of ‘suggesting a way out to those
of our brethren who take meat and
who think it to be difficult to make

up the deficit in food with our low
production of foodgrains on the one
hand and with stoppage of cattle
slaughter for food purposes on the

other. My suggestion to such friends
is that they may regard the stoppage
of cattle slaughter as a part of our
food programime. The country is sure
to gain thereby. -The Government are.
even -in a better position to suggest
it more effectively. If they proceed
with a food ' legislation- prohibiting
the use of meat other than . that
of the wild animals-say even for a
‘period of one year the food problem
of the country will be solved to . a
greater extent. We have in our land
sufficient number of crocodiles and

monkeys of large sizes for this purpose. -

The hon. Minister himself had suggest-
ed the other day that the number of
monkeys in the country was nearly
equal to that of the aged persons and
that the choice before the country was
to feed either of the two. I. there-
fore, draw attention of all meat-eaters
to this aspect and request them to
refrain from having any designs on
our cattle for at least one-year. This
may perhaps afford us ‘afi¥ tunity
10 improve them to some extent. You

may- just pay a visit to Wardha and .

'see -how much improvement they have
been able ‘to bring about.
Nasik I had the occasion to visit a
‘Goshala. There I saw a -cow which
formerly produced a seer or a seer and
a half of milk only and helonged to
the area_of the hon. Doctor. They
‘have much improved the same animal,

which was described as useless

Dr. Deshmukh: It is to. much dis-
<credit 'to our cows.

Ch. Ranbir Singh: I have not the
least intention to discredit the cows
of any particular area and nor can I
utilize this forum for purpos of
doing propaganda in favour of
own cows. But unfortunately
things stated by me are facts and even
for their ‘submission I was forced only
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- that the catile described as
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because of the particular remark made
by the hon. Doctor himseH. )

fust now I was submitting . that
shouid the ‘meat-eaters in this country
look to other sources, some good may
perhaps’ be .done to the country and
just as they at Nasik have improved
the cows with very low milk produc-
tion in the same way it i$ just possible
useless
today may no longer remdin as such.

Next I wish to draw attention of
the ‘non. Minister to the fresh taxes -he
proposes to impose on - the ‘producers
in his draft Bill. I have already come
to know eof it and he too has referred
to a tax of eight annas per head which
he confemnpiates 1o impose upon the
sale of ajl cattlee What I want te
know is who will be the persons ulti-
mately from whom it will be realized?
This will be ultimately realized from
us. and not_from those whom the in-
creased production of milk is going to-
benefit and that too without requiring
them to underiake any pains or to do
any hard work. The people, who_ do
not have to look after the ' cow nor,
arrange for its fodder but who never-
theless consume the milk, will not be
called upon to pay anything whatso-
ever. This burden of eight = annas
even will have to he borne by the
people who breed cows and toil gay
and night for them. You may leave
aside this question of eight annas an
only look to the things which lie in
the hands of the Government them-
selves. By the word Government 1 am
not referring to the Central Govern-
ment but that of the UP. That Gov-
ernment have a farm near the site of
the Goshala.. Nobody piirchases fodder
from that farm. That do€s not imply
that there is an excess of fodder in the
country. We know that in Delhi fodder
is not to be had even at exorbitant
prices. The reason lies in the fact
that railway facilities for the transpart
of that fodder are not available. The
fodder in question does not belong to
any particular individual. It - belongs
to the Government of UP. and the
benefit accruing on the sale thereof
will also go to that Government. You

t bring that fodder te this place
defipjte. the fact that’it entails you no
expenditure at all. ‘'If vou could
only some such things then in
opinion you will be ‘able to make suffi-
cient headway in the matter of
provement of the/ various hreeds
cattle. 1 do not say it about mysedf
but, generally speaking, people of this
country have mo faith in the large
committees that you propose to set up
nor in the way you are handling this
béﬁleptlzh:t soine pe&)le. ‘mﬁykl ;
against the passing Bill,
no one opppses thiz Bill.. and.

LR

B
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[Ch. Ranbir Singh]

innocent measure brought forward by
Babuji is passed. even then in my
opinion there is no fear of any imme-
diate harm being done. It will,.on the
contrary. make people have more faith
in the Government. The' Government
have parried with two important Bills
today. One of these was regarding
the prohibition of Vanaspati which
again indirectly was conducive to the
promotion of the bovine breeds. The
Government have -deferred that mea-
gure under some pretext or the other.
As for the other the Government have
trled to prevent its consideration on
the excuse that they want time to
introduce another Bill in place of that.
I .fail to see how the Government can
win the confidence of the masses in
this way. Some of our people in fact
harbour a foregone suspicion that
keeving in view the present Constitu-
tion and the dignity of this House, no
hope can be entertained for any legis-
lation which may be in the interests
of the people. They have the feeling
that generallv speaking the spirit
dominating this House is that in“‘the
interests of the urban population alone
lie the interests of the country as a
whole and that they alone have the
right tn benefit or suffer and no others
<an claim this right for themselves.
This sentiment is already working in
penple’'s mind. The Government will
only be strengthening it further _still
if this Bill is rejected. The 5 -
ment may advance the excuse at
they want to bring another Bill in its
place. Being mvself a Member of the
Standing Cnommittee 1 also claim to
have some knowledge. This draft Bill
was placed before us manv months
back but no announcement in this
regard has so far been made. If the
'Governmint were in faynur of its being
nosinoned {hen it would have - been
better to have given notice of that
intention beforehamnd.. It was not at
all difficult for -the -Government to do
so. A referénce “has been made of
Shri Naziruddin Ahmed. I  submit
there are several hon. friends like him
who think that as they receive a daily
sum of forty ruoees from the Govern-
ment. so it is their duty to make up
the imperfections left in the various
legislations soonsored by the Govern-
ment. If vou are under this impres-
sion that this House exists merely for
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the neovle to come here and expect -

that they were not : xoected to move
any amendment to the. . legislations
soonsored by the Government. then I

may submit that the Government are.

not thinking along the right lines. The
Government could have opposed this
Bill. in another way. It was that they
rould have. eiven,notice .of a Bill of
their own and. the amendments moved
thereto would have been disposed of
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afterwards. I fail to understand what
prevented the hon. Minister fromr
giving notice of a Bill or what consi--
deration so far kept him from tabl-
ing any motion to that effect. I think
only one way is left open to the Gov-
ernment to retrieve from the mistakes
that have inadvertantly been made pre-
viously and it is that the Bill sponsored’
by Babuji be accepted and all of us.
giving our support to it and pass it.

Shri Hussain Imam (Bihar): I was.
tempted to speak in our own national
language but I felt that T would not
be understood as well as when I spoke-
in English. I kncw that the Deputy
Minister understands Hindi very well
but perhaps he may not be able to-
follow my Urdu. X

I do not wish to discuss this subject
from the religious point of view, either-
my own or my hon. friends’ But. I
do say that when we are considering
a measure of this sort we should take-
full account of.the economic back-
ground behind it.

The facts of the case are that today
India has the largest bovine popula-
tion in the world. We have got more-
than- 14 crores of cattle to take care-
of in addition to the 35 crores of men,
and, I forgot thg population which the-
hon. Deputy Minister gave of the:
monkeys who are also partners in our

foodstuffs, (An Hon. Member: Five-
crores). Yes, five crores. So, you
have to provide for 55 crores. If the

Fpod Ministry is in a position to pro~
vide for them also. it is well that we-
should preserve them all; but if we
camnot, the question arises as to whe-
ther it would not be cruelty to aaximals
to systain them on no ration at all.
I was surprised when the hon. Deputy
-Minister stated trat he would, require-
Rs. 22 crores to take care of the use-
less cattle. (Some Hon. Members: No
no.) - He quoted from the report of
the Cattle Preservation and Develop-
ment - Committee “the Datar  Singh
Committee’s” report. He gave it as-
Rs. 22 crores probably from that
report. On.page 15 of that report the
annual recurring cost is given as
Rs. 12:8 crores for one crore and forty
lakhs of unproductive cattle. This:
estimate is based on the rate of Rs’
seven per head per year. I want to-
know by what magic you can keep an
animal alive at the rate of Rs. seven
per annum. (Shri Sidhva: Per-
annum?) Per annum. Probably the-
recurring expenditure does not include
any provision for their feeding. When
T look into the details, on page 49 of
the report it is given as including
salary of a manager. stockman,
kamdars, flayers, chatvkidars, provisiom.
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for dearness allowance, travelling
allowance, purchase of chemicals and
drugs, annual repairs to fences, huts,
sheds, etc., contingencies for miscella-
neous expenses. So, the seven rupees
will only supply the cost of manage-
ment but the animals will not be fed!

Dr. Deshmukh: They can be fed on
management.

Shri Hussain Imam: I am atV one
with Dr.-Deshmukh. India must take
cognizance of the things as they are
in a comprehensive manner. We are
for preserving the cattle, but cattle

that is useful. The difference between .

the cattle of Chaudhuri Ranbir Singh
and of Dr. Deshmukh is immense.
While every effort should be made to
preserve the Hariyana cattle, I think
it is better that inferior class of cattle
is allowed to die out if you can do so,
rather than preserve them. When we
talk of slaughter and the drain it
causes, it is probably because peogle
don’t study statistics. The total
amount of the cattle slaughtered in
all the slaughter-houses of India
comes to 34 lakhs per year according
to Datar Singh Committee. During
the war the military was accused of
denuding India of all useful cattle. But
the largest number that they slaughter-
ed in any one year was 2,65,000 in
1943. When you are considering a
population of 14 crores, please have
a sense of proportion. As their expec-
tation of life is not more than fifteen
years, the -wastage itself would be of

the order .of about 90 lakhs a year..

Ninety lakhs of cattle have to die every
year. And the total amount slaughter-
ed in all the slaughter-houses of India
annually comes to about 34 lakhs, of
which Calcutta used to have the pride
place of having the largest amount “of
cattle slaughtered.

Shri Syamnandan Sahaya (Bihar):
lIs k}"hi.,s 34 lakhs in addition to the 90
akhs?

Shri Hussain Imam: I am not saying
that it is in addition, but that even if
you had prohibited all slaughter then
in the natural course 90 lakhs of cattle
would have died every year. Now you
have got slaughter and natural death
which two together might mean a little
more, but it is not as though that
slaughter is the only drain or bigger
part. There is another drain, natural
death, which takes off all the surplus
and aged animals.

Here also I should like some light
to be thrown by the hon. Minister in
charge of Legislative affairs. In the
morning when we were discussing Mr.

Sidhva’s Bill, it was pointed out that-

in matters of concurrent jurisdiction
it is the convention that the Centre
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should legislate only when all the
States in Part A and Part B consent
to it. I should like to know, Sir,
whether any consent has been received
from all the States. (An Hon. Mem~
ber: It applies only to Part C States.)
I know that it only applies to Part C
States, and that is why Mr. Sidhva’s.
Bill was p»osiponed. But I should
like to know from the hon. Deputy
Minister wnether this Bill which he
proposes to bring forward is only for
Part C States or whether it embraces
Part A, Part B and Part C States. and
whether by bringing forward this Bill
our friend Pandit Thakur Dasji feels
that he will be able to bring about
any marvelious change in the cattle
population of India. I would here like
to quote from this report. It will be-
very useful to the House in coming to
some decision. On page 11 it says:

“Even with the slaughter now
going on, the available supply of -
fodder and concentrates were short
by 33.and 66 per cent. respect-
ively.”

Sind and West Punjab were con-
sidered to be the stud farms of India.
The cattle in those areas were of a
high quality because all the inferior
‘sitogk was eliminated. On page 19, K
nd:

“Considering population as a
whole it is found that the present
population is 99 per cent. of the
population which existed in 1920.
The total population increased by
4 to 5 per cent. during the three
periods, 1925, 1930 and 1935.”

With all 'the drain by natural death
and slaughter and war, these are the
statistics. Then:

‘. the total cattle dropped by
5 per cent. in 1945 as compared
with the 1920 census,...... ”

Now this is very important:

e while the total . buffalo
population has registered an in-
crease of 11 per cent. during the
same period.”

4 p.M.

Good milking variety of cattle is not
destroyed in the slaughter houses.
High yielding cows or buffaloes are
so expensive that it does not pay to
send them to slaughter houses. Only
inferior class of cattle go to the
slaughter house, because a good class
of cow would cost not less than.
Rs. 1,000 today and its meat content.
would not be even a quarter of the
price. The charge is made that the
city cattle are usually sent to the
slaughter houses because it is not
possible t7 maintain them during the
dry period. If that is the case, them
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|Shri Hussain Imam]

I feel that this problem must be tackl-
ed in a different manner. You should
have parks or goshalas where people
may send their. catile for being looked
after on payment. It should not be
the full cost that should be charged
to the ‘owner. Half the cost may be
paid by him and half by Government.
After that day, not one cow will go
to the slaughter house. People do
not send @ cow to the sicughter house
because they wish to part with it. but
becausc it becomes uneconomical  to
maintain it. I would cite the case of
Bengal. ‘of which 1 have some siight
knowledge. There. there is so much
dearth. of pastures that it ic difficult
even for the cultivators to keep the
cattle. They usually seli them ofl—not
to butchers but to breeders and others.
That is why you have such a large
amount of slaughter in  Calcutta.

There are parts where vou have got

ample fodder. Take Punjab. for ins-
tance. of the nre-partition days. Out
of the total number of 996 slaughter
houses in India. Punjab had 367. In-
spite of that. the increase in the cattle
population of the Punjab was inferior
1o none of the other Provinccs.  The
graph given here shows that it did not
remain stationary., but has increased
by ten per cent. What was this due
to? Because they have got ample
pasiures. J come from an area which
is dry in the sense that hon. Members
from the Punjab are habituated to
speak. because very little canal irri-
gated area exists in my distriet. I find
that the cattle there are in a disgrace-
ful condition. 1 feel for the cattle. If
we cannot look after them. it is our
.duty at least to avoid prolonging their
agony in the manner in which it is
being donc in some places. Friends
who will speak after me will give you
the story about - the goshalas. The
gsohalas are not taking full care of the
cattle in the manner that they should.
There is no fodder available. It is not
a question of money: money is a
secondary thing and where there is
need. you can always get it. What is
difficult to get is the foodstuff. We
are unable to have the -foodstuff for
even the human being—Ilet alone for
these poor animals. I therefore think
that the adwvice given by the hon. the
Deputy Minister that we should not
proceed with this Bill and should wait
for the Government Bill to come is a
sound advice and the House would be
vell advised to take it.

RUECE CLL IR L O
T, # faiv w0 ¥ wm faw ox
awR & ol xafod T gan g f &
3 2w v ag faem woT wR@gw_ o,
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@A wrEeas a1 {5 zaF geae
o w0 fear & wddr Fraey
fedré {Report) t Taddz & a1
ff | g9 ool &7 339 & oY ag oar
soar § fFSa F940 F 9g waw
e auar A fr gad g §
FE T FE FNT TR ¥ Tl &
S 9E FAE Fr Y fawmf oF
I famfa o oedft & wodt 9w
femr ST T ar | OET 9€
fodle #1.3@3 Y o9 TeAT § )

‘zaw wfafe R faarm 7 A,
aTF @R G ag feargm § BRI
fawg R FET FE FEA T&T FAA_
forg & 6 &9 971 JAE FT WA
TH, I T FT A9 FF AN IAH
e ¥ W waR § aFT § I
gfgs FT @F | F T8 wHa O @
a1 fF aagz 37 F90 F fEE F,
fagsr fr & e &1 a9 1 T, 9w
aF wEAfde 4 W W 37 AL AT

fr w1 FRar 39 o 9T A wd

AT IF GEAT § FIE FIAA AT
S/ 9 s § 5 oanie aww
TG FW FW 9F W, a9 IWA
7% oo 7w gow ¥ avE 3@ fam
wgfaoow R ag favar N &
IR I W 94T 91 fF g weE
fafrezs g ¥ 9w S A€ @ A
&1 fae JARE, R a® fao sder
I EE STIAT F 99 fF I8
saaT Ay f& saw @A 9m
qeaT ¢ % ag A5 qu v 3@ ¥
(Session) #, = N T wfeamie
# 39 45% § IUH I T 9 ) JA T
AP AT =T 99 fas &
ThaRaw@ @ N f5 3w+
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N fé 9T Az aw ¥ fE
FTATE TEQ g AT W & | qg Al
Wt g g F ol oS e e wr
aTga #1 fa@ gAY WWA a1 T AR
g faare A =ar ) R R A
W I FAapEFEE A
AN doad §1 97
aer & oA faw s v
IRWAN D T G I aFdl 5
ag fao 33 7oea #1 & o1 Y A 39
fa= & § 92 agw smaww 1 WA
fafrex age 7 0 fom fao w0 it
I F F g § 997 47 A 99y
I agar § 5 raRde ot 98 auedy
. & v 7% ae weeyet fawa & 9 =@
T FT G AAT JTIEF § |

wTi AR ¥ faw F foa fafreex
FER v FaRa @ e
gar feem & A9 §, oF ifeww
ds 71 (Indian Peital Cods)
®T 97 & a9 @ § | o feow &
®ET IaW A B faww g

& 43 gumar 5 97 @t ®
aEdE w=f St A a@an SRR
aqq fas & N §, AR A g9 &
Y AT TTET @ L A 39 fae Wy
w1 Alad v A fafex
¥ea A ag JasmEr {5 SEA aud
fa® & a IET Y ITERN €, FAS
IR F gy § g, afes @
A F T § AR 9% FEA
A HT T FArE

[SERI HIMATSINGEA in the Chair)

A 39 & I qg W Td@wEr
1§ 78 @< F1 yaww, & AR ot
F R arfaugNagfawdar @
| L 99 & I 99 SR * foe
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W 97 7T g ot 9w § 9= g
agemr £ fr T@ % A fawfor
;A I A A T G AR
FE AT I W T AN FQ GO
FJAFmrFr R §) ow & fl
gat & ot srqmwar qard &)
T ¢ AT QAT AT § AT
IR FTIT 4R FUT AT ASTAT B
# o4 AW W I W @ IWA
aqrs | § 7 guea f& W W
FRT FE 37 7T AW R 70T o
froar @ A = @ AT ww fawe
A ag. faw It 7 q@r, Wi a7
¥ FUT A 1 FUT FT@AT. T TE
g &3 CATT FT T9F G AW
IFAT @ W faw 71T e @ @
Famgfrard 5 3w aw ¥ 7
AR ST [ STERN §, ¥ AT
AR AT w® E, I § AR v
a9 | R g9 99 T AW FW g
IEH 9T wRt W 3w oaw@ W
R A § F IT AT e |
ETE, g G I fR 9w w
FEA O oSmEr §, IW & A AT
HTaF G 9 AR 59 fa § §, |
ar 3T F qra A &Y, e 75 wEAr
78 wF e 1w § T W I
™ F [ Afed, § wwwar g
% ag smafua 2 1 @ fao M g
WRIE AW & avg T & @ W
fafeex grT & 99 faw ¥ IS
gTE St § Y wE PR e
& qE g, 3 9z IF Hr K€
o ag 9

ST AR A fet & anfit s
e & AT 5 osue A W
T fao agide N w & I



1651  Useful Cattle

[dfsa A< aw SyreATa]
®q st @raF faw o 0w gar @
7z frdts (Ropeal) &1 @ o570 &
M7 39 § 1% feaFa a8 81 a1
T AT Fifedg ot gz F:1 fedqrs
forar %73 § 91T 37 A O A FE gqA
FMAA AT 71 afe gy fafaex
gga =faq a9k 1 FAEE ¥ €W
H z@ faw & @ fas 3@ @F gAR
s § wiiig gtz #1 faw, 5@ &
¥Z MIASTF UTCT AT T I ZT ST
¥ AT =g wivqer faw F1 UE FEEA
*N aF5 2 31 zofeu =@ fam Ay ag
aaAy U f5 ag smaws § weeayu
¢, 7z @wed g fF V<A S 0@
43 FArg A, I¥ FAET A f7 FaRE
™ F 91 A £, 77 AU g0 B IR
AP IN § v @ fao &
¥es s g Y arw femm i & o
W ool e ) g 9wy &
o o g & @ # wwmar
g & m amim Al
QT wET T 39 faw F yawEs
8 F1 §Ea §, I9% g @

T gAY §, FET % guR BT IwEnn

JWAA F) TV FT, IT F QST QA
%71, WK IR A5 T qFH HT G
& W ¥ goEE A T Af & gw
) g EN g W IWRIF W

AW T ggwa § froag foe dEv @,

7 faug dar & f fag Rt A wig

FA @ FET AT AT Arfegd oA

I T T T IW X g &
ey 7 fedt 93@ § g9 F1 @@T N9
w@T Afgd f5 gA IR SME]
o gw AN @ &, T T AR oA,
¥ foC TE § [FA W F1E srasmEar
A AEw O & | RFA AR
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T A F O, T
Suifr & qraew 7§ Y -Frde T
ST |

gt IF AR G 921, @H FY
qrlt #1 qeaew §, w9 favg w gw
HAWIFFERFTAREAR T
T N 47 AGST AT FEA § AR
I G TR F A E gART ¥W
gar § o & aifqsax wig @
a qE §, wfuFI aEErd § s
F fou & quwar £ fF o, g9 &7 T
T AEWS gt FACT ST BWO
F for Wt ) wigEgrd 3, g9 R
Y EwE § 1 €Y W g & At
[ 9T 93T § S R AR AR
@ N foear, & s ag W W
W ) At A, o) feT @ < T F
g g 5 gw s 99 f&@ i 7 9K
i TgT FAGI S qF 1 a1 T
feafs & sgf aF ot R T A
ATAAFAT FT T §, IT & AGA B
@ Y, TS TAT HF AT ITFA AL
JY T FY T Y AT AAIHAT
§ Mz TR AF A AFE W AN
AEEFA S, 59 X A& wAwar g

'ﬁﬁ_aﬂ%maﬁ@ml

flemdad gEfFam 2
# sy @ G F FTAT BT A FQA
§ v 9T ifaw § @R I ) ek
g 37 &N ¥ o o S @A w
g gAR 3T | Il &, ¥ Y J}|Y
gC 45 4 AT IAwE g1 A9
AT &t F 9w g, I A A o
IT & QT N A IT A TS H
T 3 T FW A TG AAAF

g ¢ Fgfedog TT @
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A  fF g AR fra o, O,
A, A T N T FAT B
TR ¥ @ fra s afd yga e
ST FT AT ST OF 6 § | T
Al § o a% 98 FIT AT AGY
qar, A foaan Y 99 99 § W
# @A A7 T@r &, 99 g qF q7qE%
TR qAR IO fgamm & 991 =
(rate) ¥ v fF it AR 33
ifedt 7 aqemr §, w2 95 wER
M aF fFad wE< I A9 7
wE IAT | Fafed Tq a9g ¥ fw ag
fas 1 g9 799 a9 F g g, df
IT PN AT T TG AR
%, a1 g IR § fF fafve argw
W INF IO I RE, W@
A faw &t @ 9 Ifam ad
2 duAng we ARy ¥ MEe
F&T 6 afz ¥ # 9% @ A faw
F AT ATIF Al F ARG FY
Z, aR wlaw A1 3@ aa@ w9
M §1 T F W GUG TS ]|
¥ fRT T T@ A Aaw add, @R
Fq IGFT UG AW, FF Ig F7
T faom 9 #9998 @ qEa
fF gk 9 g9 gAY § zaAr
T ft § S 37 & @4 QAT saEw
g affag s fa& «1 & TH T
g d fF 9w @Ay gAR e
fafqeex (Finance Minister) @
I F TRNF ATIA o I8 /A
Taed f& ag w7 a9 qfEe §
aft @ FT q9v9 A& &Y aFAT

™ A F AT qHT T I
¥ ag wgm 5 ag faw ot weiw
ey 3 W fewr ¢ W e A
¥ foewe age W @@ A@ [
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9rgd W1 3@ F oAw § 9w
FT T IfeH |

Shri Thirumala Rae: On a point of
information., Sir. My hon. friend says
that there may not be any possibility
of Government coming up with it
and there may not be any provision
for finding money to take care of all
these cattle. Will he please explain
what is going to happen to all the cattle
if we do nat have any responsibility
for taking care of them? I want him
to explain that.

dfea wHlzaR T S9EWE : WE-
N FN N o fF ag e
N oaga ¥ § AR A F A
qEw F A g AN § W
77 NMeaEi & 7§ qwwr
fF 2z F15 O g & faw g )
faliy &7 ¥ ST *7 F@ET Y A
IR AN 99 g% 33 faw A8
o7 91 99 I® dg ST faw
A ag o gwerm asi g
(English translation of the above

speech)

Pandit Munishwar Datt Upadhyay
(Uttar Pradesh): Sir, I stand here t#to
speak on this Bill especially because
I found that the issue was of such
importance and urgency that a Com-
mittee was set up in this connection
and its report was also before the
Government. Even from this report
it is gathered that the Committee has
emphasized the need for legislation in
this direction at an early date. It
was a matter of great urgency that the
recommendations of the Committee
were t0 be implemented as soon as
possible. This can easily be judged
from the Report as well.

Besides this, it is laid down in our
Constitution that some law or the
other would be framed in this direc-
tion. whereby we could protect our
cattle. improve their breed and ulti-
mately derive all the possible benefits
from them. In spite of the fact that
the Committee submitted its Report
two years ago. I hold that the Govern-
ment never thcught that some action
on it ought to have been taken and

- some legislation made. It seems that

Shri Bhargava moved this Bill after
his patience had been exhausted. After
the Bill was introduced we came to
know that the hon. Minister too had
something of this nature ready with
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‘him, and that Bill is awaiting the time
when the hon. Minister will have a
chance to move it. It seems that he
does not think of introducing it in the
current session of the Parliament. Ti'l
now we did ‘not hear anything about
that ‘bill. and ve :2d no information
that the .Goverm’nent was contemplat-
ing to take some action on that Report
at an early datg It was revealed to
us only when Shkri Bhargava’s Bill
came before us for consideration. I
“feel that many of vs wou'd suovort
this Bill when it comes for considera-
g‘i)ln Tt seems to be a very imoortant
1

this point that the bill is of great

impertance and whatever it contains is

also of suflictent importance. The hon.
Minister too referred to
which the Govermment were contem-
plating tq ' introduce. and it showed
that the Government too was aware
of its importance and<hought it neces-
sary to- make legxelgﬁon regarding it.

As regards Shn Bhargava’s Bill the
Mxmster remarked that it ~was

only an insirument of punishment and
was going t6 bécome a law similar to
the Indian Penal Code. There was no
‘provision in it other than that of
“punishment. I do not understand as
40 what would have been the fate of
" Shri Bhargava’s Bill had it included
all those things which the hon. Minister
cn}fl{ms to have laid ‘down “in his own
that in his Bill he was intending to
‘introduce legislation not only for the
useful animals but for all the animals.

[SHRI HIMATSINGKA in the Chair.]

"He also, said that he intended to
propose legislation for matters. like
-arrangement for funds. taxes an'l “subs-
criptions for Goshalas, etc., in hi
Along with it 'he read out the Report
of the. Committee and said that the
Government were considering . the
- whole matter in the light of the recom-
mendations and opinions submitted by
Committee. It has been said that
t involved some expenditure as well.
Something about Rs. 24 crores would
‘be required as capital expenditure in
-the _beginning with Rs. 12 crores as
rring - expenditure annually. He
nid like that. But had Shri Bhargava

--mentioned anything like that of Rs. 24
crores or of Rs. 12 crores in his Bill
1 fear; it would have fallen
there and then, because this expendi—
ture of Rs. 24 crores and of "Rs. 12
> cyores would bave resulted in a big
_controversy. Through this, Bill he has
" made an attempt to pat a check on
- ‘the slaughter of our’ usetul animals,
who were being ‘slaughtered ‘in such a
manner these days. While ting

-

There cannot be two opinions on |

some bill’

The hon. Minister has revealed -
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. / ) . P
for it he has tried to achieve his objec-
tive in a few words. After this Bill
becomes an Act, it is but ngtural that
all the necessary expenses and other
things willghave to be met. But to
describe it as a Penal Code and demand
its withdrawal is, to my mind, unfait.
It is only because of this Bill that we
have heard anything about the - bill
which is lying with the hon. Mmis}er,
atherwise we never heard of it before.

As my other friends too. have men-
tioned in their spneches .Shri’
Bhargava’'s Bill when given. the form
of an Act can be easily repealed” if
some other bill on' behalf of the Gov-
-ernment is presen'ted there would be
no difficulty in doing so. We uiteg
an
frame other laws to replace them. If
the hon. Minister -thinks it proper, he
can bring all those necessary articles
and clauses which he has in his mind,
in the present Bill in the form o!
amendments and get them included in
this act. Therefore considering 1t as
very essential and urgent and , also
quite in conformity with the.Report of
the Committee set up for this purpose
and that it is already much delayed, I
think, it would be unfair if we pest-
pone this bill simply because of the
fact that it does not cover all #hase
things which the hon. Minister desired
to be -included. But so far as the
necessity and the importance of this
bill-is concerned or so far as the ques-
tion of protectlon. bringing and im-
provement in the breed of the cattle
is concerned there cannot possibly be
two opinions on this subject. All the
Members of the House are agreed on
this point that this Bill or this issue
is such an important one, that we have
"to make legislation in this connection
in one form or the other. So when
all of us are agreed on this point, that
provision must be made in one form
or the other to check the slaughter of
our wuseful cattle, it is felt that there
is no need of delaying it any longerI.

“There is no justification for delay.

would like to submit a few words
regarding their utility.

So far as the- question of our food-
stuffs is concerned, we have been dis-
cussing it from many a day, and this
grave problem is before us even today.
Along with this questmn of foodstuffs
we have to keep in mind that ours is
a country where most of the people
do not take meat and majority_of th&
el '
and other milk products are essentlal.

though milk and ghee are essential for
ﬂ:ose persons as well who aré nen-

ians. 'In fact. milk and ghee
are the only things that give strength
to our nan- an population
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they will not get even these, then. it

. is a- possibility of  their beceming
weaker and weaker. under the condi-
tions as they exist today. Therefore
under these circumstances so far as
the necessity of milk gnd ghee is con-
terned, I think, nobody will disagree
with the view that it is very essential
to protect cows or other useful cattle
such as buffaloes etc. and to improve

- their breed.

s,

The second thing is that about 85
per ceni. of the population of our
.country depends upon agriculture, it
is their occupation and they derive
their living from it. Also it is essen-
tial to have bullocks and buffaloes in
the system of cultivaiion as it exists
today in India. Bullocks aie the very
life of our ~agriculiure. The work
regarding their proteciion -and - up-
bringing and of improving their breed
is also an cssential one. Under these
conditions it would be improper on our
part to delay such legisiation by which
we can check the slaughter of eattle
even by a short period of a few
montiss or so. So lvng as our legisla-
tion does mot come into existence and
time 'is wasted and if our cattle too, as
some of our colleagues mentioned it
just now, continue to be slaughtered
at ine present raie then we do not

- know how many of them will be
slaughtered in that duration. There-
fore it would not be fair if we keep
the present bili pending simply because
that it does not contain all the impor-
tant things or because the hon. Minis-
‘ter intends to bring forth some other
bill in this connection. I would
request fhe hon. Minister to include
all his important suggestion in the bill
if he is in a position to do it, and
allow it to be passed for the time

i In case ‘we postpone this bill
at this time, it is _not certain when
we will get time or opportunity to

v consider it, and when will we have
enough money to spend on it. It is
just possible that our hon. Minister of
Finance may come in our way at that
time and say that it is difficult to
‘arrange for the necessary finances and
funds cannot be made available. There-
fore without taking much of your time
I would like that Shri Thirumala Rao

hould not in any way try to get the

.moved by Shri Bhargava, post-
poned but should get it passed at
once. .

. Shri Thirumala Rae: -On a point of
- "information, Sir. My hon. friend says
=.that there may not be any possibility
of Goverhment coming up with it and
there may not be any pravision for
finding money to také care of all these
- cattle, Will he please explain what
48 going to happen to all the cattle if
we do not have any responsibility for .
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taking care of them? I want him td-
explain that. :

Pandit Munishwar Datt Upadhyay:
The hon. Minister has asked as to
what wouid be the fate of that cattle °
for which there would be no arrange-
ments for their sustenance and which
are very large .in number. I do not
think it is such-a problem on which
he is required to be told something
speciiic., How wouid tiiey manage to-
live for the period of three or four
months during which the hon. Minister
would not present hus biil? I think.
there is no such problem. .

A awwrnw fig o ag e
R fed am & G fawm &1
W o R A T
gwar g 1 ofew ww & aff 9
W ar) @ 9rar 4t R R A
F 9z% g~ ag aE fas TEE
i ¥ s § dw W g
§1 & ag. wME FW-§
R T aA fra o afd ¥ ow
fao # faow X & §1 4w -
Q& w), gl w|Ea,  FF

¥ 3gr aaEdw A
@ § fr oW g7 a9, m

g1 o ¥ 7y aF fo og@maN
HeE Igg R 9@ § w A
o § mow X aft wmar) felr -
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[ 7 Twawieg ]

of India) v & @53 dmv &1
& qg@ a9 Fro@Er § o fere
(figures) & Faa § & AwS
MR T AR g ww A
gar 21 @A @9 Fav &, Tgd
o FFT Gar ownar 1 foF wiwd
AT R owid 2 oste foe siwel
F ogeETE ¥ FE gEIA AE R
g Wt ) WY F oad e
ferd  (imaginary figures) 1 av
afaTH & 3397 &7 FE0 g AT F
f§ s amlz a1 23d =& amm
Mg WHFE gles m
ST § @ fram @ & |

g a1 ¥ fed 1 9f am
B F FE amm wE § zafed
e A, I §1 wEAT SrEar
g mft R feo w1 fawa g
g favg & &R W v @
grar § ofew 3@ 40 AT A @
{ F & oS T ¥ sam og@

oy
|

£

gt § fF SuwET §d @ os=
T g ST W gv w® W g
R fas 3@ @ed & fod | @
¥ @ fag 9° @od * fod |
R uAr A A Fgw Agar g
@R 9 FW N FET AR
g SO F four #19 @r I A
@ g SteT @ oW A AR
zaﬁt T® @ W AW FE
]

wtwat qutang ;AR FENAES
g, faw s &)

ag wwaw  fag 0 owEm
g oo s ogn
A9 @ FEFR A A=K
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srar § f& uw faw @ av s
S owEr @d g Wra 9g @i ?
I¥ O @ gAT Tl @ W
A IEE g @Y § 99 & fou s
FAraE § |

st @it : a0 FT AN
(allowance) a1 agt ¥ |

@ ywAAN f@g 9 a@
Y ook QA oA o Far T

antﬁré, I IfFT I 9T
W wfgd 5 | F+AE w9
i ot wR fo w9 @ gf ek

F(lﬂz"r( g oW w9 ¥ fa=re
L2 & AT faare # 1 F fod
fﬂ'«‘tﬁﬁﬂfgﬁ,fﬂ#mwﬁi
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FT_ AT 99 & HAT ArfEd &3
frw fRvi 92 i@ ? q@ 99 9T fa=T
AR FB I |

| owe guiand - geerE AT s
FEE?

Wy mATaw f@gc @1 osw
e # gardr gOiAd A S FEAr
& 5 o=@ FQT wmEi w3 §
QY =g FUT AU AT FHAT )
[ET Sl FH FER FEAT AT &
IqF g FAT M1, TG A,
T o9 F1 fgq1a g 9ar 2 | 99 7g
AT QT E, S99 7 F91 AGF
ERT ) TY FT ITH! FEO G, q @
feo g § fr sa1 wowr wE X
FEMT) A1 Fid agarg fw S
FT 733 § FgE @ R B

e N oafas w@ifgg 9@ Q-

g 3fF @ it Ageagy faww
geMr TR gE R W E oW
¥owA 7, Th JAWFT 7 TqAT 99T FIH
fFar R dar wgraqy fawg g9 W
M AW A @R @ F faqQw
FWY G| A S W IR F, A
O FMAE T AT FF FA A
[WHFE & I F&FRX T R
JWHAWT H @A &1 A IR
g fagg oM Y & Qv |
¥t g R §, faes o
o §, @ gATR 99 agd HT AT 79y
R §, TR O A9 9T Y g
&, T AT 9% A A g, g
M AT W Y &, S wH
T JT I W g awAr @
| F IS g% T8 F | 3 F wwar
g oo ww S awa @,
9@ WX TG FW G & W)
gAfa ToE, § A9 aw § [/ w7
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I FT TGl § AT 30 qsaA & A
qga feAi qar gl g, a8 T g
wwar B a9l f gad aeer aid
g aragi

AT g7 § wART g@ A AW
g9 a1 £ 9 FE AW F W
§ a1 ok feE@T &7 § @ ¥
Fg o § fF s I A Al
I FB A FW LA wH f
FG QU, a1 ga a1 AG FA TQ,
99 F fatw fear smar § o) 93ax
WFA§ fF ag agd 978 1 @
&, & fo2y fafrex N free w9
ft A% @1 § AR ITF @
TER A FGIAE fFoawpr & @
TE IBT ¥ FW A A3 W@
d GXFX AT g g § 4R
SH ¥ I gATA W FEATHY gIer
§ FR FT AWy gar § AR
& ST &1 A1 9gW AT £ 1 A
TR WA TN L Y WETE
o & #1% fggiE agt &1 I«
FER F AT AT @I IS0
aTfed X a8 59 a%g I3@aT A
fF a@R g7 & A1 aE ¥ W
@ FF AR § @A A &
FZ 71 g fF ag Sondqg + ST HET
& FF 93 aqiiaias 1aidz (Respon-
sible Goverament) § 3T, iy
a1 Fg qav ag @aar 5 33 Wailfgfas
T g PR F 43 WAAT A0fgd
fF 97 ®1 @19 @9 afsade s
W WA g sl @1 @
qer Rt wifgd L AN T Fo9q
187 st 98 w1 am foar &9
S G WA W Ry § oad
| §Y GER K FEAAT AM0GT |
wi #1 a9 g & g @
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 [a AT fag)
F T g, T TS A AT
FAWM FAT zAd A F fon T
oo § a7 =9 F ad 5o

o § Sm wer R W oy

FAA AT E AT & 9AH WA gF
A FT 1TA W A AT N FT HATS
BT F@T E AV F JAr § fFoag
faage= 23z (Secular State) &, s
a7 F T4 A AAT BT F FEA
9T gH AGU G A1 gAY g
g 4 5 3w fa uw gar fa |
e AT fs S 3@ 79 A AT
g a1 fag Fiamfcw @t fRgw
¥ FFO™ | AT AT EE oF AT A
fod =& w1 w9 IWi & FA
SUFHT I IF 9T =@, HT FY
sgF F1 g AT FW AT I
R AT AR FIH AT NN F Fgd
9T FgIAT T§ FF FT IS Al
OF P A FL IAFT o7 @R
FAN G - B r e A I s
(T FRA & TH HT AT A FY AGY
FETE | 9 F1al 3 &A1 Tifgd
fr gt @ A IE@ FT@ g
& W g qg AT AR &
W SF1 TTFEY § A AR &R
® gu @t gfg § #iv v W
AAE @ dwgm fr osEwrz@ #
W MW FT Aifgd 5 I A
wgd &1 F gwaaw g v gRRW
;N I I ¥ w e
FIRX T BT Y+ 30 FAT Y Afe®
ot RN wF 9w F G
s A T N w@

@A dfeT @ wwh A g

wg fao v g x| fos @
aANE & AT W W TR |
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T gEgE fac § 5 soargH |
g€ gy FrAT Afed 1 A Aq@
wH qEer agf & fF o e seelr
g £ =a *Y =mew T fgmr wg
ity oz geg fagra ) Wz AT
7z fegra wAI § @ W W AT
fear=r 7 = s wfio fF o
AT SR Ag & 99 F 07 @
F frr @ 1 @@ gwar AT
A9 TF &1 T

# a1 wza1 7 fr oF G Fra A
T 1fed 5 22 oF snzHT F1oaeA
T ¥ F19 F747 wifgd HR A1 o9
T FIT A FL IuH! QAT A for
arfed |

a W= F ST afuw Agt FaA
AEATE | WFAM AR FZ AT fF
zm faw Fom gRaf@ ) § ™
T AT AT F AT TG | T
diFz a@r g e uw faw qa) &
q SF WIF K A1 9 I R gHwy
S AT T 9F g9 foq qw for
ST AT G| TEfoT F FEATE F
Fwdar g8 fos oig g @ wWré
3f7 M swe W (Budget
Seziion) & g@t o9 g1 wET AET )
T@ i AWM W Iaar =ifed | @y
qF qH AEH &, ST F@ F W @
| M 3y A g AAR I qEe-
7 aEgl 9% 4, ¥ awaT o,
May a1 & faurar 3w o
3@ ¥ 919 Fg1 TeAT § g @
# fog g Y aQiea g A9 § for
& I TR | FT g fric € su A
e forgr st &, AR A gYEE-
fazr WY s € fr IR o fear 9w
@ T T § 39 faAw v
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glmﬁﬂ%a’r m*taffn:zﬁrfa@
mr«aﬁfr,srmwétmﬂ?ﬁwwg“m
AR & §d, W @ faww Fwgew
B i1 aqsﬁnngmgfamw~
AR TG FEAR I AT
g W AT WG WY HL | W SN
9T S A TFR A T FL A |
HT AR § AT IGF GF -
R FT G AG & | A AW F w_T
TAENE fF AN & W RN 9@ AR
WrATwY IoAT WA | A I §
"ﬁmmaﬁaﬂw aFe TG
FE A AT AFE AN A A
. qYE AT H g @ fae 7Y 919w
x@

AEnglish tra'n'slation. of the above .
speech.) .

Babu Ramnarayan Singh: It is one "

.of the most interesting subjects for
me. I can speak on it for days to-
gether, But I was not rising to speak
today. I wanted to see this Bill passed
before I could say something. But
while I am speaking, I feel as to what
has led the Government to oppose -this
Bill. Sir, the Government is not only
~opposing "the Bill but it is directing a
‘hidden plot in this House that the
Members may speak as much as possi-

ble so that this Bill may be talked out

and the opportunity to consider it'may
-not-come at all. Sir, this is a matter
of sorrow and shame, This Govern-
ment- neither tries to do anything it-
self, nor allows anypne else to go. Sir,
this is a very ordinary Bill. It seeks
‘to preserve the useful cattle. My hon.
friend Shri Hussain' Imam has quoted
certain figures. I do not know where-
from he gets all his figures. At one
time we used to think that the Gov-
ernmént of- India was only a big
Tactory manufacturing * these figures
and statistics and doing nothing. So
much money is spent and wasted for
the collection of these figures which
are mostly wrong. Here also we find
the same imaginary figures. So in this
-connection I only submit that there is
no hope of this Bill being passed. 1
"stand here. quite disa

.there is no hope of - Bill . being
passed, 1 only say that though it is.a
subject of my liking and interest and

I can speak for long on it but things
are happening in a way.

“me so much that I donotﬁeel

pointed. Since’

that it pains_
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speaking more. But w'.atever I say is
only ta expose the Covernment and it

‘is for this reason that I have stood up.

I want.15 submit that-tne Government
can adopt a wes in order. to
work welich ..hey jike but that is
not the case here .and therefore the
Government are trying to _‘evade

-things.

Shrimati Durgabai (Madras)

The
Government want to consider it

and

‘bring forward a Bill.

Babu Ramnarayan Smgh. It seems
that the proverb “If the sky falls, we
shall gather larks” will stand good:
Once I said that although this Govern-
ment-is our own Government, but . we
feel ashamed and sorry to say, as ¥
have just submitted, that money is
being wasted ruthlessly. The ﬁnamu
and wealth of this country are
thrown away without the least con-
sideration. We find its proof today. Let
all persons know that a Bill is brought
today, .it is bemg discussed and efforts
are being mace to prolong the discus~
sion and“delay the decision. It is also
said that another bill will be brought.
May I ask why this unnecessary ez~
penditure is going on? Why shou.ld
it be and who is responsxble for that. -

Shri Sondhi: Will the -allowance tt
this' day not "be taken?

Babu Ramnamyan Singh: ‘As Shri
Sendhi says, if one or two of us refuse
to take the allowance, it will not have
any " effect. But the way money is
being wasted is evident to the people,
This Government is wasting the wealth
of the nation _ in/ an inconsiderate
manner. My friend Shri
Rao, has just said that a comprehen-
sive bill will be brought forward. But
he ‘should also say as to when the

- Committee was set up and. when - it

i

submitted its report, since when it-is
being considered, how much time will
be ‘required to consider . it, what other
things will be needed and when and
what decisions will be reached so that.
it may be discussed hpre and paued

Shrimati Durgabai:’ Where to let
twenty-five crores of 'rupees?

Babu lhmnmyq Singh: In this-
connection Shrimati/ Durgabai also asks
from where these fwenty-five erores of
rupees would be ' had. - Twenty-five
crores of rupees gan be arranged. Well
I can say that oranythmgthat
Government wish t6 do they
billions of rupges, what to
twenty-five crores. Any amount
money can be arranxed ror
have to
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important subject and that a noble
person and a patriet has done this
uphill task, still the Government of this
country is opposing it. In these times
whatever Government it may be, it it
indulges in delaying such measures. it
has no right to stay. 'iuf tne Govern-
ment opposes. :f may do so. Tne
Government is ours, this 15 right, out
it can be so only in the form as we
have so many things of. our own. our
sins, our troubles and our diseases.
Just as these things can be called ours,
in the same way the Government can
be called ours. There is no doubt
about it. But I submit that things
which the country needs are not being
considered. Sir, I am_serving the
country for the last thirty years and
have been a Member of this Assembly
for a long time. I do not feel that
there is any change in the Government.
It pains me most when the Govern-
ment is asked. in some manner or the
other, to make room for others if they
are unable to do anything and specially
when we are not allowed to do any-
thing for the country, when our efforts
are opposed and when the Govern-
ment even try that such measures may
not be passed. Anyway, I wish to
submit to the Deputy Minister, Shri
Thirumala Rao and through him to
the Government that they cannot go
on like that. It brings disrepute to
the Government and to us as well
There is untold misery in our country
taday. The Government should now
change its attitude and should accept
all that is recommended by us. I say
these are the days of democracy.
People call it a responsible Govern-
ment but so far one does not feel as to
how . it is responsible. The Govern-
ment ought to know that they will have
to obey the Parliament without the
least hesitation. This is their
‘dharma’. When I say ‘dharma’, some
people get startled. The Govemment
ought to understand the meaning of
*dharma’. ‘Dharma’ is that which is
beneficial to the society and is accepted
by it. ‘Dharma’ includes those laws
which are enacted in the country for
our benefit and good while it excludes
all those laws that are not accepted.
At least it ought to be interpreted like
that. When the question of cows is
raised in this country, it is said that
this is a secular State. What will the
people say? If we start doing things
according to what people say, we will
meet the fate of the man who had a
donkey, as one of my friends said the
other day. and who tried to please
everybody. A father and a son were
going with a donkey. Led by what the
people said, sometimes the father rode
the donkey and at others the son and
sometimes both. Ultimately when on
people’s advice both were riding over

i
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. banned it.

really a very important one.
rountry like India which is mostly
icultural this question of cow pro-
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it their donkey died. So we are not
to bother about what others say. We
ought to look to our needs. If the
Government wishes to know the public
opinion, 1ét it, if it has the least
intelligence, find out as to  what the
people say. 1 think more than thirty
crores oui of the population of thirty
five crores will support tais Bill. It
may be that two or three crores have
a different view but such people can
be found everywhere. It is such an
important Bill and welfare of the:
country so much depends upon it that
we must pass it. I do not like the
idea of destroying useless cattle be-
cau$e this is a wrong principle. If you.
accept this principle, you must also
accept that all useless persons should
be destroyed and then the food pro--
blem will automatically be solved.

I also say that there should be a law-
under which every individual should

. be required to work with his or her

own hands and one who does not do
s0, should not be given any food. -

I do not want to say anything more.
I will only say that let this Bill be
passed. I say it with all- emphasis. It.
is said that a Bill is ready but we do
not know how much time will be taken
to bring it and selecting an auspicious
day to mtroduce it. Therefore I say
that if it is not going to be passed
today but it 'must be passed in the-
Budget Session Cow-slaughter in this.
country should be banned. As far as
I know, there was no cow-slaughter in
the past as well and even some of the:
Muslim Emperors, like Akbar, had
But I regret to say that
today in our country cow, due to which
we owe our life and on which the wel-
fare of the country depends, is being.
slaughtered and if someone brings
forward a proposal,*the Government
opposes it. 1 appeal to the Govern-
ment to be sensible, to realize its
importance and pass the Bill two or

* three months hence if not today. I

ask. what the function of the Govern-
ment is? It is to do what the people
wish. If it does not do so, it is a bad
Government and has no right to be
there. The country demands the pro-
tection of cow and also a ban on its
slaughter. I hope that better sense
will prevail on the Government and it
will allow this Bill to be passed inm
the next Budget Session.

"Shri Shiv_ Charan Lal (Uttar
Pradesh): There can be no two
opinions that the motion made by
Pandit Thakur Das Bhargava is to be
supported by every one. The que%tlon

o a
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tection and the protection of cattle is
necessary for two considerations. The
first is about milk and the second is
about supplying bullocks for the
purpose of agriculture. We know that
the price of bullocks has risen very
high in the country. There is a dearth
of good bullocks everywhere. If -a
poor tenant loses one or two of his
bullocks, he does not find money
enough to purchase and replace those
bullocks. Why? It is because that
during the last war so many of the
very good bullocks and bullocks of
good breed were slaughtered for the
purpose of supplying meat to the
foreign soldiers. The number has not
yet been made good. Therefore, it is
very necessary to protect these cattle
from being slaughtered in order to
provide a good number of bullocks and
also to provide sufficient cows in order
to meet the supply of milk. The
question is not a very simple one.
Pandit Thakur Das Bhargava’s motion
is not sufficiently comprehensive; there
is no doubt about that. It is not only
a guésfion of stopping the slaughter
of cattlé but you have to make provi-
sion for better breed; you have to make
provision for better fodder., for better
up-keep of the cows and bullocks. You
know why these cattle are slaughtered.
Nobody will sell cattle if it is found
economic to keep them. People sell it
because they find it uneconomical. We
know whenever there is drought and
fodder is not available in the country,
the kisans from the villages, with a
heavy heart, sell their cattle in the
market to be slaughtered. It is not
with a pleasure that they do it; but
they have to do it because there is no
fodder available. At the same time,
the breed of cattle has gone down so
much that in some places cows are
giving one seer or one and a half seers
of milk. Is it economical to keep such
a cow? The question has got to be
dealt with in various aspects. The
breed must be improved and we must
make provision for fodder even if there
is drought. Provision must be made
for dry cattle. As Government has
assured us that they propose to bring
forward a comprehensive Bill. com-
prising not only what this Bill pro-
vides for, but many more things, in
the next session, I would beseech my
hon. friend Pandit Thakur Das
Bhargava to take back his Bill and
not press it in this session. and to leave
it to the good sense of Government
to bring a comprehensive measure in
the next session. i

Pandit M. B. Bhargava (Ajmer): I
wish also to say a few words in whole-
hearted support of this Bill. Those
hon. Members whn have spoken hefore
me come from Part A and Part B
States. I come from one of the Part C
States. I have a sovecial right to ex-
press myself on this question. .

»
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The Bill has a very ver limited
Y limi
scope, and the opposition of Govef'.;g
ﬁ?:itstznd fmF_y lclioxﬁ. friend the Deputy
r of Food ha
surprise to me. S come as a great

Shri Sondhi: He is not opposing it.

Pandit M. B Bharga
) . B. va:
friend reminds me tﬁat he I‘l/gs hggé
%gsg}év o};])pt;lse}(]i it. Any way, the at
whic is n 2
sabotage of thfs }Eisutaken s merely a

Shri Thirumala Rao: No, no.

Pandit M. B. Bhar, :
] | . B. gava:
this Bill goes, there s on§o fl?lll-'\it:g

this B iThe underlying principle of

will be no slaughter of useful nere
n any of the Part C States :ind (.;?ttl:

person is directly or indj

ggzﬁébl.e f(t)tl; the slaughte:eczlfvusggl.
:€ In these parts of the ¢

?}g is hable_to be punished. 'lI)“}Jl?str{é

1€ only point on which this Bill is

based. I was rather shocked.

My learned friend on the i
Bpnch took a very comprgt?eplgsfil\f:
view of the proposed Bill which is
under the sleeves of Government, and
which has been under contempiation'
of Gove;nn:xent for a pretty long time
and an indication of the outlines of
the Bill was given in his brief re-
marks to the House. But. on the very
material point, and the only point
which is the subject matter of this
3{1.11.' N unfortunately, the Deputy
sill:rﬁ. er of Food was conspicuously

po?r?tl:.’l Thirumala Rao: What is the
Pandit M. B. Bhargava: i
is .wlgether Govemmi:t :clégpt potlll::
principle that henceforth, there will be-
no slaughter of any useful cattle. If
that is accepted, then. there will be no
hurdle whatsoever for this Bill being
:lrlought on the statute book once for

Shri Thirumala Rao: h
the hon. . Member did not I;Psi%nablty&‘
my opening remarks.

Pandit M. B. Bhargava: :
I could understand, thoughA:lyfatho:’
friend was very elaborate on the -
virtues of his contemplated Bill, and
pointed out that the Bill will not only
provide for useful cattle, but also for -
useless cattle. he did not mention in
S0 many words that Government have

the immediate intenti ning -
slaughter. ntion  of ban =

Shri Thirumala Rae: I can :
the House that it is the intenﬁ::su;%’
Government to include in the Bill a
provision for the prevention of
slaughter of useful and productive *
cattle. Prevention of such slaughter-
will be one of the main items.
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Pandit M. B. Rhargava: If that is
s0, 1 fail to understand why there
shonld be any objection. to my hon.
friend bringing this Bill on the statute
baok. If Government  admit this
principle and if that is going to be a
part of the statute, unless and until
surh a provision is accompanied by a
penal provision to the extent that if
any person is directlv or indirectly
responsible for such staughter. he will
be punished. the right will be without
any remedy. Consequently. if this
right is admitted. and if the remedy
that is vrovided. that is penalty for
any infringement of this right is
sgreed to. then. I think there can be
absolutely no objection on behalf of
Government to the passage of this
Bill and I do not see any reason why
this Bill should not- be vut on the
statute book here and now.

Shrimati Durgabai:  Government
are anxious to provide for these
t.tlhings.

Pandit M. B. Bhargava: I am
thankful te my learned friend for
‘pointing out the anxiety of Govern-
ment. Though I am not so wise as my
learned friend. I am unable to under-
stand why this 3ill should not be
passed now. The provisions of the
Bill. which was outlined by the hon.
Minister. were very alluring and I
certainly welcome some of the provi-
sions which have been made in the
Bill under contemplation. That may
pe enacted into law in the next
session. So far as this narrow point
covered by this Bill is concern-
ed, this Bill will in no way whatso-
ever come in conflict with that Act and
consequently. I fail to understand the
value of this objection. In fact, it was
the duty of the Central Government
which is certainly responsible for the
centrally administered areas, the
present Part C States, to bring on the
statute Book a legislation of this
character.. So far. Government have
not found it possible. On behalf of
the people of Ajmer and the people
of other Part C States. I offer my
sincere thanks and gratitude to_ my
hon. friend Pandit Thakur Das Bhar-
gava. who has piloted this Bill with
conspicuous ability. Tt is absolutely
essential for the well-being of the
people that our cattle wealth sh_ognd
e preserved to the best of our. ability.

It was pointed out by one of the
-speakers that we have got such a large
cattle population that we are unable
to maintain and therefore on economic
grounds. it will not at all be useful to

srve these cattle. 1 repudiate the
mrkm ‘behind any such assertion
‘in the House. It is the sacred duty
«of every one of us to preserve at least
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the useful cattle which gives milk,
which is to us next to our mothers. I
was surorised when tne hon. Minister
said that there was a veryv large
number  of stray cattle in holy nlaces
itke Hardwar. ete.. which are  not
looked after. I understand this legis-
lation does not cover the whole of
india. 1 would very much like the
provisions of this Bill to be applied to
the whole of India. "As the Bill stands,
it has got a very limited applicability,
only to the territories of the Part C
States. No example of this type has
been cited by the hon. Deputy
Minister of any places situated in any
of the Part C States. As far as the
State of Ajmer is concerned. I am
very wel! acquainted with the con-
ditions there and 1 can certainly say
that as far as protection of cattle is.
concerned...... -

Shri Thirumala Rae: Are - there
pinjrapols there?
Pandit M. B. Bhargava: Certainly,

there are. They are in Pushkar, in
Ajmer. in  Nasirabad and also in
Beawar, and it can be asserted with a
rual sense of pride that so far as ' the
goshala at Beawar is concerned, it
rank: among the best in the whole
of India, and that is also the com-
mentary or opinion of the Government
of India about this goshala.

Therefore, as far as the part of the
country from which I come is concern-
ed, I supoprt this Bill and 1 consider
it to he absolutely essentiai and
Government should not in any way
obstruct the passage of this Bill. My
submission is that even though that
very beneficial piece of legislation, the
vision of which we got a little from the
remarks of my hon. friend sitting
opposite, may be coming, the alluring
picture of that proposed measure
should not be an obstacle to the pass-
age of this Bill. If this present Bill is
brought on to the Statute Book, the
number of cattle, that will be driven to
the slaughter house during the period
between now and the time when the
provisions of the proposed Bill come
into force. will be preserved, and the
preservation of even one single useful

‘cattle is a thing worth doing.

I do not want to take up any more
of the time of the House. I only sub-
mit that the passage of this Bill should
not bhe obstructed, and I would, there-
fore. request my hon. friend the Deputy
Minister of Food not to object to the
provisions of this Bill, especially a8
the provisions of the Bill that he has
under contemplation will only he
supplementing the provisions of this
Bill. In fact, before the provisions af
his Bill can serve any purpose, the lite
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of the cattle has to be preserved, and
that is what is sought to be done
by the provisions of this Bill. I
therefore, whole-heartedly “support this
measure and request that it should be
brought on to the Statute Book as
early as possible.

Shri Satish Chandra (Uttar Pra-
desh): I am in full sympathy with the
objects of the Bill moved by Pand‘t
Thakur Das Bhargava. Nobody in
this country can have any desire othee
than the prevention of the slaughter'r-t
useful cattle, and all without excepticn
will support the view that this shoud
be declared an offence. But, in view
of the assurance given by the Depuiy
Minister, that Government do propo-ze
to bring forward a measure of a more
comprehensive nature in the mnext
session, I do not see any point ih in-
sisting that this Bill should be-passed
in a hurry to-day. Its scope is very
limited, and it extends to centraily
administred areas only.

There can be several approaches *o
this problem. There can be a religiocus
approach and also an economic
approach. The mover of the Bill and
several hon. Members who have

supported him have said that theirs is-

not the religious approach, and that
they look upon this Bill simply from
the point of view of the economic
advancement of the country. I am
thereforec  astonished at their insis-
tence that this Bill should get through
this evening. I say so because this Bill
is not sufficiently comprehensive, It
does not mention anything as to how
useless cattle in the country ought to
be maintained and fed. This Bill is
really based on religious sentiments,
though its supporters may not say so.
Its background is not wholly economic
as has been claimed. If we look at the
Bill purely from an economic point of
view we will have to take into consider-
ation the fact.........

Shri Chandrika Ram: May I assure
the hon. Member that everyone who
has spoken in support of this Bill 1is
prepared to support it on the religious
basis also? They have courage to do
s0.

Shri Satish Chandra: I may be per-
mitted to go on. The hon. Member had
his say and I did not interfere. Anv-
way, he is supporting me.

Ours is predominantly an agricul-
tural country and we need good
draught cattle. Similarly, in a country
where so many people are vegetarians.
there is great need for sufficient milk
being available, because to them, it is
the only source of supply of animal fat
and proteins which are so essential for
body-building. Cow’s milk has from
times immemorial been regarded as
mest perfect human food, as it is com-
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posed of all the essential body-building
elements. At the same time, in this
poor country, the food. shortage, the
great pressure on our limited land. ana
the scanty pastures are acute problem:
of such magnitude that we cannot
afford to maintain useless cattle  ana
teed them at tine cost of human bewgs.
As I appreciaté the sentiment of cow
worship, I stand for developing better
breeds: of cattle. Biut merely to
prohibit the slaughter of cattle, with-
out suggesting alternative ' remedies
to improve the breed or the milk
supply, is somnething which cannet
-be claimed to ve an economic approach.

While explaming the objects of his
Bill, tne Mouver has said that the pre-
sefvation of useful cattle is the first
and paramount duty of the State. No-
body disagrees with that view. Further,
he says in tihe Statement of Objects
and Reasons: “Milk is in very short
supply, pure ghee is scarce”. While
elaborating tnis point in his speech, he
said that . we had to increase the
supply of ghee, siaughter should be
banned. He also referred to his first
Bill. the consideration of which was
postponed this morning by the House.
It related to the prohibition of hydro-
genation of oils. The hon. Member said
that the two Bills were inter-related
and that both the measures were neces-
sary for increasing our milk supply. I
would respectfully submit that I failea
to understand his argument. The two
measures appear to me to be entirely
contradictory. Everyone agrees that
there is not sufficient milk production
in the country, that the available
supply is not sufficient even for
children, for adolescents, for expectant
and nursing mothers. Instead of finding
out proper methods of distributing
milk to these vulnerable categories.
shall we not be putting greater pres-
sure on the available supply of milk
and milk-products by prohibiting the
hydrogenation of oils? The hydroge-
nated oils certainly offer a substitute for
ghee to an enormous proportion of the
population to-day.

Pandit Thakur Das Bhargava: Have
Government any machinery to-day for
a better distribution of the availahie
supply? ’ .

Shri Satish Chandra: I hold no
brief for Governmeént.

An Hon. Member: It is already five
o’clock.

Shri Satish Chandra: I may resume
on the next day allotted for Private
Members’ Bills

Mr. Chairman: We adjourn now. The
House stands adjourned to 10-45 a.M.
to-morrow.

The House then adjourned. till a
Quarter to Eleven of the Clock on Weg~
- nesday the 13th December, 1950,






